Wednesday, July 27, 1966

Third Series, Vol. LVII, No.3
Sravana 5, 1888 (Saka)

LOK SABHA
DEBATES

(THIRD SERIES)
Vol. LVII, 19661888 (Saka)

[Fuly 25 to August 5, 1966/Sravana 3 to 14, 1888 (Saka)[

Fifteenth Session, 1966/1888 (Saka)

(Vol. LVII contains Nos. I to 10)

LOK SABHA SECRETARIA™
NEW DELHI



CONTENTS
No. 3.—Wednesday, Fuly 27, 1966 ' Sravana s, 1888 (Saka)]

COLUMNS
Obituary Reference . 577—78
Oral Answers to Questions—

*Starred Questions Nos. 61 t0 65. . . 578—615
‘Written Answers to Questions—

Starred Questions Nos. 66 to 90. . . . 615—35

Unstarred Questions Nos. 265 to 287, 289 to 291, 293 to 296 298

to 321, 323 t0 336, 339 10 431, 433 t0 44T and 443 10 455. . 635—766
Re. Calling Attention Notices—

(Query) .. 766—69
‘Papers Laid on the Table . . 769—75
Committee on Private Members Bills and Resolutlons—-

Ninetieth Report . . 775
Petition re. Inquiry Commtssxon on Maharashtra M\ sore boundar\
question . . . . . . . . 775
Re. Recent Railway Acc:dents . . . . 775-76
Business Advisory Committee—
Forty-eighth Report. . . . . 776
Cotton Fabrics (Aiimo‘lal Excise Duty)—'Rep‘-al) Bill—
Introduced . 776—77
Motion re. Present Economic Smxatlon in the country—
Debate adjourned. . . . . . . 777—89
Re. Revocation of Suspension of Members . . 790
~sonal Explanation by Member (Shri Khadilkar) . 790—92
,.rchant Shipping (Amzndmant) Bill . . 792—800
Motion to Consider, as passed by Rajya Sabha . 792—800
Shri C. M. Poonacha . . . 792—96
Clauses 2 to 39, new clauses 40 and 41, and clause I. 799—800
Motion to pass, as amended . . . . 800
Electricity (Supply) Amsndment Bill . . . 8c1—o9
Motion to-consider . . . . . . 8o1—09
Dr. K. L. Rao. . . . . . . 80o1—06
Business of the House . . . . . . 809—10
Calling Attention to Matter of Urgent Public Importance—
Reported Decision of Government to appoint Shri S. Bhoothalmgam
as Ambassador to E.E.C. at Brussels. . 811—16

*The sign + marked above the name of a Member indicates that the question
was actually asked on the floor of the House by him._

998 (Ai) LS—1.



LOK SABHA DEBATES

577
LOK SABHA

Wednesday, July 27, 1966/Sravana 5,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SpAlsR in the Chair)
OBITUARY REFERENCE
Mr. Speaker: I have to inform the

House of the sad demise of Chaudhri
Hyder Husein who passed away at

Lucknow on the 24th July, 1966 at
the age of 76.
Chaudhri Hyder Husein was a

Member of the Constituent Assembly
of India, the Provisiona]l Parliament
and the First Lok Sabha during the
years 1949 to 1957. We deeply mourn
the loss of thig friend and 1 am sure
the House will join me in conveying

our condolences to the bereaved
family.
The Minister of Parliamentary

Affairs and Communications (Shri
Satya Narayan Sinha): Mr, Speaker,
Sir, it pains me to refer to the death
of yet another friend of this House,
Chaudhri Hyder Husein, who had
been associated with us in the Con-
stituent Assembly 'of India, in the
provisional Parliament and in the
first Lok Sabha. Chaudhri Hyder
Husein had first come into contact
with parliamentary life in 1937 when
he was elected to the UP Legislative
Assembly. Though he was a leading
and busy laWyer, he gave in an.ample
measur¢ his time and attention to a
large number of educalional institu-
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tions and other social organisations
in the State of Uttar Pradesh. The
number of institutiong with which he
was actively connected runs into more
than two scores. He was also
actively engaged in the task of eman-
cipation of women and was the
guiding spirit behind many ap insti-
tution devoted to this task. He had
a suave and amiable personality
which made him distinguished and
popular in whichever company he sat.
I hope the House will join with me
in mourning the death of this friend.
I request that you may kindly convey
the condolences of the House to the
members of the bereaved family.

Mr. Speaker: The House may stand
in silence for a short while to express
its sorrow.

The Members then stood in silence for
a short while

ORAL ANSWERS TO QUESTIONS
Insurance of Jobless People

+

61. Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Bagri: .
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri D. C, Sharma:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to
Starred Question No. 1609 on the 11th
May, 1966 regarding the Insurance of
Jobless People and state:

(a) whether the proposal to intro-
duce the scheme of Unemployment



579 Oral Answers

Insurance for persons who are em-
ployed but may lose employment has
since been considered; and

(b) if so, the main features thereof?

The Deputy Minister in {(he Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): (a) The proposal is still under
consideration.

(b) The details have not yvet been
finalised.

Mo IW AFEL & {g30: ¥ d%-
™ F1 A9 A8 99 77§, fqgea
T IS R E, 39 foa § 54 waew g
AT F3a1 § fF ag o I9-FF Toe
F o fagrea QU AT & &0 #1 a1
FETTE F 7 AT 1 AT FAEATg W JIHEAT
% 3a% ol wrqaa an wfawa ar sfaw
faaig ¢ o gSfqws & "R #1
Fr fFAar @7 W FEA-fAate
z At w7 F7 frgar  SEm-
fratz wd &1 fzar smam, oz dz7amy
F7 F HAT wF1ET aqF I TH 9%
%1 dgrfra® &7 & 41 wfafF 2,
gz Wy aam ¢

o1 ngAE |t o S {5 # oo
21 & B ag 1wz = & A i g
M

[T HLET  OgeT Jg a1 I qg
T Z 1§ TF 0 T3 AR Tl 747 a8
woo ywar # fw Qar e
smam & SEaa & ogerEsn fan
T ¢

1 MEATS &L WA 30 AF FY
mra farar ar 21 gAY € fen FaT ERS
& 4THA, T SEET wer difew g,
I F A AT W TG FEA AT
ALEEA we ag & fw w3 FHar
T qrETs T gifase ®T TR T
ArEF T FIGH &M F dJgq fowwr
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Ar & a1 IEF ARG AT G, F AW
9 ¥ qg¥ 3ed fay arFd, AR O
@A FEAT F fwar S

oUW WEiET g9 A5 & fF
Q1 F79 a9 31 ag @ s
ST FF AR 799 fa=Ar 3 IEHT A
gfqerd a1 FFe-q@e  gAFr faar
s, ot ag dar s fr faay g
afaTT 1 AT g1 FFAT B, T IAR!
fearema? AT ER I qETH @I 7

3o T wAEY Aifgar cSfreh

A WEATG @i TH T F AL
M@ s 5 S 39T A
faeedt @, 3% anfad § & ITFT
Hfafadte fae |

o TW wAEY MNfgar : weas,
RS, T I FIIFT qATH 2 | A
A W gAY dara faeaTsy &, §v-
MNTFFE AaAG ARIZIT 8 |

mw{iw:gﬁwqﬁé,w
TR X Al qF 28 97 GEer agl
feard ... ...

<

To TW FAigy Wifgan : ag av
ELAIERETECES

senw wiHiIn
AT FIST |

o3 WT gAIT

o W wHige g ]
HATH XA F7 T qAo Tt Tg Sl 2,
IT AR F AT AT @A S | o
o9 & aqATEd, a7 HYT FAW I9
¥ Y qRT AT | T gEa AAE W
g AT TEATY  FgAT AR
g 5 I HelY wow wgEw A1 Fr A 0
T R | )

weOw WEE T A S warar
ST T 2 aFd & ?
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=Y g AT wi: T AT 9T AT
TEL AT AL A

st vy fomd - 71 a9y 2 &
TaW TEeEqY A4 97 39 3 F fad
SStEe a1 g2 § AE §, ag W
M AEE T@E @ T odRT q |
qg UF qEA wgEAT §, Afww wer wwr
AT

Mo T wAEX wfgar : fag=a
T Sara feerar Safay qwder #1 7
T, @i fagre #17?

ey ®EET A9 &g R A
gFamE f @ g, 37w
qg I q STRT AT AGY } qHA, AT
Ffed Ao T FTaFATE ?

TMo T RARER fgar: It om0
U7 e F a1 frar w3 &, A% @y
st Ao, 97 ¥9 R F fadr s oA
foraprer ¥fSrar |

= THATF TRS: FAl wERT A
g1 foF SR g AR AY @ 2, & @
T AT ATEAT @ | & ST STEar
z f5 o9 werwer aq v £ 7
gAY, T 0F FHAME F qIE F A
=T AT T R A SAE A A &
FTLO 61T, 77 F oY 39 F wfeer
i ?

qeqe EIET . 98 a1 SN &g
fear & | qIm & ST Y TIOETRY w2
7z U F (\gq AT §, T T9 A AT

W YW JAE AR TR T
T AT T FATE ?

oY TERAw & Y 5 O Al
drerafi g
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it TS fag ;& aIETT gAAr
Tt £ fr 2eTd F ST 85 FEE FHATT
# = foafg ¥ & 6 379t &0 86
T # gz T E, I S 3
F ford awTT G | FE AT W F AT
T ag o Fawr AFq & fF 3 oav
FEHTY T @9 F9977 ?

ST WEIED  Tg qH AATT 2

it o Tag seae Agey, § saar
aaen € fF g7 Sg SN wesy v
faeriY 2, %@a ¥ @ @Y TE AT
g

=t ®o ATo faamY : F|T wIFT
A w15 99 far 2 fr 0F Frarfeai #
areme fraa g AR frr FETar & 2 ?

= AT @t §9 Fwr ¢ fE
TIETEY SIS B F A1 45 O
HATTH & & §9 50 TR 3 dgd HAT |

it 7y fomrd : srewer w1y, & et
AgET ¥ AT Amear g aar s
I3iA g Afqam § O FRIF T
areg § o1 A9 fRww fager g,
ITHT AT eq7 fear § 159 grr 29
%, 9w w2 f¥ g ouw A
<ot faer wfed, o 41 @, 3sE
SFTE T AT &, U1 45 T QIS F7
HqTHAT 21

TR WEWEW . OF AETA 5T
T fFag s A agi omar 20

oft A femd - T oz fmeo
fargeal FY AT TTHT 49 747 3 A<
fagra #a a {5, R s & &9
¥ TR T O A W, 9 A Foar
qEg AT H I SW AT, a0 w7
fear S 1 @y w0 I ¥ A w
YN T 4T 3w AW F A1 wonw
T EE
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Mr. Spcalier: That is a matter of
wider policy; that cannot be put as
a supplementary question.

st wy foed: g w1 AFcHTRy
I FT U Al 3, dF 9rORi F a1
¥ q1 Sar= &, a9 faqus fagrat &
gV s AR, A SR F A
T ?

‘Shri Kapur Shigh: In any case, Sir,

this House cannot compel the
Treasury Benches to think; it is un-
reasonable.

st frafa few o FAT FTE H
I/ THH 9T F] T J Aeg A FH
w1 TORT § A 1 IE FT L2 &
H +f1 71 ey s ?

TR & a5
FmATaa WA FT R e g
SraT § F2v qE qTT T a7 w2few
FHET & AT ATAT WIS § T ST
AT IZH A1 A1 0@ 39 F Ao
FTAATET F1 FTAT |

Shri Sharn Lal Saraf: From this
Question, I find that this is restricted
_to such employees who may be ren-
dered jobless. May I know if, where
people are serving in  Government
Departments, they are rendered job-
less, and they get some sort of com-
pensation under this scheme and also
if, where labourers who are covered
under labour laws are working in
factories and they are rendered job-
less, they are also included under
* this scheme?

'

Shri Shahnawaz Khan: Al] the in-

dustrial labourers are entitleg to
certain lay-off and retrenchment
‘benefits. ‘The benefits under this

scheme will be in addition to those
benefits and the quantum as it is pro-
posed which has yet to be decided
would be about 6 months’ half salary
yn average pay.

JULY 27, 1966
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Shri Dinen Bhattacharya: As the
Minister just now stated, this will be
an additional benefit over and abéve
the lay-off and the retrenchment
benefits. May I know whether it is
in the knowledge of the Government
that in many cases, specially in the
cases of closures of mills, the em-
ployers always deprive the workers
of the retrenchment benefitg on some
plea or the other?

Shri Shahnawaz Khan: Whep there
are any specific cases of grievances,
there ig a set procedure for dealing
with such disputes and grievances.

Shri A. P, Sharma: According to
the proposal, it seems that -this
scheme will be applicable during the
unemployment period in the case of
those who are already employed and
rendered jobless for a certain period.
May 1 know whether this scheme will
be applicable to lakhs and lakhs of
workers who are only given the name
of casual workers and who. remain
unemployed for certain perjods?

Shri Shahnawaz Khan: For the
time being, the casual labour would
fall outside the ambit of this scheme.

Y QAT | FAT G T 57 S
W § 99 I G qwg L H 1S o
FEFTHE fFafFang ?

JeT ¥E3T © $9 €09 ¥ ql 98
TG ¥ 1 Az FiTE

st amdt . Wemw EE, a8
FqAMFY @A ¢

e REET AW 39 T E
gL

Y JETEY : ZHAT & G ST § Tev
MERECE LS

wET AgEE: AT FIE T4 A
Bl
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arfeardt strga
+

62. ®t gow =T FJAQ :
off gmIgdT e :
Y TqArg {@g
H To Ho qERI ¢
=t amare fag
T AT
=1 gaiq gAQq
M Ho Fo AT :
=T AWIT | WAL
st wo Ao fgadt
Sl RgTeq Agar :

FIT NZFW FAT Jg qTTH FY FAT

F047 fF -

(F) 7 7z 79 & f& oA
¥ e srgEl F fdg &1 ow

(@) s ag fra= g fr ofeam &
o 39 agfEa freeame fea §

() =fz zf, a1 37§ W 7T
qifpsTAT  ToEeAl # O 9A%-1a%
@377 faaft g AR ITF Fr AW §; AR

() SAFT H5F T IUAT & TE
aEgAT 1 faa<or 77 § WK 37 AT &
FEHI F 7471 FTAATE AT 7

TE-FE WAMT A qI-HA @4v
afawen qxma § sfawer o w50
(srgrar): (F) wT(F). 7T 1966
# 3w =atya fmu oF o amfes @
wifae v, arfweara & fAd SrgET w9
& AT § Sreiee # fregm fe i

() == (7). a7 oWl aF
T AT AT @Y & AR 5@ featy F wed
s T ww-fga @ gfez & & @
ErT FANE T8 AT T AT FT FRAE
IR AT AFATE |
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S gFR W WIAW 0 Wl ART
TS T § A OF QG ET ALY
fasit 2 ? 71 35 @ gfamt a1 g%
T FENT 39 A6 F 9 ¥ fae #
Sife SrgET F uwe ™ §, afe g, @
ag foa-faw w17 & giyare a1 s
Q‘(

ofY grdY : FAT T IT qiEETET
SgE F o I g g g ar §
TG Fen qwar Afw gfaare /g faer
E3a w7 wHaATE

i gFR FT FZATA: T A1 AN
TFS T § FAT I @A T §6 29
ane, #1 S et @ fe 5 e
& wa% frdg & wga 3w ¥ W) s
T | & gU £, afs &, af 3% 9F 3T
F AT aFT FaT FETE T L 7

=t gt it T AT g A aaen
T & Fifen T fo fraC qrEgEq Fg
Q¥ T A 39 TH1C FT g 41 a9
TEEAR AU fr g IF AL H FB

T A FY, I FT qAT AT HGA
ST AT Sa aga qfewe g |

Shri P, C. Borooah: Not only in
Jullundur on the West Pakistan
border but also in Assam on the East
Pakistan border, spying activities are
rampant. One Mr, Mohit Choudhury
who is a Pakistani Muslim spy

Mr. Speaker: Can the Minister
remember one individual?

Shri P. C. Borooah: One Mr. Mohit
Choudhury who is a Pakistani Muslim
spy, after coming to India, married
3 Bengali girls, 2 Assamese girls and
one Bihari girl, and was carrying on
spying activities and he was arrested
at Ghatshela ijn May last. He made
the confession before the Magistrate
wherein the names of several Indians

‘also appeared. The Central Govern-

ment wanted those persons to be
apprehended. But nothing has been
done up till now. May I know whe-
ther the Punjab Government is also
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following the same course in
handling the spying activities in
Punjab on the West Pakistan border?

Shri Hathi: This question reiates
only to Jullundur. Sp far as West
Bengal and other cases are concerned,

I will require notice (Inter-
ruptions).
Shrij Tyagi: One misunderstanding

has been created. The hon, Member
hag said that the Bengal Government
hag flouted the instructions of the
Central Government. That at least
may be clarified. Is it a fact that the
Home Minister directed the Bengal
Government to get some people
arrested and they flouted the instruc-
tions?

Shri Surendranath Dwivedy: The
State Government did not support
because some persons working in the
All India Congress Committee office
are connected with this matter.
Therefore, the State Government is
not helping even in arresting those
having complicity with the Pakistan
spies.

Shri Hathi: There is no question of
any State Government flouting the
instructions of the Central Govern-
ment.

Shrimati Renu Chakravartty: Has
he been arrested?

Mr, Speaker: He may answer this
question.

Shri Hathi: I have no informaiion.

Mr. Speaker: Mr.
Shastri.

Prakash Vir

Shri Hem Barua: I rise on a point
of order.

Mr. Speaker: There is no point of
order. Mr. Prakash Vir Shastri.

Shri Hem Barua: He shouig give
definite information

Mr. Speaker: Mr.
Shastri.

Prakash Vir

JULY 27, 1966
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Sl TETIE TR ¢ A, WRa
R qffea gu¥ F qi7 SeEe
¥ afafem W 77 YT & gEx &at
# 5 ™ TFT F wfEweE SEEr
FT QT W E WY FET W FT &9
T 7 AR AT W g aEry
A=t § F19 FT @ ¥ T7 A I
IgA faarg sfe st #< fa3, afz @,
A ST H owT EEN § AW R T
fF wiffear & ww dud F @ & q®
3% 3ie FI ITOW g3 99 ¥ 9gN qIHI
AT A qas ) AEr @ 7

=t gaY: <Y i, 99 F §B €O
T q¥ AN FTH &L ¢ 5 &1 fov @
TR | gg WY T 9T W T F
"X W 3w A #r e fe
™R

Y TFETEIT T - 3T FToqEAT
faer 3 7

off gt 99TE FY Y AGT Aty
7q faem #7 80-85 gV 1 .

M TRWAOHT . AEH "R,
#F s Wear g fd ooy amw W
qiffsry ¥ #Ta § WX gt a1 W
foer ot ¥ @Y w0 ST MG F Ay
¥ 7g qar @ g fF wEewEi & wfa-
foam & ferg, foma site Sarddi wmife
Foamg Y w27

st gy - & wwAT A€o0

T R [ I F FEA AT
f& agi o sfeaw fadora wa 2 &
qffeaEy T 9 F § faw #%
w®Y & 9 g fF aer & /W o= oA
e FL 2

St gt X1 SFR F A0
T ar Tgl F S WY § SfE Io gy
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FHH FW § THT TG AW OH AT
g ohfe agr & =gt sy E AR TR F
@ ar feam fadew & &g v
& AT FOAT FATBA FTH FH A |

= WMEA AT WMIAR : A F
AT # arfeeqer wigEr @ wfa-
fafeat sFqFmic & =W 7 9@
Y § %R agt u ST a4
79 39 F f@ATE FTaaEr F G E
AN 9T Y T F fAU qrfeaer SrgEi
§ e wfT OX @ § oo w3
T WE, TRIgIA AT A A
ST F A F g R T@m w7
TR

oY @¥ : ¥ qg 9 g9 2w
ST T AT 7T 7 FaT f TF qf-
T faamEr qwst T g At ag fEaw
e # agt FH FT @I 97 AR 9
a9 SrerE 1 gfed 7 399 ¥ o= at
s G wt A femr ?

ot gy - § w5 gw AW
& fams @y tam foar ot a1 @ik
FE AT FY THIT WY TET qg FE E
f& o @ o o 2 SfE awe wEY
T & AT g7 I WY qATH HE HE |

st & : g faqr avell F agian ?
st gra 2, TF @Al ¥ oar
Shri S. C. Samanta: May I know

whether the incriminating papers that
were geizeq from those spies have

SRAVANA 5, 1888 (SAKA)
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been examined, and whether any clue
in other border States has been
found?

Shri Hathi: As I have said, we have
got some material and that is being
examined. That is why 1 have said
that we would not give further
details because it leads to certain
clues also or it is likely to lead to
certain clues also.

ot Fo qo Forddt : & T WreAT
g f& &1 gard "o mie o qEY
FTaTeAl & facqw wafww Zedt & av
A g w1 i sn qfafesa
FHE S G § IAH A6 A -
F-g: B AE-ATT ARAT O f7u
T § FfFa & e @d el ¥
qT ZT § AT AT S g gy
FUIRER Cic il s col el - i
IRF TETAT AV A TESE qgfwat
Wit a4 oY IFF AGT F AR F HG B
¥g gt dat fF gz wfsed S
Gl

ot Y ;. IAYT F Y OFS T §
F7H ®E Afafeas a7 agi av

= Jo o fa@dt : ug Afaferw
T 75T € AT FT G

MEgei: TN A g &
ST 80 AT 85 WFHT WHT & & H
T F § IAA FNE AT AQISAET
qréfer T 27 Nfefers a6 784 g |

UF WANG TG A8, 79, gy
atd T& & |

g T A E

Y g WY TR : w9 gw
aﬁ'ﬁ%‘ﬁéiﬁt’ﬂﬁo@'omgiﬁ
YT At S @ do awrfe o
T |



Oral Answers

591

mqq AEEF ;. IW Jg A Al
il =@ Naar wid | &7 T7-90
TR 1 7 9g Savd 9@ wT &
N gepie § A, L (|WIAA)

st gAm fa@g: & 3§ wTAl
Azar g fF. .. (A

Mr. Speaker: Order,
might be allowed to proceed.

oY FFT WE FFTA r:g%_r THqT
F oAy ® a1 s faeEmEd

sexed @33T 0 K IT A0 TANA
FET BT |
st Tgama fAg ¢ § AT =g

g fr &1 g 415 fAi & FvR S
qifemT STEEl w0 FaTE %
SOTET @ Wl § AT Fgd €1 aEd
qgt o% ofY @ T ¥ WEt WA &
foeg & &1 @1 £ | WX GHI a3 £
&t Fw § fraw A ave fea
™ g |

W Ay (Wt A@) o FEAT
¥ gw far gu &7 A1 F W07 geEd
et 7= & awmar g {5 agl a9 weer
FW ZUT & W IEH AL AEAAT &
agt ax &7 9 o7 @ TE A IT Y
s frat | § @ gwar g f agi )
S ST AW FT AZ IF 9T 98 FOA
Faa ars fear mar € )

oF WITAE AW : qgT AT HGEE
fa gq & 1

it : faew feAT H AT AN
mEe gq o§

R AT w<tw : e W A

st v AT WY T & ag W
G E 1 100 & q FTEAET AH g

order. I
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¢ SfF mga sar FmaE §E R
.. (zmaqw)
TR WEiEW : H qEAEd A0

fe q3 #x¢ TEr woima 3 N 9y
foa § & “srex, wEY FEAT FJ@
T | K AT @@ g AR A
Tl @ FIQT EAT g AR #1E
T &1 AR

Shri Sham Lal Saraf: May I know
how many officers who were arrested

had gone away? How many of the
arrested officers had left?

qETR AGiTT | AT, FTET |

sft WY AT 2TET WY AiFAl
g =3ty fifar f& &1 qur 9w Az
IF FT FIT R

TF WIAYT AET o a9E T
S gt € 99 F waE fear s

Shri Sham Lal Saraf: I want to ask
a very importan: question.

Mr. Speaker: I had not called the
hon. Member. ] cannot proceed in
this manner. Unless I call an hon.
Member he should not begin asking
questions.

= amars fag o @ ERFR A
agar gwdr ¢ f5 S fgegeardY gara-

QR ArEt FO31 Wa afeeara w o
@ %, T e &1 3 @ § FOsT
qifeear @1 3 @ & qg F1 FHETA
qifeeaE #7 % W@ §, ag SR #
F F oA § A T | WR AW &
@ fraw fegwarl wwm@d
qom @ T & A frAi F 9 U
e

W AT T FATA F AT

@ & I ww

I do not allow that.
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N g {ag-: Az Fgr TEA
AT £ fr A A S A7 A ¥
ag F AT AEL )
wIg FRET 0 79 Afme ag
iy Fger FTT AT AW 2 fR oo
F9E FT @41 TZT 9T AT AFAT £ AT
& ’
Shri Kapur Singh: May I know
whether some information is available
about any arrests having been made

in Pakistan on the allegation that
they are Indianp spies?

Shri Hathi: I would require notice
.1 that' question. -

U WERET ;A1 77 TEHT |

#AA qTETE T
o

oA RFEY A9 TAH TF &
AEEE AT AT AT g

Q&

Shri Hem Barua: Is it a fact that
Pakistani spies in India are having
+the active help and support, moral
and financial, of certain Pakistan
diplomatic missions in this country?
1{ so, what stzps have been taken to
destroy and disrupt this link that has
been fostered in thig country between
these spies and certain Pakistani
diplomatic missions?

‘Shri Hathi: So far as this question
is concerned, we have got some clues
about the links. The police are try-
ing to further look into the matter
and take action against those officers.

Shri Hem Barua: My question was
specific.

Mr. Speaker: And that was.in-
admissible. This was only about the
arrests that have bheen made in
Jullundur, not any other thing.

Shri Hem Barua: 'Juflundur is parl
of India
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.Mr. Speaker: And India is part of
the greater world.

Y THETHAIT AT : 777 73947
FT 997 2 | W {5471 97 & S92 F
qET WERA FT WX T R 3T TFIT
F1 z9x feur 17 fomr & g€ =i A
quEAT AT A A7 AL F AT 9@
T GST AT IF A FI T FT F%
ST 9F ¥ 3 AY §47 qEAg G951 &
o afagee W g fr agswm A ®
aeafg w97 g8 AT

FeqW MR Tg AT qGAT T
HEEEAY 2N 9 A8 ATHT AT
& g7 FT ey FEAT?

Y TR A AEAT © FTTHIT ALHT
I T AT SO fgar & 39 F
CInd: S

SEA REET © g FIVHI ATHL
F1 S g 9 faar ag A T 4v

Shri Sham Lal Saraf: I seek your
guidance.

Mr. Speaker: I have to decide not
to give guidance.

Shri Sham Lal Saraf: Who else is
to give ug guidance then?

Mr. Speaker: No, no. I.cannot give
guidance. If a matter comes up, I
have to decide.

Shri Sham Lal Saraf: I am sorry
we cannot ge: guidance from you. I
do not know from whom we can get

it then.
TR TEITTETE T © Weqe W
g, @ " & ad femm mam

Mr. Speaker: The most thankless
job is that of the Speaker.
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Irdo-U.S. Education Foundation

+

*63. Shri Nambiar;
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri A. S. Alva:
Shri Sidheshwar Prasad:
Shrj Rishang Keishing:
Shri Hem Barua:
Shri Nath Pai:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shrimatj Renuka Ray:
Shri Harish Chandra Mathur:
Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:
Shri Raghunath Singh:
Shri Kolla Venkaiah:
Shri H. N. Mukerjee:
Shri R. Barua:
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Dr. L. M. Singhvi:
Shri R. S. Pandey:
Shri Utiya:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shrimati Renu Chakravartty:
Shri Indrajit Gupta:
Shri Kishen Pattnayak:
Shri Vishwa Nath Pandey:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Prime Minister has recently stated
that the proposal for setting up of
the Indo-American Education Foun-
dation was finalised by the late Prime
Minister, Shri Lal Bahadur Shastri;

(b) if so, what were the terms then
proposed; .

(c) whether there is any change in
the new terms on the suggestions of
eminent educationists; and

JULY 27, 1966

Oral Answers <96

(d) if so, the final terms ang con-
ditions of the agreement?

The Minister of Education (Shri M.
C. Chagla): (a): The Prime Minister
had stated that the proposal to set
up an Indo-American Education
foundation was approveq in principle
in March, 1965 when the late Shri Lal
Bahadur Shastri was the Prime Min-
ister.

(b) to (d). Neither Government
had committed itself to any precise
terms in March, 1965 and even today.
the position is fluid. The reactions
of educationists to various proposals,
which had been tentatively formulat-
ed, will be fully taken into account
by Government when further talks
with the U.S. authorities, for which
no time-table has so far been fixed.
take place.

Shri Nambiar: In view of the fact
that a large section of Indian public
opinion is against such a Foundation
which will surely contribute to the
growth of American domination, poli-
tical and economie, in India. have
Government reconsidered the matter
and taken up any proposal to give up
the proposed scheme?

Shri M. C. Chagla: I rcpudiate both
the assumptions underlying the
question.

Some hon. Members: Why?

Shri M. C. Chagla: I do nut accept
that public opinion is against the
establishment of this Foundation.

Shri Vasudevan Nair: We challenge
Government on this question.

Shri M. C. Chagla: May I finish?
The second assumption is that the
setting up of this Foundation will
lead to political and economic domi-
nation by the U.S. As both the
assumptiong are incorrect, the rest of
the question need not be answered.

Shri Nambiar: Is it not a fact that
even eminent professors of universi-
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ties have opposed the formation of
this Foundation? Have Government
considered the point of view expressed
by these professors?

Shri M. C. Chagla: May I point out
that T took the trouble to call a meet-
ing of the professors of the Delhi
University, for whom 1 have great
regard and who represent some of our
intellectual elite. I had a talk with
them. Then we called another meet-
ing of educationists at which the
Prime Minister was present. We
listened to them, and what we dis-
covered was that although there was
criticism as to the form the Founda-
1ion might take, by and large there
was no serious opposition to the
principles of tha Foundation.

st ftfafaw @@ F1§ Tar Y
gars wa AT w0 foer wAEF
e o 2 fE oz S sqar g os|eEr

foretr e Y X fear s w7 o
HEFT AR @9 T AT TH TAT
A AT 07 @ aw fFar g
Fa1 fF4T 702 ®191 § @ 7 fqar 7 ?

Shri M. C. Chagla: That was one of
the suggestions put forward at the
meeting of the educationists, that
wstead o!f <t.rting  the foundation,
this amount shoulq be given to the
Ministry, and the answer was. at
least, the tentative answer was, that
this money belongs to the United
States. It is entirely at the disposal
of the Unilted States. and it is rather
difficult to ask the United States that
instead of starting a Foundation, they
<hould hand over the money.
Angd personally I think it is not right
for the Ministry of Education to ac-
vept a gift like this from a foreign
country.

Shri Surendranath Dwivedy: The
Minister just now stated that the terms
have not yet been finalised. What is
the view of the Government in this
matter, whatever might be the com-
Dosition of the Foundation? Is it the

SRAVANA 5, 1888 (SAKA)

Oral Answers 598
view of the Government that the direc-
tion, control and management of the
entire Foundation will be in~ the
hands of the Indian Government?

Shri M, C. Chagla: Y.s, Sir. I can
give an assurance to this House that
when the Foundation is ultimately
established, Indian opinion will have a
preponderating voice. The Foundation
will never be permitted to formulate
or implement any policy which  will
run counter to our national policy; nor
will we permit any American influence
to be injected into our culture and our
way of life.

v

st fagsax =@ : & wAAT FEAr
g fr s o T®o 480 ¥ wda
FEAFT § HATH HAA FT HL EHT AT
AT T W} AT AR & 9
T THF T 0 F}E T4 g 41 fF
g 9471 ffw &1 & g9 fear S ?
afz gaT a7 q IAET W w4 7 WAR
FT q8 ST FYSIA AT AT G,
saaT dar fwe & afafea = @@
a7 # 4§ fa=rg &, faselt § ar @sw
wrfe &1 faafor &, st @ foar s aar
&, afe faar o7 aFar § @ @ gFE
9T TR A7 A fa= fFar § av gt ¢

Shri M. €. Chagla: May I explain to
the House—I am sure many Members
know it—that under P.L. 480 the
counterpart rupees that we get are to
be disposed of in this manner; 80 per
cent are to be spent on developmental
programmes with the consent both of
the Indian and American Governments;
13 per cent can be used by the United
States to help American business; 7
per cent is entirely at the disposal of
the United States which is called
“Money for American use”, and it is
this 7 per cent that we are trying to
immobilise, This 7 per cent repre-
sents a little more than Rs. 200 crores
and the suggestion is to take this
Rs. 150 crores which America can use
for any purpose, over which we have
no control.
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Shri Bhagwat Jha Azad: You say
any purpose. Ig it for espionage also?

Shri Nambiar: 1t is being used for
espionage.

Shri M, C, Chagla: Any purpose
under international law and interna-
tional morality, but it is at the disposal
of the United States, we have no
control, we cannot ask them what they
are doing with it or why. Therefore,
it is a good thing for our country that,
instead of leaving it to the United
States to spend all this money, we im-
mobilise it. This money will be in-
vested in Government gecurities, The
Foundation will be an Indian founda-
tion governed by Indian laws and
carrying out Indian policies.

ot fmw geaTas : a8 af = o
yifew 2 fegea # oF & wwdET
SITYT T TQTAY F9TF @ T HT THLHT
Wt & fd feemm 1 Al w1
R gegpfa o weEr zr A
FE AT 0T qZ FGL &7

Shri M. C, Chagla: I take it that my
hon. friend is drawing a distinction
between the English language and the
American languyage. He is quite right.
American language has become a
different language now.

Shri Ram Sewak Yadav: I think you
have misunderstood.

ﬁmmw:mﬁﬁf;rﬂ
FX

Shri Bhagwat Jha Azad: The Pant
Market has become Super Market.
That is the American language.

Shri M. C, Chagla: I do not like that
expression, Super Market. ’
=it fem wEATEw : HOS Wit
SATET ARAET #Y 2 A e #
IFAT AGY ¥, Ag wWA AT AR

Shri M. C. Chagla: May I point out
that today we have got several Ameri-

JULY 27, 1966

Oral Answers 60C

can foundations, I will give the
names: There is the US Educational
Foundation in India—the Fulbright
Group; There is then the US Aid
Agency; there is the Ford Foundation;
there is the Rockefeller Founda-
tion; there is the Asia Foundation;
these are spending lakhg of rupees for
various aspects of education and other
programmes in India. These are en-
tirely American foundations - over
which we have no control. ‘Surely, all
these foundations have not interfered
with our culture of which I am very
proud. (Interruption). Why  should
we assume that a foundation which
would be under Indian control to &
large extent will do harm to our
culture?

st frm qEATEE - SatT 2 T §
ar wAA T8 TE F7

Shri Harish Chandra Mathur: Is &t
not a fact that as a result of severc
criticism of this proposal in the coun-
try, there was a reaction among the
Americans themselves? What was
their reaction? Is it a fact that they
want to forget all about it and we
want to forget all about it and nobody
wantgs to take any initiative? If it is
not so, who is now taking the initiative
and at what stage does it rest?

Shri M. C. Chagla: As my hon.
friend knows, there wag a declaration
made by the President of the United
States, and our Prime Minister con-
curred with the idea of establishing a
foundation.  Shastriji, when he was
the Prime Minister, brought the matter
to the Cabinet and the Cabinet gave
its approval to the foundation in
principle, so that the principle of the
foundation is accepted. The United
States is fully conscious how sensitive
India is and rightly so. We are very
sensitive of our culture; we are very
sensitive about those areas where we
do not want any foreign interference.
Knowing the sensitivity of this coun-
try,—(Interruption) —may 1 finish.
please?

=Y TRATACAT © ATTHT A=f7 377
Z, 59T A w9 AT T
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Shri M, C. Chagla: America knows
the criticism here. It has been con-
veyed to the United States, what the
public feeling is. Therefore, it has
done good. I am glad that public
opinion has asserted itself in  this
country. So, ulimately, when we sit
down and discuss the details, the
United States will take into considera-
tion what public opinion in this country
1s.

Shri Hari Vishnu Kamath: Sir, we
could have a two-hour discussion on
this subject, later on. (Interruption).

Shri M, C. Chagla: There is a letter
from— (Interruption).

Mr, Speaker: It is the desire of hon.
Members, and I also feel that— (Inter-
ruption)—order. order—sometime
afterwards a discussion might be had
on this subject, because it agitates so
many hon. Members.

Shri M. C, Chagla: I am in the hands
of this House. A time can be found.

Mr, Speaker: If notice is given, T will
try. :

Shri Hari Vishnu Kamath: VVe will
give notice.

Media for U.P.S.C. Examination

+
*64, Shri Sezhiyan:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Umanath:
Shri Muthiah:
Shri Bagri:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Linga Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Jnion Public Service Commission has
finalised a formula for holding the
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Central Services examinations in all
the 14 languages;

(b) if so, the salient features there-
of; and

(¢) when the new formula will be
adopted in the U.P.S.C. examinations?

The Deputy Minister in the Minis-
try of Home Affairs (Shi Vidya
Charan Shukla): (a) Not yet, Sir.

(b) and (c). Do not arise.

Shri Sezhiyan: May I know whether
the attention of the Government has
been invited to a public statement
made by the Chief Minister of Madras,
Shri Bhaktavatsalam, at Madurai that
the Union Public Service Commission
had finalised a formula for holding
the Central Service examinations in
all the 14 languages of India? This
statement was made by the Chief
Minister of Madras. I want to know
whether that statement is correct or
not.

Shri Vidya Charan Shukla: The
Union Public Service Commission is
going ahead with the finalisation of
this scheme. It will take a little more
time before the scheme can be imple-
mente.

Shri Sezhiyan: May I know whether
it is a fact that the Government have
been giving the assurances on the flnor
of this House from 1954 onwards that
all the principal regional languages
will be the media of examination of
the UPSC? I want to know whether
the Goveérnment have taken the advice
of the UPSC into consideration before
making these solemn assurances or
whether the assurances were made
simply to hoodwink the non-Hindi

‘speaking peop'e or whether they are

serious in implementing these assur-
ances?

Shri Vidya Charan Shukla: There
is no difference of opinion between
the Government and the UPSC on
this question.



603 Oral Answers

=t vy fomd : & srAAr AT E
& w7 FT Fara ¥ 3fa ofsms
giafar s N ag avg O 2 f&
ITF T M TragE wfw fod sy 2
qg FF FEM IO FT A0 F AR
w38 H sfmm @ fer
HT AT G § F AT FIA K FTE TEA
g afc @I A o & #
A& oo g g fF oA 5w oW
FER GRHT T W TS & AT I8 FaA
77 HA™A w1 g gAg 77
Shri Vidya Charan Shukla: There
was a secret communication from the
UPSC to the Government, which was
referred to the Law Ministry and it

would not be in public interest to dis-
close it.

=t vy fomd : g W, ¥
AT FT I 2 | qg Ga< F@E ¥
®q T & AT Fa7 7 & T, W
& araw st =@ @ g 3w feafy
¥ HdY HERT ¥ ag FEA F AT A
2 feen gevfe fog § ag s @
FY TR aaT gHT &7 H qg AT Fgar
g fF 7 ag s ardl 1 aaqr g6
& HR Fa49 g A TG aqr GhF 7
ZH 9Tq FY F FT FTHR THT L .

stfa o gEw - T@Ad T A
TG BIGT & F gWT §F A4 v
g1 9T aF g Y Gq= w1 IH g,
St g1 grasfaw fza # 240, ag w9
TATE AT |

=Y vy fomQ 39 §  aEwtw &
A gl

=Y gFR I FHATT . T zrg'

Ty fF gEER-qEl § 9 §9 B9 &,
T2 IMF AT TST |

s AT WX FATATTH
Y e F ey T ¥ oqan g,
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A & yex wgw 5 fafe< aee 3@
1 gl 99, AfeT W fEFE A)
AOF § TENERTET F A FHAAA
faer € &, Y & 7 g wFATE ?

Y TRTIATT TTEAY © eI AR,
ITTg WAl WRT Fg w R fFoawan
fafry #1 dke W= An)

=t faem ==wr waw - Y

Y STETIEIT A © T RIS e
ATST gEENEEl § BT aFhar g 7
IE WAl A FwE FF 5 FATAIAT
T TS B §, 9 9 2 | W g
ITFT G Gl FL &, AT THRT T
gfagm ag § f§ 72 9% TR
Iq & ey § e wrse g 2, fow
Y farierd Te-Hdr 9¥ 7 & 1 QAT
¥y oF @ @ w8 )

T REEY ¢ fAErd F A
N T ¥ 9 fFAr o7 Asem 2H
fafaze< arga #t woET 7€ &7 qwar
Z fv < FTafaFaw uF feaewe &
Fa¢ feudde # sm, feaedzw #
A § FY @F-fwarad g1, ag sT A
Fari | fafrex agg s Fr 2 fF
€ FGATA | AT Z, g TAT W Q
AT 2 | IR WA-HIw oraTa fear 31
IR AR, AL FaAr 2 fF Ag a9 2
Eull

=Y THRUAT | WA WIET T 7
fFagasa g (Interruptions)

W WEEY  qF I AGEA
fr qi<r : e AEEH TF AT @I
2 & FEH A AR AN AAR
F2T 3 % ug 0% B9 fagm 9 | WR
OF HEAT @20 E), a1 g 45 9 |

Shri Ranga: How can they know
that others are standing?
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Mr. Speaker: ‘If they only get up,

that would be a different thing. They

all get up and they begin to speak.

Y ATEE F7 722 fF

TmETet & oWt ¥

it faen @ qew ;T AT
TIAHFT 7 FE OHY @E< A= AT ;W
2 7Y sEdeE A gEaet § -
AT A E

(Interruptions)

oY gEN AT AL AHTATIA]
T Y % B £, §A A2 39w @A
FIU

s ® fowd: Jo7 spae #1959

21

WA WRET AT WEET AT
EIEIES

=i Ay fom@ | 92T H3T EEAT A7
997 2 |

Shri Bhagwat Jha Azad: 1 draw
vour attention to your earlier ruling
that when a Minister claims that it
is not in public interest to disclose
something, then it will be for the
Chair to decide whether it is in pub-
lic interest or not. Now I claim the
privilege to submit to you that the in-
formation which the Minister claims
it is not in public interest to disclose,
is mot so. You should call” for the
papers and see whether it is in pub-
lic interest or not, because in an im-
portant issue like language, on v-hich
questions are being put by everybody,
if the Minister claims that it is not'in
public interest to disclose it, I say he
is misusing the power. I am quoting
your own ruling and request that you
call for the papers and decide whether
the Minister can claim this priviicge
or not.

' Mr. Speaker: Ordinarily the Speaker
has to accept the request of the Mini-

998 (Ai) LSD—2,
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ster if he claims that it is not in oub-
lic interest to disclose any informa-
tion. That is the rule. But -if there
is some exceptional and extraordinary
matter where there might be a doubt
whether the privilege is being claim-
into it
Other-
accept it.

and see in such cases only.
wise, normally I have to
That is the rule.

Shri Surendranath Dwivedy: So
far as this question is concerned. .'.

Mr. Speaker: Then I may be given
an opportunity to have a talk with
him and give my decision.

oY Ay fomd : 3w & 1§ TTEr
favia AT g, AfeT 7% w1 0w
femm oz a1 fF wEaTd oY @Av

®4T 2, T AT AL & | FAAT AT A
%q%%ﬁauﬁ%aﬁﬁ,!%m%iﬁ
H, Y9 q6 T AFA F | T Fgiade
TE F a & qq T8 A ST FA
M, 3R F A ¥ A dAm g
AT F4 T T 7 qEKRT 99T Al
TqE F F1 FA AAEE T AT
afsa Afaq FHGT F1 F15 39 A& F7
TeTg 2 77 A A § A1 "@Ea
BT @, 92 AR 2 AT WA

SR RERW ¢ 3 A7 H U5 a%ar
g 5 % aeme &1 € & o A, S
TT WAE 7 ¢, A A T g wn
4

ot wy fomd : wew wEeEy,
o9 T FTF F AREAT | R T &Y
T e an A @ w g
# ag ST ATEaT g fF 9 maw w g,
ag wET & a1 A4S |

it fae = e ¢ FA AAT
F T Tg WATHA T TT AL F 7ATG
AT F | (Interruptions)
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o gFA TT FYAW | AGAT A

ST o®IT 2, g€ FE g AT e 7
(Interruptions)
W WERY W B, AT,

| AN TE, AT FEAE FF T
LE 1 (Interruptions)

=Y g TR A qeer
WEEA, AL FET 497 gAL 2w
ey # ifu A% @3 g 2
¥ AT AT G 2 fF [ ogIv oI
g @ wf 2o weA ) AR AR
qF H TAGAT HAATE

ot QUEAAT | WA q2ET, . . .
(Interruptions)

Shri Sezhiyan: Sir, this is not a
mere Press report. This is a public
statement made by the Chief Minister
of Madras on the 19th May at Madu-
rai.  Therefore, it is_ a respomnsible
person, the head of a State Govern-
ment who has given that information.
I want to know from the Home Mini-
ster whether it is correct or not. He
can give that answer,

Y THTTAR WAy HgIEY,
# ag FgAT A2 § 5 7 AT qe-
fea & aT97 97 a8 AT AEY. 397 AR
& afeT A aw 1 ag g anE-
@ wizoowma m o2
queran g f ag sw-faga &1 am S5
T FT STAAT ATRA 2

WG RFQA : gE AT 9@ AT
W

st g fowd : & ag SvAeT Wgan
gfw .

WeqA WERA A To o AT |
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=Y gFR W YA © TAT TERE . -
Mr, Speaker: Order, order.

Some hon. Members rose — !

?
Shri A. P. Sharma: Sir the Deputy
Minister has said,..... (Interrup-
tions)

St gTR T2 T : wqy AwET L

Mr. Speaker: That will not 52 on
record (Interruptions) Order, order.

st gEm 9 wgEE: fOK

LA WG (T §F UF qAAT
aeEy &1 AT 3, AT T e A
o9 WIOET A AE UET ARG FAT
Frfgm o

Shri Sezhiyan: What about the ans-
wer to my question?

Mr. Speaker: No, please.

Shri A. P. Sharma: Sir, the Deputy
Minister has said......

Mr. Speaker: If the hon. Member is
just continuing that objection, then I
will hear him; otherwise I will ask
the Minister......

Shri A. P. Sharma: It is about that
only. The Deputy Minister has said
that there has been a secret communi-
cation between ‘the Home Ministry.
the UPSC and the Law Ministry, and
the substance of it is supposed to be
published in thé newspapers. Is it
not the duty of the Home Minister or
the Home Ministry to deny that it is
not correct and not allow this mis-
representation to go round the coun-
try?

Mr. Speaker: I must ask the hon.
Minister if, as Shri Sezhiyan says,
even the Chief Minister of Madras has
made that statement (/nmterruption)?

**Not recorded.

— — —
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If even the Chief Minister of a State
has made that statement, how can I
hold that it is not in the public inte-
rest?

*Shri Vidya Charan Shukla:
Chief Minister has not made
statement.

The
that

The Minister of Home Affairs (Shri
Nanda): If it is so, then I will have
to check it up. If it is so, it certainly
goes beyond the limits avhich are im-
posed on revealing certain informa-
tion.

Mr. Speaker: That he will find cut,
and I will give another opportunity
for these questions to be asked. Next
question.

Shri Hari Vishnu Kamath: Question
No. 65.

Shri Tyagi: Sir, on a point of order.
This is full of insinuations— contact-
women and all that. I suggest that
this should not be permitted.

Mr, Speaker: Order, order. Why
should a widower be so concerned
with it?

Contactmen and Contactwomen

+
-*65. Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5200 on the
11th May, 1966 and state:

(a) whether reports have been re;
ceived or called for from the various
Ministries and Departments as to the
nature of action taken against the
undesirable contactmen and contact-
women; and

(b) if- so, the particulars thereof?

The- Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.
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(b) Does not arise.”
Shri Hari Vishnu Kamath: Mr.

Speaker, Sir, this question has been
coming up in the House for the last
one year—since September 1965 and
we are now nearly at the end of July
and the Government hag adopted a
hush-hush policy with regard to this
matter. I do not know why they are
fighting shy of contactmen and con-
tactwomen, even their names. Here
on the last.occasion, on the 11th of
May, in the last session

Mr. Speaker: I am again surprised
that bachelors are interested

‘Shri Bhagwat Jha Azad: Bachelors
and widowers are more concerned
than married men.

Shri Hari Vishnu Kamath: I did
not use tf-ne word myself: the Minister,
Shri Hathi, used it, May I remind
you, may I invite your attention to
the fact that on the 11th of May,
while answering a question on the
subject, he said that the names of un-
desirable contacmen and contact-wo-
men—that was the first time * he
used that word; I do not know why
Shri Hathri is fond of this word—as
discovered by  the CBI have been
intimated to the Ministeries ;nd
Departments concerned for such action
as they may consider necessary. Tl’fat
was the previous question. As1 saxfi,
for a year it has been coming up in
this House. Today the question is
about the follow-up with regard to
that. Today he has said “No” to both
questions.

Mr. Speaker: For the first ‘_‘No",
and for the second “Does not arise”.

Shri Hari Vishnu Kamath: The last
answer was in May and now we are
at the end of July. Is the House to
understand that the Departments and
Ministries of the Government have
taken no action whatsoever on the
reports. on the names submitted by
the CBI. or that they have not re-
ceived the reports at all, in which
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case what are the reasons for not
taking such action, because these con-
tactmen and contactwomepn are doing
liaison for certain big busiress houses
and industrial Houses, the benefactors
of the party in power? -

Mr. Speaker:
not be so long.

The question should

Shri Hathi: The question that has
been asked by Shri Kamath is whe-
ther reports have beepn received. No
report has been recelved That is
one part. The secong questlon was
whether they have been called for.
They have not been called for.
Therefore, the reply is “No”. I will
now explain why the reports have
not been received or reports have not
been called for. The reasen is that
we have sent these names to the
various Departments and  Ministries
with instructions that these are {he
persons who are  utilising  their
acquaintance
officers to influence hem in their
decisions, therefore a watch should be
kept on them and that they should
not be recognised as accredited
agents.” Now, when the question of
meeting them comes, the officers
should be careful that they do not
associate themselves so closely as
may ultimately .. . .

Shri Hari Vishnu Kamath: ‘So close-
1y’ means what? Clarify yourself.
Clarify your observation.

Shri Hathi::...as may lead to fre-
quent visits by these people which
may result in the decisions of the
officers being influenced by these peo-
ple. But they shou!d not be allowed
to meet these officers, and when the
. lists of accredited agents come fromn
the firms these should be checked and
these persons should not be recog-
nised as accredited agents. These
instructions we have sent. Therefore
calling of reports is not necessary.

JULY 27, 1966

and frleﬂdbhlp with .

Oral Answers 612

Shri Hari Vishnu Kamath: The ans-
wer on the last occasion, on the 11th
May, was that the names had been
sent for such action as the ministries
and departments _would consider
necessary. Is the House to under-
stand that the Home Ministry does
not keep track of what they have been
doing and just go to sleep over the
matter whether the ministries and de-
partments have taken action at o11?
Will the Minister lay on the Table of
the House the names of these contact-
men and contactwomen which have
been forwarded to the ministries and
departments; if not, the reasons there-
for, and what limits have been pres-
cribed for acquaintance or association?

Shri Hathi: So far as the Home
Ministry is concerned, we do keep a
watch on the activities of these per-
sons and see that they do not use un-
due influence over officers. We also
keep a watch on the officers, whether
they meet them or not. That watch
is being kept.

Shri Hari Vishnu Kamath: How can
you keep a watch unless you get re-

ports from the ministries? What is
all this? Have you got a hundred
eyes to see?‘

Shri Hathi: There are a few......

Shri Hari Vishnu Kamath: 300 I
know.

Shri Hahi:

.... and their activities
can be watched. ’

Shri Hari Vishnu Kamath: How?

Shri Hathi: So far as the names are
concerned, the disclosure of these
names are concerned, the disclosure of
these names would not be poséible. ...

Shri Hari Vishnu Kamath: In the
public interest?
Shri Hathi: .... because there are

no specxﬁc charges against these peo-
ple..

Shri Hari Vishnu Kamath: Unde-
sirable activity.
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Shri Hathi: ....as having bribed ér
having malpractised.

Shri Tyagi: Do you take notice of
them?

Shri Hathi: It is not a question of

taking notice. As soon as they do
certain acts, that is a different matter.

Shri Hari Vishnu Kamath: The CBI
has held that they have indulged in
undesirable practices. That is the
CBI's finding.

Mr. Speake!’: Shri Kamath cannot
g0 on in this manner. The question
was: When the Home Ministry has
sent their names to the various minis-
tries, has the Home Ministry tried
to find out whether those ministries
took any action on that?

The Minister of Home Affairs (Shri
Nanda): There is a system which en-
ables us to get those names by keep-
ing a close watch all over. We have
a system of keeping a watch. It is
not simply a question of a report, but

~ we manage to see whether it is being
carried out or not. It is not a cues-
tion whether they say that this thing
has been carried out or not; we are
watching this.

Shri Hari Vishna Kamath: Who is
watching whom? .

Shri Nanda: The same organisation.

Mr. Speaker: The organisation of
the Home Ministry is watching it. But
have the ministries also said that they

. have pursued the matter and they
?‘Aave taken action on that, whatever
is required of them by the Home Mini-
stry?

Shri Nanda: At a certain stage if
that need ariscs, that will be done.

Shri Hari Vishnu Kamath: That is
not an answer. He is shamefully
evading the answer,

Shri Nanda: I am not evading it.

SRAVANA 5, 18388 (SAKA)
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Mr. Speaker: He might say that the
answer is not complete....

Shri Hari Vishnu Kamath: Un-
abashedly he is evading the answer.

Mr. Speaker: Shri Hem Barua.

Shri Hari Vishnu Kamath: Let him
answer. Is this the way he should
conduct himself here? How can we
know whether it is in the public in-
terest, in the party interest or in his

own personal interest?
Mr. Speaker: I have repated the
question..

Shri Hari Vishnu Kamath: . You
have repeated it, but what is the

answer? He has said that what is
necessary will be done. We should
What is

know what is the answer.
this? Is it Parliament or his own
house or residence? They are iaking
it so easy. We will not take it lying
down. ~

Mr. Speaker: I am not asking him
to lie down but to sit down at least.

Shri Nanda: There is no question
of any evasion_ at all. These names
were discovered by certain activities
of our department. We have a sys-
tem, an organisation, to get at this.
We have an organisation to see whe-
ther the directions that we have given
are being followed or violated. If
we find that there is any kind of viola-
tion, when it comes to our notice,. at
that stage we will make further in-
quiries. That is a very clear answer;
there is no evasion.

Mr., Speaker: There is only one
thing that I might repeat. It is all
right that the Home Ministry is do-
ing all that is needed, but when it had
been thought proper to send on' to the
ministries the 1list, would it not be
desirable that even reports should be
got from those ministries as to whe-
ther they are implementing what the
‘Home Ministry wanted?

Shri Nanda: They are intended to
De implemented.
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Shri Hari Vishnu Kamath: What is
this? He does not even stand pro-
perly. Let him stand up properly.

Shri Nanda: We can take further
steps also. At the moment, to our
gatisfaction, the steps are being taken.
We can take further steps also.

Mr. Speaker: The Question iour is
over. Papers to be laid on the Table.

- —_—

. WRITTEN ANSWERS TO QUES-
TIONS

Wage Board for Journalists

*66. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minisier of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state: .

(a) whether the Wage Board for the
working and non-working journalists
has submitted its final report;

(b) it so, the recommendations
thereof;
(c) the decision of Government

thereon; and

(d) if the answér to part (a) above
be in the negativé, the reasons for the
delay?

The Minister of Labour Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Not y?t.

(b) and (c). Do not arise.

(d) Both these Wage Boards have
to deal with important matters and
they have to consider the view points

of various interests. The work of the,

Boards is progressing and is now
nearing its final stage.

Strike by Telephone Operators in
Delhi.

#67.Shri D, C. Sharma:
Shri Sidheshwar Prasad:
Shri Liladhar Kotoki:
Shri Naval Prabhakar:
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Shrimati Savitri Nigam:

Shri Bagri:

Dr. Ram Manohar Lobhia:-

Shri Madhu Limaye:

Shri Kishen Pattnayak:

Shri Hukam Chand Kachha-
vaiya:

Shri Rameshwaranand:

Shri Raghunath Singh:

Shri Bibhuti Mishra:

Shri Subodh Hansda:

Shri S. C. Samanta:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Azad:

Shri Gulshan:

Shri Onkar Lal Berwa:

Shri Basumatari:

Shri D. D. Puri:

Will the Minister of Communica-
tions be pleased to state:’

. (a) whether telephone service in
Delhj was disrupted due to the strike
by the Telephone Operators during
May, 1966:

(b) if so, the cause of the strike;

‘(c) the loss suffered by the Depart-
ment as a result thereof; and

(d) the action taken in the matter?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao):

(a) No. Delhi Telephone system is
a fully automatic system. As such
the local telephone service within the
city was not affected by the strike of
telephan€e operators on 24th and 25th
May-1966. The Special Services, viz.,
Local Assistance and Directory En-
quiry Services, were affected ‘or 15
minutes on 25th May 1966 due to pen-
down strike by operatdrs staffing
these cervices. In some of the local
exchanges, the operators staffing the
Test Desks which test subscribers’
lines also resorted to pen-down strike
for varying periods at different times.
However, the maintenance work of
telephone equipment and lines plant
both indoor and outdoor was unaffect-
ed.
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In respect of Trunk Service, the
routes on which Subscriber Trunk
Diallifg is in operation were not
affected. - Similarly, incoming trunk
traffic from major stations in the coun-
try to Delhi which are dialled by the
distant trunk operators into Delhi
Telephone System were not affected.
Only trunk traffic originating in Delhi
and traffic transited by the Delhi
Trunk Exchange were affected due to
pen-down strike by operators for %
hour on 24th and 1 hour on 25th
May, 1966. However, during these
periods the Supervisory staff, includ-
ing the officers staffed some of the

key positions to maintain the most
essential services.
(b) One telephone operator was

suspended in Delhi Gate Telephone
Exchange on 24th May, 1966 for alleg-
ed indiscipline. The strike was in
protest against that suspension.

(c) It is not possible to assess the
exact loss of revenue. On trunk calls
booked by Delhi subscribers the loss
may be estimated as approximately
Rs. 3,000/- for the total strike period.

(d) Disciplinary proceedings have
been initiated against the telephgne
operator suspended in Delhi Gate
Telephone Exchange.

Legislation to Control Private Educa-
tional Institutions

“68. Shri H. N. Mukerjee:
Shri Shree Narayan Das:
Shrimati Jayabem Shah:
Shri R. S. Pandey:

Shri M. K. Kumaran:

Will the Minister of Education .be
pleased to state:

(a) whether Government propose to
introduce legislation to control pri-
vate educational institutions in the
country with a view to curbing their
malpractices; .

(b) if so, the salient features of the
proposed legislation; and

(¢) when it is evpected to be
brought before the Parliament?
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The  Minister of Education
(Shri M. C. Chagla): (a) and (c). A
mode] Bill has been prepared and sent
to the State Governments for neces-
sary action and comments thereon, if
this
measure in respect of the Union Ter-
ritories is under consideration.

(b) The Bill aims at regulating the
establishment, maintenance and acti-
vities of private (unrecognised) edu-
cational institutions preparing stu-
dents for recognised degrees, diplomas
and certificates.

Fertilizer Plant, Mangalore

*69.Shri A. S. Alva:
Shri Baswiant:
Shri Vishwa Nath Pandey:
Dr. P. Srinivasan:
Shri Surendra Pa] Singh:
Dr. Mahadeva Prasad:
Shri Basappa:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Kashi Ram Gupta:
Shri Hukam Chand

Kachhavaiya:

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a) whether the FACT made a sur-
vey of Mangalore with a view to start
a fertilizer factory there and whether
they have submitted a feasibility re-
port in that connection;

(b) whether Government have
come to a conclusion to start a factory
there by themselves or to give a
licence to private parties; and

(c) when the factory is likely to be
established?

The Minister of Petroleum and_
Chemicals (Shri Alagesan): (a) Yes
Sir,

(b) and (c). A letter of Intent has
been issued to M/s International
Development and Investment Co.
Limited Nassau Bahamas/Duga] En-
Jterprises (P) Limited, New Delhi, on
20th June, 1966 who will submit de-
tailed proposals within a period of six
months.
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Automation in Industries

*71. Shri Shree Narayan Das:*Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether any assessment has
been made as to the extent to which
automation has been introduced in
institutions- like L.I.C., banks, indus-
tries and other establishments causing
unemployment to a large section of
workers:

(b) if so, the result thereof:

(¢) the number of licences issued

so far for importing such automatic
machines;

(d) whether Government have con-
sidered the problem of automalion

and consequent problems arising
therefrom; and

(e) if so, the result thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) and (b). The L.IC.
are introducing electronic computers
to replace their existing punched card
equipment. There is no information
witlf the Department of Labour about
any workers thrown out of 2mploy-
ment on account of the introduction
of automation in L.I.C., banks, indus-
tries or other establishments; the
Department has also made no &ssess-
ment regarding the extent to which
introduced in
these institutions.

(c) The information is not avail-
able. Information obtained regarding
imports of calculating, accounting and
statistical machines, electrically ope-
rated during the year 1965-66 is laid
on the Table of the House. [Placed
in Library. See No. LT-6503'66].

(d) ang (e). The question of ra-
tionalisation generally was considered
at the 15th Session “of the Indian
Labour Conference held on the 11th-
12th July, 1957. Certain conditions
were accepted - as since que non in any
scheme of rationalisation. ‘Automa-
tion’ is one of the items on the agenda
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Indian Labour Conference to be held
in Delhi on 29th and 30th July, 1966.
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Infiltration by Nagas and Mizos
in Manipur

*73. Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedi:
Shri Nath Pai:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lehia:
Shri Ram Sewak Yadav;
Dr. L. M. Singhvi:
Shrimati Renuka Barkataki:
Shri Rishang Keishing:
Dr. M. S. Aney:
Shri D. C. Sharma:

Will the Minister of Home Affairs-
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a statement
made by the Chief Minister of Mani-
pur to the effect that hostile Nagas
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and Mizos are trying to link up and
infiltrate into Manipur;

(b) whether it is algo a fact
Nagas and Mizog have decided to
.cause widerspread depredations in
Assam also during the coming months;
and

that

(c) if so, the steps taken to ensure
safety and security to these Stateg on
the frontier?

- The Deputy Minister in the Minis-
try of Home Affairg (Shri Vidya Cha-
ran Shukla): (a) No such statement
has been made by the Chief Minister
of Manipur.

(b) No such reports have been re-
- ceived.

(c) Necessary and possible security
measures have been taken to ensurc
.maintenance of law and order,

Nizam of Hyderabad’s Refusal to
Pay Property Tax

*74. Shri Eswara Reddy:
Shri Warior:

Wil] the Minister of Home
be pleased to state:

(a) whether it is a fact that the
Nizam of Hyderabad has refused to
pay the property tax worth Rs, 40
lakhs to the Hyderabad Municipal
Corporation on the ground that he
has been exempted from paymen: of
the tax under the Instruments of Ac-
cession; .

(b) whether the Andhra Pradesh
Government have referred this ques-
tion to the Centre for advice; and

Aftairs

(¢) if so, the advice given to the
State in this connection?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Government have no information whe-
ther H.EH. the Nizam of Hyderabad
has refused to pay the tax, However,
Andhra Pradesh Government have
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referred the question of reimburs-
ment of Rs. 42.79 lakhs to the Muni-
cipal Corporation, Hyderabad on ac-
count of the property of HEH. the

"Nizam.

(¢) The mater is under considera-
tion.

Self-sulﬁciency in Kerosene and Light
Diesel Oil

*75. Shri Linga Reddy:
Shrimati Renu Chakravartty:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Daljit Singh:
Shrimati Ramdulari Sinha:

Wil the Minister of Petroleum and
Chemicalg be pleased to refor to the
reply given to Starred Question No.
47 on the 16th February, 1966 and
state: .

(a) the further steps taken to make
the country self-sufficient as regards
kerosene oil, diesel and petroleum;
and

(b) the extent to which the de-
mands of the States for the supply
of Kerosene oil have been met?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
Cochin refinery is to come on stream
in August 1966, The 2nd-million
tonne units of Koyali and Barauni
Refineries are also to be commissioned
by the end of this year. With the
commissioning of this additional re-
fining dapacity, self-sufficiency in
H.S.D. will be achieved and the gap
between the demand and indigenous
production of kerosene wil] be re-
duced to negligible proportions, As
regards crude petroleum, exploration
efforts are continuing. Government
are also negotiating with certain firms
for exploration in off-shore areas.

(b) The monthlv S‘ate qunt~s  of
try of Home Affairs and Minister of
about 10,000 tonneg since March. 1968,
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Boundary Commislﬁsion for Maharashtra
and Mysore

»76. Shri Bhagwat Jha Azad:
°  Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:
Shri Jagdev Singh
Siddhanti:

Shri Naval Prabhakar:
Shri Maheshwar Naik:
Shri R. Barua:
Shri Liladhar Kotoki:
Shri Utiya:
Shri Madhu Limaye:
Shri Kolla Venkaiah:
Shri Sidheshwar Prasad:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Vishwa Nath Pandey:
Shri Bagri:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Dr. L. M. Singhvi:
Shri Vasudevan Nair:
Shrimati Renu Chakravartty:
Shri D. C. Sharma: ..

Shri Balgovind Verma:
Shri Hari Vishnu Kamath:
Shri Hem Barua:

Shri Surendranath Dwivedi:
Shri Nath Pai:

Shri Alvares: )

Shri M. K. Kumaran:

Shri Bade:

Shri Basumatari:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. R. Chakraverti:
Shri Linga Reddy:

Shri Kajrolkar:

Shri Sivamurthi Swamy:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Sh-j Kashi R:m Gupta:
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Shri Basappa:

Shrimati Savitri Nigam:
Shri Brij Basi Lal:
Shri H. C. Soy:

Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:
(a) whether One-man Boundary

Commission has been set up to go
into the boundary dispute between
Maharashtra and Mysore and Mysore
and Kerala;

(b) if so, the terms of reference of
this Commission; and ,

(c) whether any time-limit has been
fixed for the submission of its report?

The Minister of Home Affairs (Shri
Nanda): (a) Government propose to
set up a Commission to go into the
boundary dispute between Maha-
rashtra and Mysore.

(b) The Chief Ministers of Maha-
rashtra and Mysore have been asked
to evolve an agreed set of terms of
reference for the Commission.

(c) The date by which the Commis-
sion is to report will be fixed when
the Commission is set up, but the in-
tention is that its ~ report should be
available in about a year’s time.

India Office Library

*77. Dr. L. M. Singhvi:
Shri Sidheshwar Prasad:

. Shri Rishang Keishing:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:

Shri Bhagwat Jha Azad:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether the duestion of India
Office Library and its materials has
been solved; and

(b) it so, on what basis, and if not
solved, the stage at which the matter
stands at present?
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The Minister of Education
M. C. Chagla): (a) Nq, Sir.

(Shri

(b) The Government of India have
agreed to the proposal of the Govern-
ment of UK. regarding the law to be
applied for the settlement of the ques-
tion. ‘The decision of the Govern-
ment of Pakistan has not yet been
received.

Royalty for Oil Exploration in Assam
*78. Shti Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak: .
Shri Madhu Limaye:
Dr. L. M. Singhvi:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shrimati Renuka Ray:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Assam Government
have raised the royalty to be paid by
the Oil and Natura] Gas Commission
and Oil India on their earnings from
the oil fields in Assam; and

(b) if so, whether Government

N . .
have agreed to the increase in the
royalty to be paid to the Assam Gov-
ernment?

The Minister of Petroleum
Chemicals (Shri Alagesan):
Sir.

(b) Does not arise.

and
(a) No,

Statement of Chief Minister of U.P.

*79. Shri Yashpal Singh:
_Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Nath Pai:
Shri Surendranath Dwivedy:

. Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1606 on the
11th May, 1966 and state:

(a) whether the authentic report of
the statement made by the Chief
Minister of U.P. has since been receiv-
ed; and

(b) if so, the reaction of
ment thereto?

Govern-
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The Minister of Education
M. C. Chagla): (a) No, Sir.

(Shri

(b) Does not arise.

Pakistani Agents in Kashmir -

*80. Shrimati Savitri Nigam:
Shri R. S. Pandey: '
Shri Liladhar Kotoki:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Shri Bagri: .

Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:

Shri Ram Sewak Yadav:

Shri Hukam Chand
Kachhavaiya:

Shri Raghunath Singh:

Shri Onkar Lal Berwa:

Will the Minister of Home Affairs

be pleased to state:

(a) the number of Pakistanj agents
and gangs engaged in anti-national
and subversive activities who have
been traced during the last two
months in Kashmir; and

(b) the steps
situation? -

taken to meet the

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) It would
not be in the public interest to dis-
close details, but two such agents
were tried and convicted recently by
the Sessions Judge, Srinagar.

(b) Adequate steps are in hand to
deal with anti-national elements.
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Smuggling on our Border

*83. Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a team
of senior border police officials of
India and Pakistan held a meeting at
Wagah to curb the smuggling on our
border; and :

(b) if so. the result thereof?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes. Senior
police officials of India and Pakistan
met at Wagah on 29-6-66 for the
Border « officials’ monthly meeting
under the Ground Rules;

(b) Among others, the problem of
smuggling was discussed. The {wo
sides agreed to tighten anti-smuggling
measures in the broder area.’

Primary Education in Calcutta

*84. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shrimati Renu Chakravartty:

Will the Minister of Education be

- pleased to refer to the reply given to

Unstarred Question No. 5390-C on the
11th May, 1966 and state:

Government have
‘detailed Report’

(@) whether
since received the
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from the State Government on the
implementation of the objective of
free and compulsory primary educa-
tion in Calcutta and other urban areas
of West Bengal,;

(b) the proportion of children, of
scool-going age without schooling in
these centres: and

(c) the steps that the State Govern-
ment propose to take and the Centre
proposes to recommend to the State
Government? -

The Minister of Education (Shri
M. C. Chagla): (a) and (c). The State
Government have reported that they
have discussed the matter with the
Calcutta Corporation authorities who
have agreed to impose education cess
for the purpose and are preparing a
scheme for being submitted to the
State Government for initiating legis-
lation for the provision of free and
compulsory education thereafter.

(b) The percentage of children in
age group 6-11 not attending schools
in Calcutta Corporation area is 37.91.
Similar figures for other urban areas
separately are not available.
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Joint Exploration for Oil im Off-Shore
Areas

*86. Shri Vasudevan Nair:
Shri Warior:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Nambiar:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodhu Hansda:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Madhu Limaye:
Shri R. S. Pandey:
Shrimati Renuka Barkataki:
Shri Bishwanath Roy:
Shri Bade:
Shri Kashi Ram Gupta:
Shri Jashvant Mehta:
Shri A. K. Gopalan:
Shri Dinen Bhattacharya:
Shri M. N. Swamy:
Shri Surendra Pal Singh:
Shri Dighe:
Will the Minister of Petroleum-and
Chemicals be pleased to state:

(a) whether negotiations with
foreign Oil Companies for joint ex-
ploration for oil in of-shore areas
have been completed; and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No,
Sir.

(b) Does not arise.

Protected Areas in Ukhrul inm
Manipur

*87. Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri Gokulananda Mohanty:
Shri Krishna Pal Singh:
Shri Bibhuti Mishra:
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Shri Onkar Lal Berwa:
Shri Basumatari:

Shri Ram Harkh Yadav:
Shri Braj Bihari Mehrotra:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Chief Commis-
sioner of Manipur has declared 34-
check posts as protected areas in
Manipur in the hill sub-division of
Ukhrul:

(b) whether, while adopting these
measures, sufficient provision was
made for the security and safety of
the local people from the rebels; and

"(¢) whether Government propose
to introduce such schemes in Naga-
land areas also?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) 13 security posts
in Ukhrul sub-division, 11 in Tameng-

long sub-division and 11 in Mao-
Sadar sub-division have been dec-
lared as protected areas under the

provision of the West Bengal Security
Act, 1950 with effect from the 26th
May, 1966. In addition 6 security
posts in Churachandpur sub-division
and 1 post in Jiribam sub-division
have also been declared as protected
area under the said Act with effect
from the 7th June, 1966. Thus, in
all 42 posts have been declared as
protected areas.

(b) Declaration of certain places as
protected areas would not in itself
call for a special provision for the
security and safety of the local peo-
ple from the rebels. However, neces-
sary and possible steps have been
taken for the safety of the local peo-
ple.

(c) The Government of Nagaland
have no such propnsal at present.

Grades of University Teachers

*88. Shri Kolla Venkaiah:
Shri Vishwa Nath Pandey:
Dr. Ram Manobkar Lehia:
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Shri Madhu Limaye:

Shri Kishen Pattnayak:

Shri Bagri:

Shri Sidhesfwar Prasad:
Shri Rishang Keishing:

Shri Vasudevan Nair:
Shrimati Renuka Barkataki:
Shri M. K. Kumaran:

Will the Minister of Education be
pleased to state: *

(a) the names of the States which
have adopted the new grades of pay
of University teachers as proposed by
the Centre;

(b) the States which have expressed
difficulties in the adoption of the new
grades and the nature of the diffi-
culties expressed by them;

(¢) the opinion expressed by the
various University teachers’ organisa-
tions regarding the new grades of
pay; and

(d) the action proposed to be taken
in view of the opinion expressed by
them?

The Minister of Educatien (Shri
M. C. Chagla): (a) Assam, Jammu &
Kashmir, Uttar Pradesh and West
Bengal have accepted in principle the
revised scales of pay.

(b) No difficulties as such in the
adoption of the new grades have been
expressed by any State Government
so far. However, most of the States,
which have sent replies, have sought
clarifications for .taking a decision in
the matter.

(c) The various University teachers’
organisations have generally welcom-
ed the new grades of pay and some
of them have suggested certain modi-
ficatidns.

(d) The new grades of pay have-
been recommended by the University
Grants Commission after a great deal
of deliberation and it is not proposed
to revise them further.
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Birla Bhawan, Delhi

*89. Shri Utiya:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Education be
‘pleased to refer to the reply given to
'Starred Question Nos, 572-and 416 on
the 16th March, 1966 and 24th Novem-
ber, 1965 respectively and state:

(a) whether he has seen the report
‘published in the “Patriot” regarding
Government’s taking over the Birla
Bhawan in Delhi on the occasion of
the Mahatma Gandhi's Centenary;
.and )

(b) if so, Governnﬁent’s
thereto?

reaction

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
.Darshan): (a) Yes, Sir.

(b) The report is not correct.

N.D.S. Instructors

*90. Shrimati Renu Chakravartty:
‘Will the Ministet of Education be
pleased to state:

(a) whether any final decision has
been taken in regard to the keeping
«0f the National Discipline Scheme
Insttuctors on an All India cadre; and

(b) if not when a deciston is iikely
to be taken in this regard?

The Deputy Minister in the Minis-
try  of Education (Shri  Bhakt
Darshan): (a) No, Sir; the matter is
still under examination in consulta-
tion with the State Governments.

(b) As soon as the consultation
with State Governments is completed
‘which wili not take much time now.

Class I Posts for Scientific Work
265. Shri Kajrolkar: Will the Minis-

‘ter of Home Affairs be pleased to
-state:
(a) the number of Class I and

shigher posts sanctioned during the
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last 3 years in the Ministry of Home
Affairs and its attached and subordi-
nate offices for scientific and techni-
cal work, rank-wise;

(b) how man_v‘ of these posts exist
in the Junior Class I scale for which
no provision has béen made by the
Ministry for promotion to the Senior
Class I scale; and

(c) how many of the posts men-
tioned in part (b) above have been
filled actually by direct recruitment
from the open market by advertise-
ment through the Union Public Ser-
vice Commission and for how many of
these selections were made more
than four years ago?

The Minister of State in the Minis-
stry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
requisite information is being collect-

« ed fromation is being collected from
attached and Subordinate Oftices and
will be laid on the table of the
House as soon as possible.
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Police Firing

269. Shri Warior: Will the Minister
of Home Affairs be pleased to stale:

(a) the number of times the police
‘Badg to resort to firing to control
mobs in different parts of the country
since the 15th August, 1947;

¢b) the .-number of people killed and

injured in those firings; and

¢c) the amount of compensation paid
1o the families of those killed or
injured in the firings?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢). The
information is being collected and will
be laid on the Table of the House,

.Arts and Technical Colleges in India

269. Shri Warior: Will the Minister
. of Education be pleased to state: -

(a) the number of arts and technical
eolleges in the country at present;

€b) the number of students studying
in these colleges; and

{c) the number of those colleges
which are run by private parties or
Imstitutions?

88 (Ai) LSD—3.

SRAVANA 5, 1888 (SAKA)

» the country as on the

Written Answers 63%

The Minister of Education (Shri M.
C. Chagla): According to the Iatest
available information for the year
1963-64, the position is ag foliows:—

(a) number of colleges teaching arts
subjects—1,174, number of engineering
and technological colleges—105;

(b) number of students reading in
colleges for arts subject—8,08.994;
number of students reading in engine-
ering and technological colieges—
63.176; and

(c) number of colleges teaching are
subjects and run by private bodies—
943, and number of engineering and
technologica] colleges run by private
bodies—50.

Post Offices in Rented Bauildings

270. Shri Warior: Will the Minister
of Communications be pleased to state:

(a) the number of Post Offices in
31st March,
1966; '

(b) the number of those Offices
which are accommodated in the pri-
vate rented buildings; and

(C).the annual rent being paid for
these private buildings?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) 96,936.

(b) 11,159.
(c) Rs. 86,24,784 (approx.) .

Financial crises of Vikram and Saugar
Universities
271, Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the se-
rious financial crisis faced by ‘the
Vikaram and Saugar Universities;

(b) whether there is any proposal
that the Union Goverrment should
take over these Universities to rum
them as Central Universities; and
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(c) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

International Tournament

272.Shri Braj Biharj Mehrotra:
Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

Hockey

(a) whether the International
Hockey Tournament at Hambarg (W.
Germany) has concluded;

(b) if so,
therein; and

India’s  achievements
(c) the position of Pakistan in the
tournament?

The Deputy Minister in the Ministry
of Education (Shri Bhak¢ Darshan):
(a) Yes, Sir. The Tournament con-
cluded on the 22nd May, 1966.

(b) India stood first in this Tourna-
ment. .

(c) Pakistan finished at the
position in this Tournament.

fifth

! Co@chlng Assignment for Ghana

273.Shri Braj Bihari Mehrotra:
Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased‘ to state:

(a) whether Shri Sarpal Singh, the

+ distiriguisheq coach of the' National

Institute of Sports, Patiala has bheen

offered a coaching assigmment in
Ghana; and

(b) ‘it so, the details of the assign-

ment and ,when he is likely to take
up the job?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshu;): (a) Yes, Sir.

(b) The assignment is for a period
of six months, Shri Sarpal Singh left
for Ghana on 4-6-1966.
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Parcels foung missing at Kerakot
P.O. (U.P)

274. Shri Ram Harkh Yadav: Will
the Minister of Communications be:
pleased to state:

(a) whether 51 inward Parcels and
other valuable materials belonging
to the Postal Registration Department
were found missing from the Kerakot
Post Office in Jaunpur (U.P.) re-
cently;

(b) if so, the details of the loss; and

(c) the result of the enquiry, if-
any, set up to investigate into the
incident? *

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganath Rao):
(a) Actually a registered bag con-
taining 51 insured letters and other
articies despatched by Jaunpur RMS
enclosed in a mail bag on 24-5-66 was
not founqd when the mail bag was
opened at Kerakot post office.

-(b) The contents of the missing
registered bag were 51 insured letters,
28 registered letters and some money
orders. The amount of loss ascertain-
ed so far is Rs. 9648.

(c) Departmental enquiry has been
concluded without yielding any clue
for tracing the culprits. The police
had been informed as soon as the
loss was noticed and their investiga—
tions are in progress.

Plantation Labour

275. Shri A. K, Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the Kerala Govern-
ment have received the report of the
high level conference held to discuss
the wage demand of the plantation
labour in Kerala;

(b) whether Government are aware
that the plantation labour in Kerala
have threatened to go on strike te.
get their demands fulfilled; and.
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(c) if so, the steps taken by Govern-
ment to raise the wages of their em-
ployees and to maintain industrial
peace in the plantation area?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Yes.

(b) There has been a partial strike
since 4-7-1966" in the Rubber planta-
tions.

(c). The recommendations of the Tea
Wage Board have been accented by
the Government of India and are
now before the managements of tea
plantations for implementation. The
Rubber Wage Board has not yet sub-
mitted its recommendations but it is
understood that their recommenda-
tions will be before the Government
of India very soon. The question of
revision of wages for workers in
plantations and maintenance of indus-
trial peace in the plantations area
have always been under the active
consideration of Government. Re-
cently the Association of Pianiers of
Kerala issued a circular announcing
an enhancement of 0'24 paisa to both
male and female workers ecffective
from 1-4-1966 to be adjustable against
final recommendations of the Wage
Board.

Unemployed Graduates

276. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether the recent publication,
in numerical Figures of the Lists of
Graduate and Post-Graduate scholars
in Arts and Humanities has; revealcd
that an appreciable number of them
are unemployed and their talent goes
waste; and

(b) the steps under contempiation
to utilise their talent and services?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The refer-
rence ig presumably to the article

. establish a Central
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published in YOJANA of 29th May,
1966 on “OUR MANPOWER IN ARTS
AND HUMANITIES”, This gives the
number of graduates at various levels
in the different fields in Arts and
Humanities and the comparative
figures in Science. No conclusion has
been- drawn in. regard to the unem-
ployment of graduates in Arts and
Humanities; in fact the article ends
up by saying that the question of
employment and utilisation of the
personnel would need to be studied in
depth. .

Central University in Kerala

277. Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state the stage at which the proposal
to establish a Central University in
Kerala stands at present?

The Minister of Education (Shri M.
C. Chagla): There is no proposal to
University in
Kerala. The University Grants Com-
mission has only accepted the pro-
posal made by the State Governmept
for the development of two post-gra-
duate centres at Ernakulum and Cali-
cut and is of the view that a begin-
ning should be made with one centre.

‘Kerala Bandh’ Cases

278. Shri A. V, Raghavan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether he would lay on the
Table a statement giving the details
of cases registered in the State of
Kerala in  conneetion with the
‘Kerala Bandh’ held on the 28th
January, 1966 with reference to each
police station;

(b) whether there is any proposal
to withdraw any of the pending cases;
and
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(c) whether the recommendations
of the Consultative Committee of
Kerala Legislators have been fully
implemented in the wmatter of with-
drawing the cases?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It will be
difficult to do this and .in view of
answers to (b) and (c), it may not
also be necessary.

(b) All pending cases against siu-
dents have been either dropped or
asked to be withdrawn. *

(¢) Yes, Sir.

Long Term Prisoners in Kerala

279. Shri A. V. Raghavan: Will the
Minister of Home Affairs be pleased
to state: i

(a) the number of long-term pri-
soners undergoing imprisonment in
the State of Kerala; :

(b) the number of such prisoners
as have been convicted by courts
which are now within the Jurisdic-

tion of tHe Madras and Mysore High
Courts;

(c)- whether there is any proposal
to release a few long term prisioners;
and

(d) if so, when the decision will be
taken in the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) 1268.

(b) 18 and 13 respectively,
(c) No. Sir.

(d) Does not arise.

N.P.O. Calicut

280. Shri A, V. Raghavan: Will the
Minister of Communications be
pleased to state:

* (a) the progress 'made in establish-
ing a night Post Office at Calicut in
Kerala; and
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(b) when the same will start func-
tioning?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganath
Rao): (a) and (b) During 1965-66 we
have opened a night Post Office at
Trivandrum. The question of open-
ing a Night Post Office at Calicut will
be examined along with other such
proposals for other States to be con-
sidered during 1966-67. ’

Training Centre
281. Shri Vasudevan Nair: Will the

Minister of Communications be
pleased to state:

(a) whether there is a proposal to

_ establish a centre at Trivandrum, for

the training of Telegraph Inspectors,
mechanics and telephone operators; °

(b) if so, when the centre will
begin functioning; and _
(c) how many persons will get

training every year at the centre?

The Minister of State in the
Department of Parliamentary Affairs
ang Communications (Shri Jaganath
Rao): (a) Yes. -

(b) A suitable building has been
taken on rent and the training centre
will start functioning in about a
month’s time.

(c) Approximately 250 trainees a
year.

Honorary Teachers in Kerala Schooils

282. Shri Vasudevan Nair: Will tae
Minister of Education be pleased to
state:

(a) whether the Kerala Education
Advisory Board has recommended a
scheme of appointing honorary
teachers in schools; and

(b) if so, the salient features there-
of?



.

Written Answers

645

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The scheme provides for
allowing not more than three Hono-

rary teachers to work in a School,
after specific prior approval of the
District Educational Officer.  The

Honorary teachers will be expected
to take up specified assignments and
to work under the administrative con-
trol of the Headmaster.

War service Candidates in Public
* Undertakings

283. ‘Shri Pottekkatt:
Shri A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the rules framed to
confer the benefit of providing an
advance increment to war service
candidates is not applicable to such
candidates appointed in public under-
takings ang other statutory under-
takings; and

(b) the steps taken to confer this
benefit to all eligible employees?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) and (b): The orders
conferring the  benefit relate only to
those war service candidates who
have been appointed to Civil posts in
the Government. Public undertak-
ings. and statutory bodies are not
governed by these orders.

Deportation of British Planter

284. Shri Rami Sewak Yadav:
Shri Madhu Limaye:
Shri Brij Basi Lal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a
British Planter in North Bengal has
been asked to leave India for his
activities prejudicial to the country’s
security;

(b) if so. the nature of his acti-
vities; and
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(c) whether similar orders are
being served on foreign planters en-
gaged in encouraging secession in
North-Eastern India, including Assam
and Nagaland?

646

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence (Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢).
Information is being coilected from
the Government of West Bengal and
will be laid on the Table of the House.
as soon as it is received.

Firing by East Pakistan Rifies

285. Shri
Shri
Shri
Shri
Shri
Shri

Hem Barua: )
Hari Vishnu Kamath:
Surendranath Dwivedy:
Nath Pai:

D. C, Sharma:
Hukam . Chand
Kachhavaiya:
Raghunath Singh:
Bagri:

Bhagat Jha Azad:
Sonavane:

Gulshan:

Basumatari:

Shri
Shri
Shri
Shri
Shri
Shri

Will the Minister of Home
be pleased to state:

(a) whether it is a fact that East
Pakistan Riflemen fired on  Indiarn
Border Security Forces in the
Govindapur area of Cachar, As-wam
on the morning of the 17th May,
1966; and

(b) if so, the details of this firing
and the reasons behind this action
Pakistan?

Affairs

The Deputy Minister in the Minis-
try of Home Affairs (Shri  Vidya
Charan Shukla): (a) and (b). On
17th May 1966 at 0745 hours, seven
Pakistani nationals supported by an
EPR patrol party intruded 30 to 40
yards into Indian . territory in
Govindapur village and attempted to
plough the land there. When our
patrol party went to apprehend the
intruding Pak nationals, EPR patrol
fired three rounds and our patrol had
to return the fire on which the Pak
nationals fleq away from the .area.
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Centra] High Court

291.Shri D. C. Sharma:
Shri Warior:
Shri P. C. Borooah:
Shrij Vishwa Nath Pandey:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a pfoposal to consti-
tute a Central High Court to elimi-
nate delays and arrears in Courts is
under the consideration of Govern-
ment;

(b) if so, the details thereof; and

(c) the stage at which the matter
stands at present?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢).
There is no such proposal yet before
the Government. The Law Minister
is exploring the methods by which
the High Courts may be relieved of
the arrears and the cases can be de-
cided expeditiously.

Indian Institute of Petroleum

293. Shri D. C. Sharma:
_Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether India and UNESCO
have signed a plan of operativn for
$212°5 million project to strengthen the
Refining Division of the Indian Insti-
tute of Petrolewrm and to establish a
petro-chemical division at the insti-
tute: and

(b) if so, the broad features of the
plan?

JULY 27, 1966
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The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir. A Plan of
Operation for the establishment of a
Refining and Petro-Chemical Division
at the Indian Institute of Petrcleum,
Dehra Dun has been signed on 17th

May, 1966 between the Government
of- India and the United Nations
Development Programme (Special

Fund) at an estimated cost of US
$2,504,550. UNESCO will be the Exe-
cuting Agency on behalf of the UN.
Development Programme,

(b) The broad features of the Plan
are given below:— .
1. The duration of the Plan of
Operation is 4 years.
2. The contribution of U.N. Deve-
iopment Programme «iill be
US $1.254,550 as under:—

US §
(i) 3 Experts (Advisers) 33,200
(ii) Fellowship . 56,000

(iir) Equipment and Supplies  4,95,000

(iv) Personal services 5,02,850
v) Travel cost 28,8000
(vi) Other Expeadi‘ure 1,38,700
12,545,550

3.The Government of India's
countarpart contribution im

kind will be Rs. 59,52,500.00.

Master Tara Singh’s Views

294, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether his attention has beem
drawn to Master Tara Singh’s insist-
ence on a Sikh majority area in reply
to his warning;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the action taken in the matter?

The Minister of State in the Mimis-
try of Home Affairs and Minister of
Defence Suplies in the Ministry of
Defenee (Shri Hathi): (a) Yes, Sir.

(b) and (c). A close watch is
being kept in the matter.

652 ¢
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Petro-Chemicals Complexes

295 Shrimati Renu Chakravartty:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any offer has recently
been received from foreign private
oompanies for collaboration 1n set-
ting up of petro-chemical Complexes
in the country;

(b) if so. the names of those Com-
panies;

(c) the terms of the offers; and
(d) Government’s reaction thereto?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a)
Apart from the proposals received
for collaboration in the Gujsrat
Petro-chemical Complex towards the
end of 1964, of which the House is
“already aware there has been no
recent offer from any foreign private
companies.

(b) to (d). Do not arise.

Educatiom Commission Report

296. Shri H. N. Mukerjee:
Shri Vishwa Nath Pandey:
Shri Lilaghar Kotoki:
Shri R. S. Pandey:
‘Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:

Shri Raghunath Singh:
Shri Jagdev Singh Siddhanmti:
Shri R. Barua: .
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Sideshwar Prasad:
Shri Rishang Keishing:
Shri Subodh Hansda:
Shri S, C. Samanta:
Shri Bhagwat Jha Agad:
Shri M. L. Dwivedi:
Shri Ram Harkh Yadav:
Shrimati Renuka Barkataki:
Shrimati Jyotsna Chanda:
Shri Kolla Venkaiah:
Shri Ramchandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. C. Sharma:
Shri P. C. Boreeakh:

Shri C. K. Bhattacharyya:
Shri D. D. Mantri:

Shri Hari Vishnu Kamath:
Shri Basappa:

Dr. P. Srinivasan:

Shri Gulshan:

Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shrimati Maimoona Sultan:
Shri Mauthiah:

Shri Vasudevan Nair:
Shri Bibhuti Mishra:

Shri Kishen Pattnayak:
Shri Lakshmu Bhawani:
Shri Jashwant Mehta:

_ Will the Minister of Education be
pleased to state:

(a) whether the Education Commis-
sion has submitted its report to Gov-
ernment;

(b) if so, the main recommenda-
tions contained in the report; and

(c) the decisions taken thereon?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) A statement is laid on the

Table of the’ House. [Placed in Lib-
rary. See No. LT-6504|66]

(¢) The recommendations are un-
der consideration of Government.
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Unscrupulous Contractors

302. Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:
Shri Nath Pai: .

Will the Minister of Home Affairs
be pleased to state:

.(a) whether Government are pre-
paring country-wide lists of unscru-
pulous contractors, suppliers and
clearing agents; and

(b) if so, the steps taken to make
the survey foolproof as also whether
any follow-up action is contemplat-
ed?

The Minister of State in the Minis-
xy of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) In accor-
Jdance with the programme for Vigi-
lance and Anu-Corruption work in
1966, Central Government Depart-
ments and Corporate Undertakings
are preparing lists of unscrupulous
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contractors, suppliers firms and Clear-
ing Agents.

. (b) The Departments and Under-
takings have been instructed to ex-
ercise due care in the preparation of
these lists; The following action
will be taken in respect of those on
the lists: (i) Copies of the lists will
be circulated to all Central Govern-
ment Departments and Undertakings
with directions to instruct all officers
to be cautious in their dealings with
such parties. (ii) Closer check and
scrutiny of applications received
from such parties and of works or
business transactions undertaken by
them. (iii) Collection of specific in-
stances of malpractices by these -par-
ties with a view to start open en-
quiries against them.

Naga Plan of Sabotage in Assam and
Manipur

303. Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Nath Pai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that cer-
tain papers recovered from the “Rev.
Michael Scott on the eve of his de
parture for London, disclosed Naga
plan for sabotage in Assam and
Manipur; and

(b) if so, the nature of this plan
and the measures taken to prevent
further hostile activities by these
people in the areas concerned?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry - of
Defence (Shri Hathi). (a) No, Sir.

(b) Does not arise.
Foreign Agents in Northern Bengal

304. Shri Hem Barua:
Shri Harij Vishnu Kamath:
Shri Nath Pai:
Shri Suvendranah Dwivedy:
Shri Madhu Limaye:
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Dr. Ram Manohar Lohia:

Shri Bagri:
Shri Kishen Pattnayak:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that cer-,

tain foreign agents are actively
working at present in the hill dis-
tricts of Northern Bengal to spread
disaffection against Government
, amongst the hill people there as in
Assam;

(b) if so, whether this fact has
been brought to the notice of Gov-
ernment by the State Government;
and

(¢) the measures proposed to be
taken by Government in the matter?

The Minister of State in the Minis-
try of Home Aflairs and Minister of
Defence Supplies in the Ministry  ef
Defence (Shri Hathi): (a) No, Sir.

(b) and (c). The question does not
arise.

Explosion of H-Bomb by China

“ 305. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Nath Pai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
news of the explosion of a H-Bomb
by China has been hailed with great
enthusiasm by a section of the Indian
people, particularly by a political
party; and . .

(b).if so, the nature of this en-
thuiasm and the reasons therzfor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Government of India have received
Yeports that the explosion of an H-
Bomb by China has .been welcomed
by the Communist Party of India
(Left). The spokesmen of that party
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have justified manufacture of ther-
monuclear bombs by China in the
face of the American threat of atomic
war against her, as they put it.

Situation in Mizo Hills

308. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kmnalh
Shri Nath Pai:
Shri P. C. Borooah:
Shri Shree Narayan Das:
Shri Guishan: -
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Hukam Chand
. Kachhavaiya:
Shri Raghunath Singh:
Shri Jagdev Singh Siddhanti-
Shri H. C. Soy:
Shri P. R. Chakraverti:
Shrimati Renuka Barkataki:
Shri R. 8. Pandey:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Bibhuti Mishra:
8hri Maheswar Naik:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri R. Barua:
8hri 8. N. Chaturvedi:
Shri Kajrolkar:
Shrimati Jyotsna Chanda:
Shrimati Ramdalari Sinha:
8hri M. L. Dwivedi:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Axad:.
Shrimati Renu Chakravartty:
Dr. M. S. Aney:

Will the Minister of Home Affairs
be pleased to state:

(a) the latest situation in the Mizo
Hills district of Assam and whether
the district has been brought com-
pletely under civil administration by
now;

(b) whether it is a fact that the
Mizo rebels are at present getting
active support of Pakistan and China
in their rebellion against India; and
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(¢) if so, the nature of the support
and the steps taken by Government
to meet the situation?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Mizo Hills
District has remained under civil
control throughout. Peace has been
restored in most of the areas. The
MNF have, however, stepped up
their activities recently and some
clashes with the Police and the
Army have taken place.

(b) While Mizo rebels have receiv-
ed assistance from Pakistan, Govern-
ment are not aware of any support
from China.

(c) The MNF volunteers swent to
Pakistan in March, 1966, to seek both
refuge and aid. They have been go-
ing to Pakistan for undergoing train-
ing and for bringing arms. Protests
have been lodged with the Pakistan
High Commission against the supply
to the MNF of arms and equipment
and other facilities,

v/
‘Government Officials captured by
Mizo Rebels °

307. Shri Surendranath Dwivedy:
Shri Hem Barua: -
Shri Nath Pai:
Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri R. Barua:
Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri C. K. Bhattacharyya:
Shri Gokulananda Mohanty:
Shrimati Renuka Barkataki:
Dr. M. S. Aney:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that re-
cently Mizo rebels freed the Govern-
ment Officials captured by them dur-
ing the rebellion from ‘“somewhere
in Pakistan”;

(b) if so, the number of Officers

released and whether anybody is left .

behind or “missing”; and

(c) whether Government have
been able to get any informatiom
about the future strategy of the Mize
rebels from the released Officers and
if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Fifty-six officials have so far
been released by the Mizo rebels and
twenty two officials are still missing.

(c) It will not be in public interest
to disclose the information.

of Half-burnt
notes by Mizos

308. Shri Surendranath Dwivedi:
Shri Hem Barua:
Shri Hari Vishmu Kamath:
Shri Nath Pai:

Exchange curreney

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that on
the 12th May, 1966 some Mizos came
to the Reserve Bank of - India at
Gauhati with bundles of half-burnt
currency notes for exchange;

(b) if so, the amount involved; and

(c) the reasons why the Police at
Gauhati was not informed by the
Bank authorities and thus the Mizos
were allowed to escape?

The Minister of State in the Minis-
try of Home Affairs and Minister of

Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Notes of the value of rupees

‘seven hundred and fifty were ex-
changed. *
(c) These half-burnt Government

Currency Notes belonged to M/s.
Pachhunga and Sons of Aija] Bazar
and were reportedly burnt in March,
1966 due to MNF action. As the
notes were genuine, the Agent
Reserve Bank of India, Gauhati, did
not think it necessary to inform the
police. The police, however, inter-
rogated the persons involved. The
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result of enquiry did not
further action.

call for

‘Officer-oriented’ Scheme

309. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Home Affairs
be pleased to state:

(a) the extent to which the Office
Orientation Economy has been suc-
cessful in the various Ministries and
Departments of the Government of
India in which it was introduced so
far at the Central level; and

(b) the number of people retrench-
ed and the alternative jobs found for
them along with. the amount saved
thereby?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It is pre-
cumed that reference is to reorgani-
sation according to an ‘officer-orient-
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ed’ pattern. So far this has been in-
troduced in the following offices:—

Ministry of Works, Housing and Urban
Development

(i) Works division with effect
from 18th October, 1965.

(ii) Estates division with effect
from 1st July, 1966.

Directorate General of Supplies and
Disposals
(iii) Oil, paints and chemicals

directorate with effect from
1st March, 1966.

(iv) Timber, wool and leather
directorate with effect from
1st April, 1966.

The reorganised system has not
worked long enough for conclusive
results to be evident.

(b) The number of persons render-
ed surplus, the manner of their ab-
sorption and the economy involved
is displayed below:—

Name of division Post No. declared
surplus
(i) Works Asstt. 19
(ii) Estates Asstt. 8
UDC. 1
LDC. 2
(iii) &
(iv) DGS&D Asstt. 19

No. Absorbed No. Absorbed Expected

identical as UDC. amount of
posts saving (yearly)
— - —_— — -
16 3 Rs. 1,26,000
7 1
1 . Rs. 16,400
2 ..
19 Rs. 1,05,000

Border Security Police

31¢ Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri R. S. Pandey:
8Shri Ram Harkh Yadav:
Shri R. Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) the extent to which the Border

Security Police has been introduced
in the Border States of India; and

(b) how the same has been work-
ing since its introduction?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The Border
Security Force has been introduced
in all States bordering Pakistan.
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(b) Within the short time it has
been in existence, it has built up its
organisation on proper lines and is
discharging its duties satisfactorily.

Red Tapism in the Administrative
Machinery

311. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri R. S. Pandey:

Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri R. Barua:
Shri Prakash Vir Shastri:
Shri Hukam Chand Kachha-
vaiya:

Shri Raghunath Singh:
Shri Jagdev Singh Siddhanti:
Shri N. R. Laskar:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh: ’
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shrimati Renuka. Ray:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Ram Harkh Yadav:
Shri Kajrolkar:
Shri Kolla Venkaijah:
Shri Imbichibava:
Shri Laxmi Dass:

. Shri Nambiar:

Will the Minister of Home Affairs
be pleased to state:

(a) the extent to which red tapism
has been cut down in the adminis-
trative machinery of the various
Ministries and Departments of Gov-
ernment of India;

(b) whether the Administrative
report pending the final report and
if so, when; and

(c) when the Administrative Re-
forms Commission is expected to suh-
mit jts final report?

The Minister for Home Affairs
(Shri Nanda): (a) There is no ready
measure, but the steps taken to effect
improvements are outlined in .the
annual report of the Department of
Administrative Reforms for 1965-66.
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(b) The Commission has not so far
come to any conclusion about sub”
mitting an interim report.

(c) As at present
Septep}ber, 1967,

estimated, by

Purchase of barrels from M/s. Bharat.
Barrel and Drum Manufacturing
Co. (P) Ltd.

312. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Indian Oil Corpo-
ration has been placing orders with
M/s. Bharat Barrel and Drum Manu-
facturing Co. (P) Ltd. for their re-
quirements of barrels:

(b) whether this firm has been re-
moved totally from the register of
D.G.S.&D., New Delhi and has been
blacklisted by the Ministries ¢f Iron
and Steel and Defence; and

(c) if so, the reasons for placing
the orders with this firm by the
Indian Oil Corporation?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes,
until recently.

(b) Yes.

(¢) The Indian Oil Corporation
came to know of the blacklisting only
in April 1966. The Corporation has
since decided not to place any orders
on the firm. :

Supply of Burshane Domestic Gas

313. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:,
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Domestic
Private

Burshane
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‘Limited has been causing great in-
convenience and harassment to the

consumers in Delhi State fram March,
1966 and onwards; and

(b) whether orders - for replace-
ment of spent up containers are not
_attended to for hours and hours?’

The Minister of Pétroleum and
‘Chemicals (Shri  Alagesan): (a)
‘Government has no information to
this effect.

(b) Government understands that
during the working hours- calls for
refilles are attended to promptly with-
in 2 hours. Calls received outside
‘the working hours are attended to as

soon as possible on the following
day.

Bomb explosion in Ambala Cantt.

314. Shri Gulshan:
Shri D. C. Sharma:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
‘be pleased to state:

(a) the nature of the hand blast
bomb which burst in May, 1966 in
Ambala Cantt and which country’s
‘marking it bore;

(b) the number of casualties as a
result thereof; and

(c) the steps taken by Government
to check the recurrence of such ‘in-
cidents?

The Deputy Minister in the Minis-
“try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c¢). A fuse
No. 233 MKI of the type used by the
Indian Army accidentally exploded.
‘There were two casualties. As it
was an . accidental explosion, the
-question of taking steps to check re-
currence of such incidents does not
-arise.

.

Model Act for Universities

315, Dr. L. M. Singhvi:
Shrimati Renuka Ray:
Shri Yashpal: Singh:

JULY 27, 1965

Written Answers 668

Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Bibhuti Misra:

Will the Minister of Education be
pleased to state:

(a) whether a model act for Uni-
versities has been drawn up.

(b) if so, the broad features there-
of; and

(c) the sieps taken for its imple-
mentation?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
‘Model Act for Universitiess Com-
mittee which was set up by the
Ministry of Education in December,
1961 has in its report suggested gene-
ral principles that should govern the
organizationa] structure of Univer-
sities and has not drawn up any
model Act.

(¢c) The report of the Committee
has been sent to the State Govern-
ments for suitable action. As ‘Edu-
cation’ is a State subject, it is large-
ly for the State Governments to im-
plement the recommendations of the
Committee.

Sheikh  Abdullah

316. Dr. L. M. Singhvi:
Shri R. S. Pandey:
Shri Onkar Lal Berwa:
Shrimati Maimoona Sultan:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Surendra Pal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any change
in Sheikh Abdullah’s attitude;

(b) whether any proposal
lease him was considered
and

to re-
recently;

(¢) if so, the result thereot”

The Minister of Home Affairs (Shri
Nanda): (a) Government have no
evidence of any such change.
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(b) There is no proposal to release
him.

(c) Does not arise.

Use of DIR.

317. Dr. L. M. Singhvi:

Shri Nambiar:

Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:

Shri Raghunath Singh:
Shri Shree Narayan Das:

Shri Yashpal Singh:
Shrimati Jayaben Shah:
Shri Kashi Ram Gupta:
Shri Vasudevan Nair:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the use of D.ILR. has
been restricted to border areas only;
and

(b) if so, the broad outlines fhere~
of and the considerations in naming
the areas?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The nature and extent of restrictions
on the use of Defence of India Rules
have been set out clearly in Union
Home Minister’s statement to the

Lok Sabha on 18th May 1966. Imme- -

diately following this, a new rule 3A
was added to the Defence of India
Rules requiring the previous appro-
val of the Central Government for
exercise by such State Governments,
of powers under such rules, as may
be specified in a notified order to be
issued under the new rule. The noti-
fication dated 18th May, 1966 contain-
ing rule 3A and orders No. 1529, 1530
and 1531 dated 19th May, 1966 issued
thereunder were published in the
Gazette of India Extraordinary of
the respective dates. The only cons:-
deration in allowing use of D.I. Act
and Rules to certain border States
and areas is that of national security
and defence needs.

998 (ai) LS—4.
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Rickshaw Pulling

Dr. L. M. Singhvi:

Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Labour,
ployment and Rehabilitation
pleased to state:

318.

Em-
be

(a) whether Government have con-
sulted the State Governments for im-
posing a uniform ban on hand-pulled
rickshaws and for rehabilitating those
who are likely to be affected;

(b) if so, the response from the
State Government in the matter; and

(¢) Government’s reaction thereto?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) to (¢). The question of
abolition of rickshaw pulling is pri-
marily for the State Governments to
deal with, but the Government of
India have addresseq the State Gov-
ernments on this important matter and
have made suggestions from time to
time.

These are:

(i) Drawing up a phased pro-
gramme for the abolition of
rickshaw-pulling, and in the
meantime—

(ii) Prescribing suitable regula-

tions governing the condi-
tions of work, medical exami-
nation, etc,
Preventing exploitation by
middlemen by encouraging co-
opera*ives of rickshaw pul-
lers.

(iii)

The State Governments are taking
necessary steps in the light of the
conditions obtaining in each State
having regard to various factors, e.g.
provision of alternative employment
to rickshaw pullers and arrangements
for alternative conveyance to the
poorer sections of community in the
urban and semi-urban areas where
there is a great demand for cheaper
means of communication.
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Mizo and Naga Rebels

319. Shri Mohammed Koya:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Mizo and Naga
Rebels killed in action upto the 1st
July, 1966; and

(b) the total loss incurred by Gov-
ernment due to the Naga and Mizo
hostilities?

The Minister of S’ate in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
information is being collected and will
be laid on the Table of the House.

Punjab Boundary Commission

320. Shri Yashpal Singh;
Shri Vasudevan Nair:
Shri Kolla Venkaiah:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:
Shri Raghunath Singh:
Shri Jagdev Singh
Siddhanti.

Shri Bibhuti Mishra:
Shri Ram Harkhp Yadav:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri- Jashvant Mehta.
Shri Onkar Lal Berwa:
Shri D, D, Mantri:
Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Dr. L. M. Singhvi:
Shri Basumatari:
Shrimati Ramdulari Sinha:
Dr. Mahadeva Prasad:
Shrimati Renuka Barkataki:
Shri D, C. Sharma:
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Shri Hem Raj.
Shri H. C. Soy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Punjab Boundary

- Commission has submitted its report;

(b) if so, when it will be laid on
the Table; and

(c) the action initiated to imple-
ment it?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The Punjab Boundary Commission
submitted its report to the Govern-

.ment on 31st May, 1966. Copies of the

report were laid on the Tab'e of the
Lok Sabha on 26th July, 1966.

(c) The recommendationg of the
Commission have been accepted with
some modifications. Necessary legis-
lation for the reorganisation of the
State of Punjab is being drawn ‘up.

Merger of Goa with Maharashtra

321. Shri Yashpal Singh:
Shri Madhu Limaye:
Shri Bagri:
Shri Kishen Pattnayak.
Dr. Ram Manohar Lohia:
Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pai:
Shri Prakash Vir Shastri;
Shri Hukam Chand

Kachhavaiya:
Shri Raghunath Singh:
Shri Jagdev Singh
Siddhanti:

Shri D. C. Sharma:
Shri C. K. Bhattacharyya:
Shri Dhuleshwar Meena;
Shri Ramachandra Ulaka:
Shrimati Renuka Barkataki:

Will the Minister of Home Affairs
be pleased to state whether any pro-

izesd
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gr'es-s has been made for the merger of
Goa with Maharashtra?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Decisions have
still to be taken regarding certain
steps in connection with the determi-
nation of the future of Goa.

Unlocated Transmitter

323. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 1347 on
the 2nd March, 1966 and state:

(a) whether the unlocated trans-
mitter has been induling in frequent
broadcasts around the Nagaland area
in May and June 1966; and

(b) if so, the steps being taken to
locate it?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry eof
Defence (Sbri Hathi): (a) No such
broadcasts have been reported.

(b) Does not arise.
Relations between Legislators and
Administrators

324. Shri Vishwa Nath Pandey:
Dr. Ram Manohar Lohia:
Shri Bagri; .

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. C, Borooah:

Shri Basappa:

Shri Hari Vishnu Kamath:
Shri Linga Reddy:

- Shri P, R. Chakraverti:
Shri Kolla Venkaiah:
Shri M. Rampure:

Shri R. Barua:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 1608 on the
11th May, 1966 and state:

. (a) whether Government have fina-
lised the draft code regarding the re-
lations between legislators and Admi-
nistrators;
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(b)"if so, the broad features thereof;
and

(c) whether the draft code will be
on the Table?

The Minister of State in the Minis-
try of Defence and Minister of De-
fence Supplies in the Ministry of
Defence (Shri Hathi). (a) to (c). The
draft Code is still under considera-
tion,

US.A, Loan for Technical Institutes

325. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2225 on -the
16th March, 1966 and state the out-
come of the negotiations for a loan
from the Government of U.S.A. to
meet the requirements of technical
Institutes in respect of procurement

of equipment manufactured in that
country?
The Minister of Education (Shri

M. C. Chagla): No progress has been
made in finalising the agreement,

Girls’ Education in Third Plan

326. Shrimati Vimla Devi: Will the
Minister of Education be pleased to
state:

(a) the target fixed for. girls’ edu-
cation in the Third Plan and the ac-
tual achievement during that period;

(b) the total amount allotted for
promotion of the girls’ education
during the Third Plan and the amount
spent out of it; and

(c) the steps Government
to take to promote the girls’
tion during the Fourth- Plan?

propose
educa-

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) As against the
additional enrolment targets of 85.5
lakhs, 12.8. lakhs and 4.7 lakhs at the
primary, middle and secondary



675 Written Answers
stages, the estimated achievement is
expected to be 68.1 laks, 11.7 lakhs
and 5.6 lakhs, respectively.

(b) An amount of Rs. 175 crores
was estimated to have been available
for the education ,of girls during the
Third Plan, However, it is not pos-
sible to indicate the amount spent as
separate figures for the purpose are
not given in State Annual Plans. In
addition, a sum of Rs. 26.10 lakhs was
allocated to States and Union Ter-i-
tories for the acceleration of wirls’
education during 1965-66.

During the Third Plan, a sum cf Rs.
6,48,460 was sanctioned to Voluniary
Bducational Organisations working in
the field of Women’s Education direct,
under a Central scheme. A sum of Rs.
28,122 wag also sanctioned to States for
holding seminarg on girls’ education
during the Third Plan.

(c) Besides the provisions under
various schemes of General Education,
from which girls’ education will get ils
due share, a provision of Rs32.20 crores
hag been included in the Draft Plan for
special schemeg to promote girls’ edu-
cation at the school stage. These
schemes include the following:—

1. Construction of Quarters for
women teachers,

2. Hostel for girls,
3. Sanitary blocks,

4. Appointment of school mothers,
and

5. Allowance for women teacher:
serving in rural areas.

The National Council for Women’s
Education has been reconstituted to
make it a more effective body. The
National Council and the State Coun-
cils for Women’s Education K will con-
tinue during the Fourth Plan to rouse
wide spread interest in girls’ educa-
tion among governmental and non-
governmental agencies in the coun-
try., For educating public opinion,

, films on Women’s Education are being
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prepared, and seminars dealing with
various aspects of the problems of
girls’ education will be organised. The
scheme of giving grants to voluntary
educational organisations working in
the field of Women’s Education will
also be continued during the Fourth
Plan, for which Rs. 40 lakhs have
been provided.
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Whitley Council Scheme

329. Shri Madhu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri P. R. Chakraverti:
Shri Linga Reddy:
Shri A. N. Vidyalankar:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:
Shri Dasaratha Deb:
Shri A. P. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Whitley Council
Scheme has been implemented in any
of the Central Government depart-
ments; and

(b) if not, when the scheme is ex-
pected to start functioning?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No.

(b) The Joint Councils under the
Scheme are expected to start function-
ng very shortly.

Primary Education in States

330. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 5137 on the
11th May, 1966 and state:

(a) whether Government have drawn
the attention of the States, where
primary education is not free; to the
relevant Directive Principles of State
Policy.
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(b) if so, their response to the Cen-
tre’s advice; and

(c) the assistance they propose to
give? :

The Minister of Education (Shri
M. C. Chagla): (a) In so far as the
primary stage of education (age-group
6—11) is concerned, barring special
schools and some schools of
Urban areas of West Bengal, education
is imparted free of charge throughout
the country. .

Attention of the Government of
West Bengal has been drawn to the
need to make primary education free
in the Urban areas also.

# (b) The Government of West Bengal
in cooperation with the Corporation
authorities, are working out a scheme

* to make primary education free in
Urban areas too.

(c) No special Centra] assistance is
proposed for this purpose.

Voluntary Migrants

331. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Home Affairs
be pleased to refer to the ly given
to Starred Question No. 1622 on 11th
May, 1966 and state:

(a) whether Government have made
any study of the impact of the new
D.IL.R. policy in regard to the return of
the 12411 persons who “voluntarily
migrated” to Pakistan - during the
September conflict last year;

(b) whether these persons include
many sarpanches and members of the
gram panchayats;

(c) whether these persons will be
allowed to return to India; and

(d) thé legal position in respect of
their citizenship rights?

. The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan

Written Answers JULY 27, 1966

" Shukla):

Written Answers

680

(a) The impact of the
amendment of the provisions of D.LR.
vis-a-vig voluntary migrants is under
constant review.

(b) Yes, a few.

(¢) The return of these persens- is
governed by the notification No. G.S.R.
1893 of 25th December, 1965 published
in the Gazette Extraordinary dated
27-12-1965.

(d) Their citizenship rights have not
been affected by the amendment refer-
red to above.

Labour Laws

332. Shri Madhu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Dinen Bhattacharya:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-

ed to state:

(a) whether he made a statement
that certain labour laws passed during
his previous tenure of office and some
othe; beneficial labour laws are not
being implemented;

(b) if so, the reasons for this non-
implementation;

(c) whether Government intend re-
considering their decision about issuing
notification under the law relating to
the recognition of the Trade Unions

- which is still on the statute book but

remains unimplemented; and

(d) the steps Government propose
to take to secure proper implemen-
tation of the Labour Laws?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) No. The Hon’ble Member
is presumably referring to the obser-
vations made by the Minister of
Labour and Employment in the course
of his reply to the Debate in the Lok
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Sabha on the Ministry’s Demand for
Grants for 1966-67. What the Minister
stated was that the state of implemen-
tation had not progressed much. He
also referred to the need for retouch-
ing the Acts here and there in the
light of the économic and technologi-
* ca] progress and he also referred to
the need for a so:ial consciousness to
see that whatever was provided for
labour was honesfly and effectively
implemented.

(b) Does not arise.

(c¢) No.

(d) Improving the effectiveness of
implementation is a continuing pro-
cess. Government will continue to
take such steps as are appropfiate
having regard to the circumstances of
each case including, - where necessary,
the amendment of the Acts, strength-
ening of the enforcement machinery
and building up the requisite social
consciousness. Tt may also be pointed
out that the State Governments are
responsible for the implementation of a
number of labour laws.
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Port and Dock Workers

335. Shri Yashpal Singh: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the demands of the
Port and Dock workers for immediate
payment of bonus and an interim relief
of 25 per cent of the gross wages by
the Central Board for Port and Dock
workers have been considered by Gov-

- ernment; and

(b) if so, the decision taken thereon?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan

Ram): (a) and (b). The position is
as follows:
Bonus

The demand of port workers for
payment of bonus is under considera-
tion. As regards dock workers, bonus
schemes are in force in the ports of
Bombay, Calcutta, Cochin and Madras.

Interim Relief

The Wage Board for Port and Dock
Workers made recommendations for
grant of interim relief and these were
accepted by Government in April,
1965. It is understood that°the All
India Port and Dock Workers’ Federa-
tion has since raised the question of

second interim relief before the Wage
Board.

Creation of Selection Grade Posts

336. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether his Ministry have re-
ceived representations from the Em-
ployees’ Union to create posts of Selec-
tion Grade Assistants and Lower
Division Clerks in the Central Secre-
tariat Clerical Service; and

.
(b) if so, Government’s reattion
thereto?



685 Written Answers

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charn Shukla): (a) Yes, Sir.

(b) The matter has been considered
more than once but it has not been
‘possible to agree to the creation of
selection grades for Assistants and
Lower Division Clerks,

Commission of Enquiry Act

339. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5176 on the
11th May, 1966 regarding the stampede
at a meeting addressed by the Prime
Minister and state: '

(a) whether the Commission of In-
quiry has since been set up under the
Commission of Enquiry Act; and

(b) if so, whether the Commission
has made any report to Government
and, if so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) The Government of
Assam have not yet set up the Com-
mission of Enquiry.

(b) Does not arise.
Gandhi Marder Case

340. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen -Pattnayak:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Sidheshwar Prasad:
Shri Hukam Chand

Kachhavaiya:

Shri Bhagwat Jha Azad:
Shri Sonavane: .
Shri Raghunath Singh:
Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Unstarred Question No. 5181 on the
11th May, 1966 and state:

(a) whether Government have since
taken a decision to appoint a new
Commission to inquire into the circum-
stances of Mahatma Gandhi’s Murder;

(b) if so, the names of the Members
of the Commission; and

(c) when, it will start its work?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry- of
Defence (Shri Hathi): (a) to (c).
The matter is still under consideration.

Charges against a Kanpur
Businessman

341. Shri Bagri:
Dr. Ram Manohar Lohia:
. Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5235 on the
11th May, 1966 regarding the charges
against the Kanpur businessman and
state:

(a) whether the legal scrutiny into
the charges of supplying corrugated
sheets to Pakistan by the said business-
man has since been completed; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
After completing the investigation
legal opinion has been obtained.
During the course of investigation, no
evidence could be had to suggest that
any of the corrugated sheets booked
from Kanpur to Naroda (Ahmedabad)
had been smuggled to Pakistan. It has
been decided to file a charge-sheet
against, 8 accused persons under
Section 120(B) 1.P.C. read with Section
7 of the Essential Commodities Act
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and Clause 4 of the Iron and Steel
(Control) Order.

Health Services in Universities

342. Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1611 on the 11th
May, 1966 and state:

(a) whether the Education Commis-
sion has submitted its report regard-
ing the health services in the Uni-
versities; and

(b) if so, the recomymendations of
the Commission and Government’s
reaction thereto?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6506/66].

Misuse of Residential Telephones of
P. and T. Officers

843. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Communications
be pleased to state:

(a) whether it is 3 fact that the
telephone bills in respect of the resi-
dential telephones of the officers and
staff of the P. and T. Department are
dealt with merely by book adjust-
ment;

(b) whether any machinery has been
devised to check that these telephones
are not used by the P. and T. Depart-
ment officers for trunk dialing where
S.T.D. facilities are available; and

(c) whether it is proposed to pro-
vide any meters for such telephone
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connections to prévent such misuse of
telephones for private purpose under
the cover of service calls?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) In regard to local calls
emanating from residential service-
telephone connections of P. and T.
officers, no bLill is prepared. In re-
gard to trunk calls, the relevant
trunk call bills are certified by the
officers if the calls were on adminis-
trative work, if not, they have to pay
for the calls.

(b) No.

(c) Does not arise.

CARE and USAID (Aid for the
ravaged Areas in Andhra Pradesh)

344. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
C.ARE. and US.ALD. have rushed
aid ‘for the relief of fire revaged areas
in Eastern districts of Andhra Pra-
desh;

(b) if so, the quantum and nature
thereof;

(c) whether Government have at
any stage conducted any inquiry
through the C.I.B. to investigate the
causes of such . large-scale fires in
Vijayawada; and

(d) if so, the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) Only C.ARE.- havé
given some aid. ’

(b) Milk Powder 10,185 1bs.
Wheat 3,515 1bs.
ol 705 Tbs.
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(¢) .and (d). No investigations
have been conducted through the
CI1B. The State Government have,
however, appointed a Commission of
Enquiry under a District and Sessions
Judge to enquire into the cause of
fires and to suggest the measures for
the prevention of recurrence of such

fires. The report of the Commission
is awaited.

Telephones to P. and T. Officers

345. Shri S. C. Samanta:’
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Communica-
tions be pleased to state:

(a) the Officers in the P. and T.
Department who are entitled to be
provided with telephone connections
at their residences during their tem-
porary stay in the capita]l while on
duty-cum-leave;

(b) whether such facilities are also
provided to the tauring officers of
other Ministries/Departments of the
Central Government when they come
to Delhi on similar assignment;

(c) if not, the reasons for allow-
ing these facilities to the officers of
the P. and T. Department only; and

(d) the details of such telephone
connections provided to such officers
‘during the period from 1st July, 1965
to 20th April, 1966 and total expen-
diture incurred in that connection?

The Minister of State in the Depart-

ts of Parli tary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Officers not below the rank

of Divisional Engineers are provided
with telephone connections at the
place of their stay while on tour in
the Capital.

(b) Casual telephone conection are
provided to other touring officers
when asked for under the wusual
rental terms of the Department.

(¢) Does not arise,
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(d) List of service conmections pro-
vided to P&T Officers during the
period 1st July, 1965 to 30th April,
1966 is given in the statement laid
on the Table of the House. [Placed
in Library . See No. L T-6507/66]. The
connections were provided in the
norma] course without incurring any
appreciable expenditure.
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New Antibiotics for “controlling
Plant Diseases

347. Shri C K. Bhattacharyya:
Shrimati Savitri Nigam:
Shri Sham Lal Saraf:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether new antibiotics have
been discovered at H.A.L. Factory,
Pimpri which can control plant
diseases; and

(b) whether their effect has been
tested?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). As a result of research done in
the Research Laboratory Pimpri, two
new antibiotics which would be used

for plant protection have been
found. These are:
1. Aureofungin—This is a new

anti-fungal antibiotic found to be
highly active against plant pathoge-
nic fungi. Its action is said to be

both fungicidal and fungistatic de-’

pending upon the concentration used.
In its activity against paddy fplast
diseases Aureofungin has been found
to be better than Blastomycin dis-
covered in Japan. Aureofungin could
also be used against fruit crop
diseases as well, and it is expected
that it might replace copper based
and organic fungicides presently used
in the country and which are pro-

duced mainly from  imported
materials like copper.
2. Streptocycline—The Department

of Agriculture (Ministry of F. A. C. D.
& C) have launched a wide scale pro-
gramme Por cultivation of Taichung
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Native-1 variety of paddy. Strepto-
cycline has been found to be very
effective in the treatment of seeds and
control of bacterial blight of paddy.

It is proposed to meet the require-
ment of the Ministry of F.ACD. & C.
(Department of Agriculture) in res-
pect of Aureofungin and Streptocyc-
line. Interest has also been shown by
some foreign firms in USA.

History of Freedom Movement

348. Shri A. N. Vidyalankar: Will
the Minister of ‘Education be pleased
to state:

(a) The progress so far made in the
project of writing the history of free-
dom movement and ‘who’'s who’ of
the freedom fighters;

(b) the reasons for the slow pro-
gress of the project;

(c) the expenditure incurred so far
by the Centre and States separately;
and

(d) the names of the volumes pub-
lished so far?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Volume I of the His-
tory of the Freedom Movement in
india was published in 1961; Volume
II is in the press; and Volume III is
under preparation. A  statement
showing the prgoress of work in each
State, regarding the compilation of
the Freedom Fighters’ ‘Who’s Who'’ is
placed on the Table of the House

(b) In view of the wide range of
source materials—Government re-
cords, private papers, memoirs, con-
temporary newspapers, etc.—avail-
able on the subject and the need to
give an objective account of the Free-
dom Struggle, the progress of work
is not considered slow. The need is,
however, felt for expediting it.

(c) A sum of Rs. 810,050 was spent
by the Centre on the compilation of
the History of the Freedom Move-
ment till March, 1966. A statemenl
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showing the expenditure incurred by
the State Governments on the compi-
lation of the Freedom Fighters’
‘Who's Who' and the Cental subsidy
_ given to them for this purpose is
given in the statement laid on the
Table of the House. [Placed in
Library. See No. LT-6509/66].

(d) History of the Freedom Move-
ment in India, Volume I, has been
published.

Standard History Text-books

349. Shri A. N. Vidyalankar:
Shri M. K. Kumaran:

Will the Minister of Education be
pleased to state:

(a) the progress made in thes
scheme of writing standard History
Text-Books so far;

(b) the names of the Text-Books
so far prepared and published and
the standards for which the same are
meant;

(c) the .ad.ministrative machinery
set up for this task and the names
of the scholars associatgd; and

(d) the time likely to be taken to
complete the whole scheme?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A text-
book of Indian History for middle
schools has been prepared and is in
press. Another text-book for middle
schools is expected to be ready this
year. A text-book for secondary
schools is also under preparation.

(c) The project is being carried out
under the direction of an Editorial
Board, consisting of Dr. S. Gopal as
Chief Editor and Prof. S. Nurul Hasan,
Prof. Satish Chandra and Dr. Romila
Thapar as Editors.

(d) The whole project is expected
to be completed in the next three
years.

Goonda Menace in Delhi

350. Dr. Ram Manohar Lohia:
Shri Bagri:
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Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether complaints have been
received and also reports have ap-
peared in the press about the
deteriorating law and order situation
in the Capital; and

(b) if so, the steps taken to meet
the goonda menace in the Capital?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Complaints and
press reports regarding law and order
situation in the Capital appear to
be exaggerated as the total number
of crimes reported in the Capital
during the last six months has come
down as compared to the correspond-
ing period of the last year.

(b) Steps taken to meet the goonda
menace in the Capital are mentioned
in the statement below:

Statement

(i) Activities of goondas and othér
anti-social elements are kept
under check by stringent sur-

veillance.
(ii) Beat patrolling has been
strengthened. It is also pro-

posed to increase the number
of beats in the existing police
Stations so that beat constables
can cover their areas effective-

ly.

(iii) Surprise. checks by  senior
officers, including the 1.G.P. and
D.I.G. have b&n done with a

. view to keep the Police Station
Staff on the alert.

(iv) A short course of training in
modern methods of investiga-
tion has been recently organized
in the Crime Branch of the
Delhi Police. Upper Subordi-
nates who have to deal with
investigation work are put
through this course.
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(v) A second post of D.IG. Police
has been created to ensure
closer superyision. and direc-
tion from the higher level.

(vi) In order to increase the mobili-
ty of the Delhi Police, more
vehicles have been allotted to
them.

(vii) Certain provisions of Bombay
Police Act have been extended
to the Union Territory of
Delhi thus enabling the district
Magistrate and District
Superintendent of Police to ex-
tern goondas and gangs of
criminals from specified juris-
diction,

Relief to Political Sufferers in Delhi

351. Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5144 on
the 11th May, 1966, regarding the re-
lief to Politica] Sufferers and state:

(a) whether the Delhi Development
Authority has since considered the
scheme for the allotment of residen-
tial plots to the political sufferers of
Low-Income group; and

(b.) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Delhi
Development Authority has put into
effect a scheme of allotment of resi-
dential plots = of below 200 square
yeards size -by draw of lots at fixed
rates to individuals in the low-income
group (i.e., those whose income is
less than Rs. 6,000 per annum) and
who do not own any other residential
plot or house in Delhi and have been
residing in Delhi continuously for the
last five years. In this scheme some
plots are reserved for palitical suffer-
ers who satisfy the prescribed condi-
tions. The number of plots reserved
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for the political sufferers is fixed on
the total number of applications re-
ceived from the political sufferers as
against the total number of applica-
tions received.
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Any person who has suffered in
the freedom movement is deemed a
political sufferer. So far only one .
plot has been allotted to a political
sufferer. )

Workers’ Education Programme

352. Shri Warior: Will the Minister
of Labour, Employment and Rehabili-
tation be pleased to state: :

(a) whether Government have re-
the progress of workers’
education programme;

(b) if so, the result thereof;

(c) Governments’ proposals for
further improving the Workers’
Education Pogramme; and

-(d) the total amount s0 far spent
by the Centre on this programme?

The Minister of Labour, Employ-
ment and  Rehabilitation  (Shri
Jagjivan Ram): (a) Government have
not yet carried out any review of
the Workers’ Education Programme
which is being implemented and ad-
ministered through the Central Board
for Workers’ Education—an autono-
mous body registered as a Society
under the Societies Registration Act,
1881. Close watch has, however,
been kept on the progress made.

(b) Does not arise.

(c) The question of reviewing the
functioning of the scheme as a whole
is under examination of Government.
On completion of the review,- the
question of further improving the
Workers’ Education Programme will
be considered.

"(d) A sum of Rs. 1,69,52,940 was
spent by Government on the pro-
gramme upto the end of March, 1966.
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Employees’ State Insurance Scheme

353. Shri Vishwa Nath Pandey:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Yashpa] Singh:-
Shri Rameshwar Tantia:

-Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the tripartite Commit-
tee to review the working of the Em-
ployees State Insurance Scheme has
submitted its report;

(b) if so, the main recommenda-
tions of the Committee;- and

(c) the decision taken by Govern-
ment thereon?

The Minister of Labour, Employ-
ment and Rehabilitation  (Shri
Jagjivan Ram): (a) Yes, Sir.

(b) A summary of conclussions and

recommendations is contained in the -

Report of the Committee, which has
been published.

(¢) No decision has yet been taken
by Government. Comments called for
from- the Corporation, State Govern-
ments etc. are still awaited.

Inter-State Living by Students of
Nagaland, Manipur etc.

354. Shri Raghunath Singh:
Shri D. D. Puri:

Will the Minister of Education be
pleased to state: '

~N
(a) whether 89 students of Naga-
land, Manipur, NEFA, Assam and
Tripura have spent some days in
Bombay to get experience of Inter-
State living; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-

try _of Education (Shri Bhakt
Darshan:) (a) and (b). The Akhil
Bharatiya Vidyarthi Parishad

Bombay under the “Students Experi-
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ence in Inter-State Living programme,
arranged the visit of 78 students from
Nagaland, Manipur, NEFA, and Assam
for. one month’s stay in Bombay with
Indian families. As a result of the
tour, personal contact and affinity
between guests and host families was
created.
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Hill Areas Development
Institute

363. Shri Gokulananda Mohanty:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
decided to establish 3 Hill Areas
Development Institute in Khasi and
Jaintia Hill Districts, as recommend-
ed by the Pataskar Commission; and

(b) the spécial features of the Ins-
titute?

The Minister of State in the Minis-

try of Home . Affairs and Minister of

Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The Patas-
kar Commission in its report on the
Hill Areas of Assam has not recom-
mended the establishment of Hill
Areas Development Institute in Khasi
and Jaintia Hills District.

(b) Does not arise.
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DIR. in Border States

364. Shri P. C. Borooah:
Shri R. S. Pandey:
Shri Indrajit Gupta:
Shri Hari Vishnu Kamath:
Shri Bibhuti Mishra:
Shrimati Maimoona Sultan:
Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the border States have
been asked’to repromulgate, under
normal laws, al] orders issued under
the Defence of India Rules, to arm
themselves with _powers enough to
deal with any abnormal exigencies;

(b) if so, the State Governments
response thereto; and

(c) whether other State Govern-
ments have also been asked 4o pro-
mulgate orders for continuation of
any restrictive action, they might
have taken under D.LR., even after
the abrogation of D.LR., and if so,
their response to it?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
Although the Governments of Assam,
Nagaland, Jammu and XKashmir,
Manipur and Tripura are as per pre-
sent policy exempted from restriction
on the use of Defence of India Act
and Rules, a suggestion has never-
theless been made to ‘hese Govern-
ments to change over to the normal
laws, with such amendments as may
be required, to the maximum extent
possible relying on the Defence of.
India Act and Rules only for those
purposes connected with Defence, secu-
rity, etc, for which the existing
normal laws even with amendments
may not be adequate. The other
State Governments have also been
advised that in view of the restric-
tion on the use of Defence of India
Act and Rules to certain States and
for certain purposes connected with
defence, they should devise suitable
arrangements whereby for the vari-
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ous purposes for which the Defence
of India Act and Rules are at pre-
sent being used, action can be takea
under normal laws with any amend-
ments that may be necessary. There
is broaq greement with these sug-
gestions.

Goa Fertilizer Project in collaboration
with U.SA.

365. Shri Kolla Venkaiah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether any agreement was
reached between the Birla Gwalior
(Private) Limited and Armour & Co.
(U.S.) regarding Goa Fertilizer Pro-
ject;

(b) if so, the terms of collaboration;

(c) the aid sought for the project
from the Internationa] Finance Cor-
poration; and

(d) the foreign exchange required
and the production programme for the
project?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) Yes.

(b) The main features of the colla-
boration agreement are as follows:—

(1) The foreign collaborators shall
subscribe $3.38 million of the equity
capital of the Indian Company—
$2.91 million in cash and $.97 million
for know-how.

(2) The foreign collaborators shall’
make available to the Indian Com-
pany the following:—

(i) the engineering, manufactur-
ing and marketing data,

(ii) skills needed to desigrn, con-
struct and operate the plant
as to market products,

(iii) their secret formula when
necessary to produce com-
pound fertilizers,

(iv) the secret process and tech-
‘ nology which they now use
in the United States,
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(v) technica] personnei to super-
vise the operation of the
plant, if required by the
Indian Company.

(3) The foreign collaborators will
obtain with the assistance of Indian
party the rupee and foreign exchange
loans required for the project.

(4) The foreign collaborator will
provide facilities for training Indian
personnel.

(c) A long-term loan $13.5 million
(pre-devaluation figures) is proposed
to be sought from the International
Finance Corporation,

(d) The foreign exchange required
for the project is estimated at Rs. 11.03
crores ($23.17 million) (pre-devalua-
tion fipuras) and the project is expect-
ed to poduce 340,000 tonnes of urea
per year.

Death of Shri Nand Lal, 3 Punjabi
Poet

366. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
famous Punjabi poet, Shri Nand Lal
Noorpuri, whose poems are well known
in the country is reported to have
committed suicide at Jullundur fol-
lowing the long spell of poverty, ill-
ness and neglect; and

(b) if so, the assistance if any, giv-
en to him ang to his family after his
death?

The Deputy Minister in the Minis-
try of Fducation (Shri Bhakt Dar-
shan): (a) The Government of India
learnt of his death through news-
papers.

(b) He had been receiving a pen-
sion of Rs. 75 p.m, under the Govern-
ment of India’s scheme of financial
assistance to writers, artists etc. in
indigent circumstances since Septem-
ber, 1957. Application for monthly pen-
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sion from his family has not yet beem
received,

Refinery in Northern India

367. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that there
is a great demand for the setting up
of a refinery plant in Northern 1India;
and

(b) if so, the reaction of -Goveram-
ment thereto?

The Minister of Petroleum and
Chemicalg (Shri Alagesan): (a) No,
not for the present, but possibly after
a few years.

(b) Studies are being carried out te
he!p determine the need in due course.

Wastage at Elementary Stage

368. Shri Subodp Hansda:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Education be
pleased to state:

(a) the steps proposed by Govern-
ment to stop the wastage and stagna-
tion at the elementary stage of edu-
cation;

(b) whether this wastage and stag-

. nation is very high among the back-

ward classes; and

(e) if so, the measures taken to do
away the stagnation and wastage pro-

blem among the children of these
backward classes?
The Minister of Educatiom (Shri

M. C. Chagla): (a) to (c). Although
no nation-wide study has been con-
ducted so far to assess the incidence
of wastage and stagnation among
pupi’s at the elementary stage of edu-
cation, it is generally known that the
degree of wastage and stagnation es-
pecially from classes I to III is high.
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Among the remedial measures which
nave been adopted to deal with this
problem which include children of
backward classes also, are the foilow-
ing:—

(i) Starting of
Schools.
(ii) Provision of Mid-day Meals.

(1ii) Supply of free or subsidised
text-books.

(iv) Improvement of the profes-
sional competence of teachers.

(v) Improvement in the teacher-
pupil ratio.

(vi) Construction of adequate and

Pre-primary

attractive school buildings and .

equipping them with neces-
sary teaching aids.

(vii) Granting of stipends.

(viii) Putting up of more and more
echools so as to be within
walking distance of children.

(ix) Giving special assistance
after school hours to slow
learners,

Miadustan Organi¢ Chemical Projeet

389. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asxad:
Shri M. L. Dwivedi:
Will the Minister of Petroleum amd
@hemicaly be pleased to state:

(a) whether the Hindustan Organic
Ghemicals Project has made any pro-
gress in procuring Plant and Machi-
wery;

(b) if so, with whom the order has
Ween placed; and

(c) when it is likely to be obtained?

The Minister of Petroleum and .

Chemicals (Shri Alagesan): (a) Scru-
#ny of tenders received for the sup-
ply of all chemical plants included in
the Hindustan Organic Chemicals pro-
Ject has been completed and negotia-
¥ons are at present being held hy
the Company with the gelected parties
before final choice is made in respect
of each plant. Orders are expected
% be placed in the next few months.
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(b) No order has been placed with
any party so far.

(c) Plants are expected to be deli-
vered approximately ten to fourteen
months from the date of entering into
supply agreements with the parties
concerned. !

Rehabilitation of Squatters

370. Dr. Ranen Sen: Will the Minis
ter of Labour, Employment and Rehz
bilitation be pleased to state:

(a) whether it is a fact that a few
displaced persons are squatting on
lands belonging to Government and
some private individuals on the aorth-
ern side of the Calcutta Lake area;
and

{b) if so, Government’s plan to re-
habilitate them?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R. Chavap): (a)
Yes, Sir, there are 317 families of dis-
placed persons from East Pakistan
who are still squatting on certain
plots of lands which were acquired or
taken on lease by the Ministry of
Health in 1947 for starting a Medical
College and Hospital.

(b) Out of 317 families, only 29
families are protected by the judge-
ment of Competent Authority under
‘West Bengal Act, XVI of 1951 and en-
titled to alternative accommodation
before eviction. The Government of
‘West Bengal are giving rehabilitation
assistance to these 29 families under
the additional financial powers dele-
gated to them in 1966, which includes
the grant of rehabilitation loans to
protected squatters. The remaining
families are not eligible for any reha-
bilitation assistance.

Books of Poet Nazxrul Islam

371. Shrimati Renu Chakravartty:
Will the Minister of Education be
pleased to state:

(a) whether any steps are propos-
ed to be taken to procure the copy-
right of the books of Poet Nazrul
Islam and to publish them; and
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(b) whether Government propose
w introduce new legislation to faci-
litate such measures being taken by
the West Bengal Government?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No, Sir.

(b) No special legislation is neces-
sary in this regard, since, under the
Copyright Act, 1957 (14 of
State Government or individuals are
at liberty to acquire Copyrights in
specific books. .
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Re-imbursement
Expenses
873. Shri Achal Singh: Will the
Minister of Communicatlons be
n'eased to state:
(a) whether it is a fact that false
claims are being made annually for

of Medical
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reimbursement of medical expenses
by employees of Posts and Tele-
graphs, especially at Agra which have
increased expenditure of the Depart-
ment;

(b) whether Government have
received any report.in this matter;
and

(c) if so, the action taken to stop
this rising trend and wastage of
lakhs of rupees every year in the
reimbursement ¢of medical expenses?

The Minister of State in the
Departments of Parliamentary
Affairs and Communications (Shri
(a) and (b). Ex-
penditure on medical reimburse-
ment in Agra has registered an
abnormal increase. It is suspected
that gome bogus or false claims
might have been
cases have been reported to the
Special Police Estt. for check on this
but no false claim has so far been
established.

(c) Both as a preventive measure
against such abuse and to make the
medical help easily available it has
been decided to open a departmental
dispensary for P&T employees at
Agra and this is being implemented.

Conference of Book Experts in Tokye

374. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:

Will the Minister of Education be
pleased to state:

(a) whether a Conference of Book

Experts was held in Tokyo in the .

last week of May, 1966;

(b) if so, the countries which
participated in the Conference; and
the main features of its deliberations;
and

(c) India's stand in the
ence?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. A con-
ference of Experts on Book Produc-
tion and Distribution in Asia was

Confer-

preferred; some -

~
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organized by UNESCO in Tokyo from
the 25th to the 31st May, 1966.

(b) Experts from the following 20
countries participated in the Con-
ference:—

. Afghanistan,
Burma,

. Cambodia,
Ceylon,

. Taiwan (Formosa),
. Hong Kong,

. India,

. Indonesia,

Iran,

. Israel,

. Japan,

. South Korea,

. Laos,

. Malaysia,

. Nepal,

. Pakistan,

. Philippines,

. Singapore,

. Thailand, and

. South Viet-Nam.

- N I A A
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The conference reviewed the
Problems of Book Development in
Asia and recommended the adoption
of a programme to develop publish-
ing and the promotion of books in
Asian countries. It was recommend-
ed that each country may draw up
a book development plan, set up
national textbooks institutes and
establish graphic arts organizations.
Long-term low-interest loans by the
World Bank were recommended in
order to expand publishing in Asia.
UNESCO was urged to press for lower
postal rates on books, reduction of
tariffs on publications and the grant
of copyrights at nominal fees in
order to promote the wider distri-
bution of books.

(¢) The experts to the conference
from different countries including
India had been invited in their
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personal capacity. As such, the

question of India's stand in the con-

ference does not arise.

Dacoities by Pakistanis

$75. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:
Shri Hukam Chand

Kachhavaiya:

Shri. Bhagwat Jha Azad:
Shri Sonavane:
Shri Raghunath Singh:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether, within the last two
weeks of May, 1966, half a dozen
dacoities were committed by Pakis-
tanj criminals in West Bengal bor-
der villages;

(b) whether 'several groups of
Pakistani nationals armed with guns
and other deadly weapons made a
series of raids during the same pe-
riod in Goalpara and Garo Hills
districts of Assam on the Assam East
Pak border;

(c) if so, the details of the out-
rageous acts of violence by Pakis-
tanis; and

(d) Government'’s reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Seven dacoities
were committed by Pak criminals in
West Bengal border villages.

(b) Three dacoities were com-

mitted.

(c) Details are given in the state-
ment below:

STATEMENT
1. West Bengal Border:

(i) 15 Pak mnationals raided the
Indian Village Biwwaguri
on 17th May 1960 and de-
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camped with cash and 23rd May 1966 in Village
ornaments after  assaulting Ghokaoahra.

the inmates and firing four
rounds. Three empty cases
with Pak markings were
found at the place of occur-
rence.

(i) Indian patrol encountered
about 13 armed Pak crimi-
nals oen 21st May, ’66 in
Thakurpara area and drove
them away.

(iii) Indian patrol party encoun-
tered 6 cattle lifters on 23rd
May 1968 in KHAYERBARI
and drove them away.

(iv) About 30 Pak nationals
raided a house in Village
Nehmanpara in the early

hours of 25-5-66, fired three
rounds and decamped with
eash and ofnaments. Two
pistols with Pak markings
were recovered from the
place of occurrence.

(v) A dacoity was committed in
Village Bolta on 25th May,
1966.

(vi) About 25 Pak mnationals com-
mitted dacoity in a house in
Village Jamrail in the early
hours of 26th May, 1966.

(vii) 9 Pak criminals committed
dacoity in the early hours
of 27th May 1968 in Village
Netlapur.

II. Assam Border:

(i) 20 armed Pak nationals tres-
passed into Indian territory
and committed dacoity in the
early hours of 23rd May,
1966 in Village Namdaspara.

(ii) Pak nationals committed a
dacoity in the early hours of

23rd May, 1966 in Village
Moslabari.
(di) Pak nationals committed

dacoity in the early hours of

(d) Patrolling and Vigilance have
been stepped up.

Telephone Connections in Bombay

376. Shri Indrajit Gupta: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Governmant are
aware of a large number of com-
plaints by telephone subscribers in
Bombay City regarding the discrimi-
nation in the matter of giving new
connections;

(b) whether it is a fact that bet-
ter-off people in the Gamdevi Ex-
change area have been getting con-
nections applied for in 1963, while
less influential applicants are kept
waiting since 1956; and

(¢) if so, whether any enquiry has
been ordered into such complaints?

The Minister of State in the De-
partments of Parliamentary Affairs
and Commaunications (Shri Jaganatha
Rao): (a) There have been some
complaints.

(b) In general, requests for OYT
connections received upto thas begin-
ning of 1963, have been met with.
Connections are normally offered in
order of the dates of registration in
the waiting 1list. Cases here and
there do, however, get delayed, due
to cable and other difficulties in
particular areas and locations.
While special efforts are made in
these cases to provide the. connec-
tions as early as possible, it is not
always feasible to give connections
in such cases in their turn. Some
connections have also been provided
on out-of-turn basis under the re-
commendations of the 'I'2lephone
Advisory Committee or at the discre-
tion of the Government.

(¢) No. A Committee
ever, been set up for
procedure adoption in

has, how-
studying the
regard to
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allotment of telephone connections
at Bombay, Ahmedabad and Kanpur,
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Sale ot Fort of Tipu Sultan

379. Shri Mohammed Koya: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a fort
made by Tippu Sultan in Manantody,
Kerala wag sold for Rs. 17 to an in-
dividual;
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(b) whether this action of the
P.W.D, was approved by the Revenue
Department; and

(c) the action taken by the Archaeo-
logical Department in the matter?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) to (¢). Government of India is
not aware of any such sale and infor-
mation is being called for from the
State Government.

Delegation of Financial Control

380. Shri Tridib Kumar
Chaudhury:
Shri Indrajit Gupta:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:’

Will the ‘Minister of Labour, Em-
ployment and Rehabilitation be pleased
to state:

(a) whether Government have decid-
ed to delegate to the West Bengal
Government complate financial con-
trol and power of disbursement in re-
gard to an amount of Rs. 22 crores
required to meet the cost of residuary
problems of the rehabilitation of dis-
placed persons from East Pakistan;

(b) whether this will mean making
an out-right grant of the said amount
of Rs. 22 crores to the West Bengal
Government or the money will be tied
to specific rehabilitation projects ap-
proved by the Centre;

(c) whotheér the West Bengal Gov-
ernment have submitted any concrete
scheme for meeting the residuary pro-
blems of rehabilitation for the dis-
placed persons coming from East Pak-
istan on the basis of which the amount
of Rs. 22 crores has been sanctioned;
and

(d) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R, Chavan): (a)
to (d). A statement is laid on the
Table of the House. [Placed in Li-
brary., See No, LT-6510/66].
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Higher Education

382. Dr. M. S. Aney:
Shri Utlya:
Shri Madhu Limaye:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Vasudevan Nair:
Shrimati Renu Chakravartty:
Shrimati Renuka Barkataki:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shri H. C, Linga Reddy:
Shri P. R. Chakraverti:
Shri Kapur Singh:
Shri Narasimha Reddy:

Will the Minister of Educatien be
rleased to state:

(a) whether it is proposed to bring
the higher education on the concurrent
list of the Constitution in view of the
apposition of the States;

(b) the grounds of opposition by
each of the States that opposed it; and

(c) the proposals of the Sapru Com-~
mittee in this regard?
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The Minister of Education (Shri M.
C. Chagla): (a) A decision in the
matter will be taken on receipt of
replies from all the State Govern-
ments,

(b) Of the ten State Governments
from whom replies have been received
so far, nine have opposed the recom-
mendation of the Sapru Committee
mainly on the ground of Constitutional
complications, administrative conveni-
ence, maintenance of standards and
impracticability,

(¢) The Sapru Committee recom-
mended that University and higher
education should be transferred from
the State List to the Concurrent List,
retaining intact Entry 66 in the Union
List.

Study of Parliamentary Democracy
by the Whips in Parliament

388. Shri Ram Harkh Yadav:
Shri Tula Ram:
Shri Vishwa Nath Pandey:

Shri Basappa:

Will the Minister of Parliamentary
Affairs be pleased to state:

(a) whether the Whips of all the
Political Parties in Parliament ap-
proached the Prime Minister with the
request that they be sent abroad to
study the working of the Parliamen-
tary democracy in the various foreign
countries; and

(b) it so, Government's reaction
thereto?

The Minister
Affairs and Communicationg
Satya Narayan Sinha): (a) Yes.

of Parliamentary
(Shri

(b) In view of the present critical
Foreign Exchange position, the Prime
Minister regretted her inability to
consider the proposal for the time
being. %!
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Arrest of Naga Youth

384. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be pleas.
ed to state:

(a) whether a Naga youth with some
explosive material in his possession
was arrested at a Bus Stop in Tinsu-
khia (Assam) on the 31st May, 1866;

(b) it so, the details of his arress
and the suspicioug circumstances in
which he was caught; and

(¢) the nature of the
material in his possession?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢).
The information is being collected from
the Government of Assam and will be
laid on the Table of the House,

explosive

- Border Belt along Cease-fire line

385. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have been
recently approached with the Demand
%0 create a 10-kilometer Border Belt
along the Cease-fire Line from Poonch
to Chhamb by vacating the civil popu-
lation in order to check infiltratiom
along the cease-fire line; and

(b) if so, the
tion thereto?

Government’s reac-

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.
West Bengal Rehabilitation Dues

3$86. Shri Subodh Hansda:
Shri S, C, Samanta:
Shri Bhagwat Jha Azad:

Shri M. L. Dwivedi:

Will the ‘Minister of Labour, Em-
ployment and Rehabilitation be pleas-
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ed to state:

(a) whether Government have not
paid up the dues of the Government
of West Bengal amounting to Rs. 13
crores for the rehabilitation of dis-
placed persons from East Pakistan who
reside outside the camp in West
Bengal;

(b) if so, the reasons for the delay;
and

(c) how lox1g this amount is pending
with the Central Government?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
According to an assessment made
jointly by the Government of India
and the Government of West Bengal in
1960-61, it was estimated that a sum
of Rs. 21.88 crores would be required
for the liquidation of Residuary Pro-
blem relating to rehabilitation of old
migrants in West Bengal. Of this
amount of Rs. 21.88 crores, a sum of
Rs. 14.20 crores has been sanctioned up
to 30th June, 1966. Further, with a

, view to speeding up the processing of

certain categoriegs of schemeg involv-
ing compliance with legal formalities
and time-consuming procedures, the
Government of West Bengal have been
delegated full powers for the sanction
of such schemeg totalling abou®
Rs. 5.15 crores.

Hence the total value of schemes
sanctioned and delegated in favour of
the Government of West Bengal is of
the order of Rs. 19.35 crores, leaving
a balance of Rs. 2.53 crores to be
sanctioned by the Government of India
for further schemes to be submitted
and/or finalised by the Government of
West Bengal.

It will be seen therefore that the
Government of India have not with-
held any “dues” of the Government of
West Bengal. In actuality, the Gov-
ernment of India have released funds
to the Government of West Bengal
from time to time according to speci-
fic requisitiong received from the latter
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and progress made in the implementa-
tion of sanctioned schemes,

(b) and (c). Do not arise.

Additional Discount on Imports of
Crude Oil

Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Shri Kapur Singh:

Shri Buta Singh:

Shri Narasimba Reddy:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether Government have asked
the foreign Oil Companies for addi-
tional discounts on imports of crude
oil to offset the affect of devaluation
of the rupee; and

387.

(b) if so, the Companies’ reaction

thereto?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No, but
Government hag crude oil prices con-
stantly under review and seeks reduc-
tions when market conditions justify.

(b) Does not arise.

Conference of Asian-African Scientists

388. Shri Hari Vishng Kamath:
Shri Sidheshwar Prasad:
Shri Alvares:

Will the Minister of Education be
pleased to state:

(a) whether Scientists from several
Asian and African countries met in
conclave in Delhi in April-May last;

(b) if so, the names of the countries
represented at the meeting or con-
ference;

(c) the names of all the scientists
who attended together with their de-
signations and other essential vita;
and

(d) an assessment of the achieve-
ments of the Conference?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.
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(b) and (c). A statement giving
the required information is laid op the
Table ot the House. [Placed in Lé~
brary. See No. LT-6511/66].

(d) The recommendations of the
Conference covered such aspects of
Afro-Asian collaboration ag exchange
of literature, scientists, joint pro-
grammes, visits by eminent scientists,
training of technical personnel ete.
The most note-worthy achievemens
was the realisation of the visiting
scientists that out of mutual collabo-
ration, science and technology could be
instrumental in the economic develop-
ment of the countries.

ESI. Dispensaries in Madurai

389. Shri Umanath: Will the Minis-
ter of Labour, Employment and Re-
habilitation be pleased to state:

(a) whether it is a fact that there i
a dearth of doctors in the various ES L
Dispensaries in Maudrai City ia
Madras State;

(b) whether it is also a fact that
consequently a large portion of the new
buildings remain unused ag also the
staff quarters constructed for them;
and

(¢) if so, the action taken to rectify
the position?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivam
Ram): (a) There is a shortage of
two doctors only. Eight out of tem
doctors sanctioned for the ESI. dis-
pensaries are in position.

(b) A portion of one"dispensary and
some Staff Quarters are not being
used. This dispensary has been cons-
tructed to cater to the needs of insur-
ed persons and their families, but
medical care has not yet been extend-
ed to the families for want of doctors
and some other staff.

(c) The State Government is taking
action to appoint more doctors and
other necessary staff. Medical care
will be extended to the families ag soom
as the doctors and the other requisite
staff are available.
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Import of Technical and Scientific
) Books

390. Shri Umanath: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that there is

a delay on the part of Government in

. announcing their policy in relation to

the import of technical and scientific

books from abroad and if so the
reasons therefor;

(b) whether it is also a fact that
teachers, students and institutions rely-
ing on such books are handicapped
due to the delay; and

(¢) the reasons for not taking steps
80 as to have the books available at the
beginning of the academic year itself?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir, The import
policy for Books was announced on
Ist April, 1966.

(b) and (¢). Do not arise.’

Explosion in Lumding

391, Shrimati Jyotsna Chanda: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government have re-
eeived any expert opinion regarding
testing of the explosives found in
Lumding; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (2) The Government

of India have mot received any expert
opinion about this. .

(b) Duves not arise,

Age of Superannuation

302. Shri Ram Harkh Y¥adav:
Shri Vishwa Nath Pandey:

‘Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have been
approached to raise the age of super-
annuation in the present circumstances
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of longevity and high prices prevail-
ing in the country;

(b) it so,
thereto; and

Government’s reaction

(¢) if not, the reasons for brushing
aside the demands of the services?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) and (c¢). Do not arise.

Report on Training Colleges in Kerala

293. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Edueation be
pleased to state:

(a) whether the A. N. Thampy En-
quiry Commission on training colleges
of Kerala have submitteq their report;

(b) if so, when and the main recom-
mendations thereof;

(c) whether it has been recom-
mended that the tuition fee in private
training colleges should be Rs. 300; and

(d) it so, the steps taken to imple-
ment the same?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The requisite
information is being collected from the
State Government and will be laid on
the Table of the House.
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Increase in Price of Scientific Books
after Devaluation

396. Shri D. D. Mantri:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri A. V. Raghavan:
Dr. Mahadeva Prasad:

Will the Minister of Education be
pleased to statle:

(a) whether it is a fact that as a
result of the devaluation of the
Indian rupee the pri.es of scientific
and other imported books and mate-
rials in the country have increased;
and

(b) if so, the steps taken to check
this price line?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b( The matter is receiving the
attention of the Government. As one
of the measures to check the price
line it has been decided that import
licences for books will be issued on
the condition that the importers should
charge no more than the regular retai}
price expressed in rupees at the revis-
eqd official rate o# exchange.

Infiltration in Andamans

397. 'Shrimati Jyotsna Chandat
Will the Minister of Home Affairs be
pleased to state:

(a) whether any infiltration is go-
ing on from nearby countries to
Andaman ang Nicobar Islands;

(b) it so, whether Governmens
feel the need of protecting the Islands
from such infiltrators; and -
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(c) whether Government have any
proposal to build up g strong  navy
in that Island for protection due to
its strategic importance?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

(c) Government recognise the
strategic importance of the Islands
and are taking appropriate steps for
their security.

Staff of Government Colleges in
Kerala

398. Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that many
Departments in the various Govern-
‘ment Colleges in Kerala functioned
without any staff or inadequate staff
during 1965-66;

(b) whether a statement containing
the names of Government colleges in
the State, the subjects taught in each
college, the sanctioned strength of
teaching staff and the number of days
when such posts remained vacant
during -1965-68 will be laid on the
Table; and

(c) the steps taken to post adequate
staff in the colleges?

The Minister of Education (Shri
P C. Chagla): (a) No, Sir. There
was, however, shortage of staff in a
few subjects in certain colleges.

(b) A statement which indicates the
position prior to the review of the
staffing position recently undertaken
by the State Government ‘as a result
of which a reduction of surplus posts
has been effected in all the Depart-
ments is laid on the Table.

(c) The Kerala Public Service Com-
mission has been approached at the
beginning of the academic year to
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recommend qualified persons for al
the vacant posts; the Principals have
been authorised to provisionally fill
up the vacancieg and steps are being
taken to transfer suitably qualified
school teachers to Government Col-
leges of the House. [Placed in
Library. See No. LT-6518/66].
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Teleprinter Service

400. Shri Rishang Keishing: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Teleprinter which
was installed at Imphal, Manipur, has
been removed under the orders of the
Post-Master General, Shillong;

(b) if so, the reasons therefor; and

(c) the arrangement being made to
meet the need of a
Imphal?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) Yes.

(b) Since the existing landline
system available between Gauhati and
Imphal did not suit Teleprinter work-
ing, the termina] Teleprinter machines
have been temporarily removed and
utilised for some other work.

998 (Ai) LS—6
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(c) Action has been taken for
retransposition of the landline which
is likely to be completed by 1967-68,
after which a suitable system to per-
mit Teleprinter working will be ins-
talled. The questions of introducing
Radio Teleprinter working between
Imphal & Gauhati and providing
microwave link on the route Jorhat-
Kohima-Imphal are also under consi-
deration.

NEFA Administration

401. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of officers under
NEFA administration whose retire-
ment dates are already due but which
have been re-extended;

(b) the reasons which have prompt-
ed the Government to do so; and

(c) how lopg this practice is likely
to continue?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Only one
officer due for retirement has been
granted extension for one year upto
31-12-66.

(b) No suitable substitute of youn-
ger age in the line of succession was
available to shoulder the special res-
ponsibilities attached to the post.

(c) The question of continuing the
practice does not arise now. Only in
exceptional circumstances extension i
allowed in the public interest.

Telephone connections in Srinagar

402. Shri Basumatari: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that Sri-
nagar’s present 2,000 telephone con-
nections would be increased to 4,500
by April-May, 1967; and

(b) if so, the extent of expenditure
involved?
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The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) The present 2000 line Exch. at Sri-
nagar will be extended to 3300 lines
by the end of 1966. Its further expan-
sion to 4500 lines is likely to be com-
pleted during 1968.

(b) The expenditure for the works
mentioned above will be Rs. 30.18
lakhs (approx.)

Aligarh University Bill

403. Dr. M. S. Aney: Will the
Minister of Education be pleased to
state the time by which the Aligarh
University Amendment Bill be intro-
duced?

The Minister of Education (Shri
" M. C. Chagla): Long term legislative
proposals to amend the Aligarh
Muslim University Act and Statutes
are expected to be introduced in the
Parliament as soon as the Banaras
Hindu University (Amendment) Bill,
1965, which is pending before the Lok
Babha, is passed.

Attack by East Pakistan Riflemen
across Haridaspur Border

404. Shri Baswant:
Shri Vishwa Nath Pandey:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Basumatari:
Shri Guilshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that about -

1000 Pakistanis backed by a contingent
of 20 men of the East Pakistan rifles
attacked Tndian nationals across the
Haridaspur border in the Chapra
Police Station of the Nadia district on
the 12th June, 1966 as a result of
whi-h several persong were wounded
and injured; and

(b) if so, the reaction of Govern-
men; thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
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Charan Shukla): (a) A number of Pak_
nationals accompanied by about 20
men of the East Pakistan Rifies tres-
passed into Indian territory-and hurled
brickbats on Indian nationals. Five
Indian nationals received injuries.

(b) A protest has been lodged by the
District Magistrate, Nadia, with the

Deputy Commissioner, Kushtia, East
Pakistan,
Bastar Incident
405. Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that in May
last a memorandum signed by several
M.Ps. and M.L.As. was submitted to
the President, embodying certamn
demands in connection with the tragic
incidents that took place in Bastar in
March last and the inquiry commission
set up by the Madhya Pradesh Gov-
ernment; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) and - (b).
Shri A. B. Vajpayee, M.P. accompanied
by certain other M.Ps. and M.L.As. met
the President on 2-4-1966 and present-
ed to him a petition signed by 75 Mem-
bers of Legislative Assembly of
Madhya Pradesh. Since a Commission
of Inquiry had already been set up by
the State Government, no action om
the demands was considered necessary.

Kidnapping of a Policeman in Delhi

406. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply givem
to Unstarred Question No. 3980 on the
20th April., 1966 regarding the abduc-
tion of a Head Constable of the Delhi
Police from a Check Post on Rohtak
Road, Delhi and state:

(a) whether the investigation in this
regard has since been completed; and
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(b) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Investi-
gations have been completed and three
persons will be set up for trial shortly.

Central Economic Pool

407. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 871 on the
30th March, 1966 and state:

(a) whether the various aspects con-
nected with the Central Economic Pool
.for staffing various management posi-
tions in the Public Sector Under-
takings have since been considered;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and M nister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The various aspects connected with the
Central Economic Pool for staffing
various management positions in the
Public Sector Undertakings are still
under consideration.

Deputation Quota of Orissa in LAS.
Cadre in Central Service

408. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of va:ancies in the
Deputation Quota of the I1.A.S. Cadre
in Central Service from Orissa State
at present; and

(b) the reasons for not filling these
vacancies and the steps proposed to be
taken to fill up the quota?

The Minister of State in the Minis-
try 'of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The Central deputation quota in the
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I.A.S. Cadre of Orissa is 33, in a sanc-
tioned strength of 170. There are at
present 31 officers serving against this
quota. The actual Cadre strength in
the State is, however, only 141, on
which the Central Deputation quota
works out proportionately at on 28.

General Strike in Agartalg

409. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased to
state:

(a) whether a complete general
strike took place at Agartala on the
17th June, 1966;

(b) the names of Government offices
that were closed due to the strike;

(c) the demands of the people; and

(d) the measures Government pro-
pose to take to meet the demands of
the people?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, there
was g general hartal.

(b) No Government offices were
closed.

(¢) (i) Opening of more fair price
shops;

(ii) In-rease in the scale of ration
from existing rate of 2 kgs. per head
per week to 4 kgs. per head for labour
class and 3 kgs. for others;

(iii) Starting of test-relief works
throughout Tripura and distribution of
gratuitous relief etc.

(d) Government of Tripura have
already started test relief works and
undertaken distribution of gratuitous
relief in the affected areas. A large
number of fair price shops have also
been opened.: The demands in this
regard have, therefore, been largely
met. Demand for increase in the
scale of rations is not feasible,
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Centra] Kajora Colliery

410. Shrimati Renu Chakravartty:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased
to state: ’

(a) whether any decision has been
taken on the mass representation re-
ceived from the workers of Datta’s
Central Kajora Colliery; and

(b) if not, the reasons therefcr?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) The complaints have
been enquired into. Legal action is
being considered against the manage-
ment wherever necessary.

(b) Does not arise.

Citizenship of Displaced Persons in
Tripura

411, Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that thou-
sands of displaced persons in Tripura
are not getting citizenship;

(b) if so, the reason therefor; and

(c) the number of petitions for
citizenship still pending for disposal?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.
Out of the 137,753 applications re-
ceived up to 30th June, 1966, 1,22,137
have been accepted.

(b) Does not arise.

(c) 2,280 as on the 30th June, 1966.
Out of these 1,131 applications are in-
complete and the remaining 1,149 are
under various stages of processing.

Building fox: Agartala P.O,

412. Shri Biren Dutta: Will the
Minister of Communications be pleas-
ed to state:

(a) whether land for the coastruc-
tion of departmental building for Agar-
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tala Central Post Office and staff
quarters has been acquired;

(b) when the construction work

will start; and

(c) the reasons for delay in this
matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) A departmental post office
building already exists and adequate
land is available for its extension.
Land for staff quarters measuring
184’X 60’ has been acquired and pos-
session taken over.

(b) Construction may be expected
to be taken up in 1967-68 after com-
pletion of all procedural formalities.

(c) The preliminary estimate for
extension of the Head Post Office
building is under scrutiny. So far as
construction of quarters is concerned
the delay is due to existence of ban
till recently on the construction of
quarters,

Government Employees in Tripura

413. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of employees in
all Departments of Tripura who con-
tinued to be temporary after serving
for five years continuously; and

(b) the number out of them who
were made quasi-permanent and the
number of those to be confirmed?

The Minister of State in the Minis-
try of Home Affairs and Mimister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) 6,571.

(b) 1,997 employees of the Gov-
ernment of Tripura have been dec-
lared quasi-permanent. 1,565 em-
ployees have still to be confirmed.
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415. Shri Kajrolkar:
Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that in certain States some private
technical institutions have been col-
lecting capitation fee from students
seeking admission; and

(b) if so, the steps taken to prevent
this practice?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. As far
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as we are aware, there are 7 private
Engineering Colleges all located in
Mysore State which are charging
capitation fee from students seeking
admission.

(b) A Joint Committee of the Uni-
versity Grants Commission and the
All India Council for Technical Edu-
cation appointed in 1964 to :xamine
the conditions of work, admissions
and standards of education in these
colleges recommended that the ques-
tion of bringing these colleges within
the purview of the “Open Door”
policy of the Government of India
may be considered provided they are
willing to discontinue collection of
capitation fees and the sponsors are
prepared to contribute their share of
expenditure for the remaining deve-
lopmental cost of the colleges.

The State Government has inform-
ed that the Education Minister,
Mysore State, had a meeting on 28th
April, 1966 with the Managements
and the Principals of these Colleges
and on the basis of the discussions
in the meeting the State Government
is formulating proposals fo disconti-
nue the collection of capitation fees
and to improve the standards. The
final proposals of the State Govern-
ment are awaited.

Education Abroad

416. Shri  Kajrolkar: Will the
Minister of Education be pleased to
state:

(a) whether the cost of =ducation
abroad is going to be increased due
to devaluation of the Rupee;

(b) the number of students study-
ing abroad and the total additional
cost involved; and

(c) whether Government are con-
templating to give loans to students
studying abroad, to meet the increased
cost of education?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) Yes, Sir.
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(b). According to information avail-
able there are about 14,500 students
studying abroad. It is not possible
to indicate the additional expendi-
ture because:

(i) the exact period of study of
each student is not known;
and

(ii) remittances are not sent for
every student as some of
them are in receipt of foreign
scholarships or are earning
gside by side with their stu-
dies.

(c) Yes, Sir. Government are al-
ready implementing a scheme under
which loans are given to parents and
guardians of students studying ab-
road.

Central Government Employees on
Deputation

417. Dr. Chandrabhan B8ingh: Will
the Minister of Heme Affairs be
pleagsed to state:

(a) the number of Central Govern-
ment employees who are on deputa-
tion from one Department to another,
or to States or to Corporations;

(b) the number of such officers who
are actually posted in Delhi and are
on deputation from the Department
of Government to the other; and

(c) the number of deputation allow-
ance paid to persons referred to in
parts (a) and (b) above separately?

The Depaty Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). The
" information is being collected and will
be laid on the Table of the House
as soon as possible.

Special Postal Stamps

418. Shri Sivamurthi Swamy: Will
the Minister of Communications be
pleased to state:

(a) the social reformers whose
cornmemorative Postal stamps are
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proposed to be issued during 1966-67
and 1967-68;

(b) whether any representations
from Karnatak have been received
regarding Mahatma Basaweshwar of
12th Century who was the first man
to remove untouchability; and

(¢) if so, when it is to be issued?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) Gopal Krishna Gokhale in
1966. ’

For 1967 and 1968 the proposals are
still to be finalised.

(b) and (c). The proposal was
received for the issue of a stamp in
1965 but could not be accepted owing
to the limited capacity of Security
Printing Press, Nasik.

Bhopal Telephone Exchange

419. Shrimati Maimoona Sultan:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
work for the provision of an auto-
matic telephone exchange for new
Bhopal is going on too slow;

(b) the progress so far made and
when it is likely to be completed; and

(c) the reasons for the slow pro-
gress?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) No.

(b) Building design has already
been finalised. The building is likely
to be completed by the middle of 68.
After completion of equipment instal-
lation exchange is likely to Ye put
into service in 69-70.

(c) Does not arise,
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«"heose Your Career” Campaign

420. Shrimati Maimoona Sultan:
‘Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether in June last, the Direc-
torate of Employment and Training
Delhi launched a campaign entitled
“Choose Your Career”;

(b) if so, the salient features there-
of;

(c) the success achieved; and

(d) whether similar campaigns are
also to bz launched in other parts of
the country?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagii-
van Ram): (a) Yes.

(b) The Directorate of Employment,
Training and Technical Education had
launched the “Choose your Career”
campaign from 6th June to 15th June,
1966 in Delhi. The campaign was
conducted at 7 centres in Delhi, at
Employment Exchange, New Delhi;
Employment Exchange, Pusa; Indus-
trial Training Institute, Arab-ki-
Sarai; Employment Exchange, Darya-
ganj; Employment Exchange, Subzi-
mandi; University Employment Infor-
mation and Assistance Bureau, Delhi
and Gandhi Memorial Multipurpose
Higher Secondary School, Shahdara.
The timings were 9.30 to 12.30 in the
morning and 5.00 pm. to 7 p.m. in
the afternoon. Detailed information
on careers, course open to the students
in India and particularly in Delhj was
provided at each of the centres.

(c) Nearly 5,000 persons visited the
centres and availed of the careers’
counselling facilities provided.

(d) This programme is arranged
annually in the States of Uttar Pra-
desh, Punjab, Madhya Pradesh and
Andhra Pradesh. The programme has
been recommended to other States. It
is for them to organise similar pro-
grammes.
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Pak. Bombs

421. Shri Vishwa Nath Pandey¢
Shri Bade:
Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwas

Will the Minister of Home Affaire
be pleased to state:

(a) whether it is a fact that Indlan
border patrols recovered some highly
explosive Pakistani bombs from a
Pillar in Utia Village under Chapra
Police Station in Nadia District (Wes}
Bengal) on the 22nd June, 1966 and
if so, the number thereof;

(b) the time for which they had
been lying there; and

(c) the number of persons arrested
in this connection?

The Deputy Minister in the Mints-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) There is no vil-
lage called Utia in Chapra Polce
Station. However, on 22nd February,
1966 at 14.30 hours, a person of thg
locality found a ration bag containe
ing 8 ordinary country-made crackers
near a boundary pillar in village
Sutia, Police Station Chapra and
informed the Police Station authorie
ties about it. These crackers were
taken over by the police,

(b) They are presumed to have been
left there by criminals the previous
night.

(c) No person has been apprehend-
ed in this case.

Retirement Age

422. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there was a proposal
to bring down the age of retirement
for Government servants from
58 years to 55 years with a view to
tackling the problem of surplus staff;
and
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(b) if so, Government’s decision in
the matter? ’

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) There is
no such proposal under consideration.

(b) Does not arise.

Shifting of Central Circle, Nagpur

423. Shri Balkrishna Wasnik: Will
the Minister of Communications be
pleased to state:

(a) whether an assurance was given
to the employees of P. & T. and the
people of Nagpur that on shifting of
the Office of the Post-Master General,
Central Circle, Nagpur, some P. &. T.
offices from other places will be
brought to Nagpur to utilise the
accommodation there and to avoid
hardships to the employees, who will

have to be uprooted from Nagpur;
and

(b) if so, the progress made in the
matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) No, Sir. A suggestion to
shift Adchen’s office at Jabalpur and
D.D.PLI’s office at Calcutta to Nagpur
was considered but had to be given
up for administrative reasons. How-
ever a new Telecom, Training Centre
has been opened at Nagpur.

(b) Does not arise.

R.M.S. Building, Patna

424. Shrimati Ramdulari Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether the construction of
R.M.S. building, Patna is included in
the work plan for 1966-67; and

(b) if so, the reason for not taking
up the work?

The Minister of State in the Depart-
wments of Parliamentary Affairs and
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Communications
Rao): (a) No, Sir.

(Shri  Jaganatha

(b) The work had not been includ-
ed by the Railways in the works pro-
gramme for 1966-67 due to difficulty
in providing funds.

Treatment of Onkar Nath Thakur

425. Shrimati Ramdulari Sinha:
Will the Minister of Education be-
pleased to state:

(a) whether any help has been
given for the treatment of well known
musician of India, Shri Onkar Nath
Thakur who is suffering from stroke
of partial paralysis; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No application for
financial assistance has been received
so far and hence no help could be
rendered to Shri Onkar Nath Thakur.

(b) Does not arise.

University for Hill Districts of Assans

426. Shri P. C. Borooah:

Shrimati Jyotsna Chanda:
Shri Kajrolkar:

Will the Minister of Education be
pleased to state:

(a) whether Government have
agreed to the constitution of a sepa-
rate new university for the Hill dis-
tricts of Assam; and

(b) if so, the salient features of this.
university?

The Minister of Education (Shrk
M. C. Chagla): (a) and (b). The pro-
posal to set up a new university for
the North Eastern Region of India
including the hill districts of Assam.

is still under the consideration of the:
Government.



749 Written Answers SRAVANA 5, 1883 (SAKA) Written Answers

Pak, Infiltrators

427. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(aﬁ the latest position about Pakis-
tani Infiltrators in Assam, West Ben-
gal and other areas in the East; and

(b) the number of infiltrators depor-
ted during the last year and this year
upto-date?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The latest
position about Pakistani infiltrators in
Assam, West Bengal and Tripura is:

No. estimated No. who have

State to have left for
infiltrated Pakistan
Assam 2,50,000 1,68,438
‘West Bengal 1,16,000 15,932
(Provi .ional)
Tripura 50,000 49,000

(b) The number of infiltrators deported
is

State No. deported No. deported
in 1965 in 1966
Assam 26,998 5075 (Till March)
‘West Bengal 825 20 (Till April)
Tripura 454

Survey for Oil Deposits in Guntur

428. Shri M. N. Swamy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether any survey wag carried
cut in Guntur District recently to find
out oil deposits; and

(b) if so, the result thereof?

T»- Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

75~

(b) The surveys carried out so far
have not indicated the presence of
structures favourable for the accumu-
lation of oil and gas.

Walcott’s Attempt to escape

429. Shri Kajrolkar:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Home Affairs be -
pleased .o state:

(a) whether it is a fact that Daniel
Walcott an American National and his
French Associate Jean Claude Donze
made an attempt to escape from the
jail custody in Madras recently;

(b) whether these persons haq any
outside help in their attempt; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) There are no indications
any outside help was given.

that-

(c) Does-not arise.
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Textile Wage Board

431. Shri Dinep Bhattacharya:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:
Shri Dasaratha Deb:

Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether the Textile Wage Board
has completeq its work; and

(b) if so, when it is expected to give
its award?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
_jivan Ram): (a) Not yet.

(b) It is not possible to say precisely
at this stage as to when the work of
the Wage Board would be completed.
‘The Board is, however, making every
effort to complete its work as expedi-
tiously as possible,

Uniform Academic Year for Univer-
sities
433. Shrimati Renuka Barkataki:
Will the Minister of Education be
pleased to state:
(a) whether it is a fact that the

U.G.C. has prescribed Uniform Aca-
demic year for all Universities; and

(b) if so, the reaction of the Uni-
versities thereto?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. The
University Grants Commission has,

however, suggested a uniform calen-
der of terms to the Universities.

(b) Only nine Universities have
sent their replies anq their reaction
is generally favourable to the sug-
gestions of the Commission.
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All India Council of Sports

434. Shri Basappa: Will the Minister
of Educatien be pleased to state:

(a) whether the main decisions taken
by the All India Council of Sports
have been received in his Ministry; and

(b) if so, the nature thereof and whe-
ther the Ministry has ‘approved the
same?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The recommendations
made by the All India Council of
Sports at its last meeting held on
the 7th anq 8th July, 1966 have been
received.

(b) The main recommendations are
as under:—

1. grant of financial gssistance to
the Indian Olympic Associa-
tion for sending a contingent
of 32 athletes/players and
officials to Jamaica for parti-
cipation in the Commonwealth
Games;

2. grant of financia] assistance to
State Sports Councils/National
Federations etc. for holding
Coaching Camps;

3. release of foreign exchange for
participation of an Indian
team in the World Amateur
Golf Championship;

4. grant of permission to the
Indian Hockey Federation for
holding International Hockey
Tournment in India;

5. grant of permission for visits
abroad of 1Indian Hockey
teams;

6. withdrawal of recognition from
the All India Deaf and Dumb
Sports Association; and

7. grant of facilities for providing
new play-fields and improving
existing play-fields.

All the above recommendations
have been accepted by the Ministry
of Education.
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Special Information Service

435. Shri Basappa: Will the Minis-
ter of Communications be pleased to
state:

(a) whether any “Special Infor-
mation Service” has been recently
inaugurated at Bangalore by the
Post Master General in the telephone
systems; and

(b) if so, what will be the advan-
tages aciruing to the people?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications . (Shri Jaganatha
Rao): (a) Special Information Service
(Code 176) has been inaugurated in
Bangalore on 1-7-1966.

(b) By dialling 176 subscribers in
Bangalore can obtain information
about—

(i) Scheduled timings of Trains,
buses and Air Services;

(ii) timings and rates of pictures

being .exhibited in  cinema
theatres in Bangalore;

(iii) Places of tourist interest,
prominent land marks,

streets etc.;
(iv) weather reports;

(v) (results of sports events be-
ing held in the city;

(vi) Postal, Telegraph and Tele-
phone facilities anq rates;

and several other items which evoke
local interest.

The same facility is available in
other cities such is Bombay, Delhi,
Calcutta, Madras etc.

Reservation for S. Cs. and S. Ts.

436. Shri Basappa: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) why the percentage of appoint-
ments guaranteed to the Scheduled
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Castes and Scheduled Tribes under the
Constitution have not been kept up
and fulfilled; and

(b) whether any State Government
and particularly Mysore Government
are taking any steps to inciease the
absorption of more Scheduled Castes
and Scheduled Tribes people in gov-
ernment service?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P, S. Nas-
kar): (a) The percentages of reserva-
tion for Scheduled Castes and Sche-
duled Tribes in appointments to the
posts and services under the Govern-
ment of India have been fixed by the
Government of India, in pursuance of
the provisions of Articles 16(4) and
335 of the Constitution. The Constitu-
tion does not lay down the percent-
ages of reservation for mombers of
these communities.

The main reason for the shortfall in
the representation of Scheduled Castes
and Scheduled Tribes is that suitable
Scheduled Castes and Scheduled Tribe
candidates are not available to fill all
the posts reserved for them, particular-
ly those posts for which technical or
special qualifications are required.

(b) Reservation in state services is
the concern of the respective State
Governments, vide Article 335 read
with Articles 16(4) and 12, of the
Constitution.

Foreign Exchange Earnings from

Postal Stamps

437. Shri Surendra Pal Singh: Will
the Minister of Communications be
pleased to state:

(a) whether any proper assessment
has been made to find out the extent
and quantum of foreign exchange
India earns each year from the sale
of Postal Stamps to philatelists all
over the World; and

(b) if so, the figures for such
earnings for 1964-65 and 1965-66?



755 Written Answers

The Minister of State in the
Departments of Parliamentary Affairs
and Communications (Shri Jaga-
natha Rao): (a) The India mint
postage stamps are sold through the
authorised agent in USA and also by
the Philatelic = Bureau, Bombay
against the direct orders of the foreign
customers. In addition to this,
various stamp dealers in India ex-
port Indian mint stamps. No pro-
per assessment has been made as to
the extent of foreign exchange earn-
ed by sale of stamps through such
stamp dealers' in India.

(b) Figures for the sale of stamps
through stamp dealers to foreign
countries have not been assessed but
the figures of the foreign exchange
earned by sale of stamps through the
authorised  agent and Philatelic
Bureau, Bombay are shown below:

1964-65 Rs. 28,629.00
1965-66 Rs, 35,386.00
Admission in Colleges in Madras

438. Dr. P. Srinivasan: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that there
is a great rush for admission in
Arts Colleges, especially in Madars
city;

(b) if so, whether Government
propose to give advice or directions
to work the Arts Colleges in shift
system to enable students to get
admission and thereby relieve anxiety
of the parents and students; and

(c) if not, the alternative methods
to satisfy them?

The Minister of Education (Shri
M. C. Chagla): (a) Admission to
colleges in States is the responsibility
of the States concerned and the
Central Government has no informa-
tion regarding the great rush for
admission in Arts colleges, especial-
ly in Madras city.

(b) and (c). The question of pres-
sure of regular students for admis-
sions to colleges was discussed at the
meeting of the Central Advisory
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Board of Education held in October,
1965, and the Board recommended
that colleges with suitable educational
facilities should have about 10
working hours, in a single or a
double shift as may be feasible in
the light of local conditions, so that
besides solving the problem of in-
creased demand for admissions the
maximum utilisation of facilities is
secured. The recommendations  of
the Board have been brought to the
notice of all State Governments.

Barauni Refinery

439. Shrimati Savitri Nigam: Will
the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the lay-out of some
units of the Barauni Oil Refinery has
not been completed according to
schedule;

(b) if so, the reasons therefor: and

(c) the action taken against the
contractor?

The Minister of Petroleam and
Chemicals (Shri Alagesan): (a) Yes.

(b) There have been some delays
in the arrival of equipment and
materials and certain difficulties
over the work of the contractors.

(c) the Indian Oil Corporation is

considering what action is called for.

@t g ¥ 1 famafaaea

440. 5t fEqA geATaw :

o TH RAVGL Sfga :
=t wy fomd

7 foen welt gg FaTH F oFAT
w3 fw

(%) F1 SNy aeEdfa A &
T favafagraa @y =1 faoa fear
oo
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(&) #m 3T § < A% fawa-
frara @ray 771 faar §

() 7 FS W AT T A
fasafaarqn ¥ wafoa @ &
faar7 & ; #R

(9) Fm gEaagT IS F TF
Favafraras 797 o a7 favafaaraa
Fg wqrfad w7 F7 forg frar mar § ?

fatear w=Y (st Ao ®o FWEN) :
(F) & (¥) <N dgadia gEASAr
srafa i 7 faeafaara &@a #1 7%
Fetg araar A g 1 39 whafem
Tt & favafaaraa wix favafaaea
&z Hran #1 foeerdr g8 w7 ¥
FIfaq TIST GFTAFT G | F7HTT FTHIL
F I gaadts wEvAAT gafy § g9
TF Faa 7% faedY § w418 ATHA AT®
fasafgares enfor 779 a1 fRaw
fem &1

H0 aF ISGT T qaw g, IAT
qoHx ¥ gEagR § favafaama
Tifag #3794 F AIY TEIT T FHT
qTFIT AT favafaaras sqarT sran
FT gaTz QR & | gEqra, favafaaraa
HAarT gaw & faaradta €

Female Education

441. Shri Jedhe: Will the Minis-
ter of Education be pl d to state:

(a) whether Government are
considering some proposals for the
uplift of the females in all walks of
life;

(b) if so, whether it is a fact that
as an incentive to higher education
to females, Government propose to
reimburse the tuition fee upto B.A.
standard in case of females, instead
of up to Higher Secondary Examina-
tion as at present;

(c) if so, when the decision is

likely to be taken; and
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(d) the details of other concessions
likely to be granted to females under
the scheme?

The Minister of Education (Shri
M. C. Chagla): (a) In so far as the
Ministry of Education is concerned
Government have created special
machinery in the States and at the
Centre to promote education of
girls and women. Special Schemes
for girls’ education were included in
the Third Five Year Plan as an
incentive to bring more and more
girls to schools and similar schemes

are also included in the Fourth
Plan.
(b) to (d). No specific proposals

are under consideration of the Govern-
ment.

Tuition Fees of Girls

443. Shri Jedhe: Will the Minie-
ter of Education be pleased to state:
(a) whether it is a fact that in
Delhj the college tuition fee of male
and female students is the same
while the tuition fee for female stu-
dents up to the Higher Secondary
Exmination is less;

(b) if so, whether Government
propose to reduce the tuition fee in
case of female students upto B.A.
standard as an incentive to higher
education; and

(c) if so, when the matter is likely
to be finalised?

The Minister of Education (Shri
M. C. Chagla): (a) Yes.
(b) No such proposal is under

consideration of Government.
(¢) Does not arise,

Desertions by Refugees

444.Shri R. Barua:
Shri D. D. Mantri:
Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that 4000
refugees from East Pakistan recently
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deserted their camps in Betul Dis-
trict (M.P.); and

(b) if so, the reasons therefor?
The Deputy Minister in the Minis-

try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):

(a) About 800 families comprising
about 4,000 persons had left Patu-
apura and Temru camps in Betul

District on the 25th June, 1966 and
squatted near Barbatpur Railway
Station close by. They were, how-
ever, persuaded to return to the
camps on the 3rd July, 1966.

(b) Their grievances were:—

(i) lands selected for their
rehabilitaion were not fit for
paddy cultivation;

(ii) lack of irrigation facilities;
and

(iii) reduction in the rice quota
made by the State Govern-
ment.

The cut in the rice quota has been
partially restored.

Drilling in Jwalamukhi

445. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the progress made in the dril-
ling operation in the Jwalamukhi area;
and

(b) the number of wells dug so far
in the area and the results obtained
from each of them?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and (b).
A total of five structural wells and
one deep well have been completed in
the area. Two deep wells, one at
Jwalamukhi and the other at Balh, are
presently under drilling. The results of
the tests carried out so far do not
indicate the presence of oil or gas in
significant quantities.
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Three Language Formula

446. Shrimati Maimoona Sultan:
Shri P. Muthiah:

Will the Minister of Education be
pleased to state:

(a) the reccmmendations made by
the Education Gommission for the im-
plementation of the Three Language
Formula;

(b) Government’s decisions in the
matter; and

(c) whether the opinions of the State
Governments were sought in this con-
nection and if so, their response
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) The following is the
summary of the Recomrmendations of
the Education Commission on the
Three-Language Fo.tmula:

Classes I—IV: The study of only
one language should be com-
pulsory. It will naturally be
mother tongue.

Classes V—VII: The study of two
languages should be compul-
sory at this stage, The secongd
language may be either the
official language of the Union
(Hindi) or the Associate offi-
cial language of the Union
English), so long as it is thus
recognized.

Classes VIII—X: The study of
three languages should be ob-
ligatory at this stage and one
of these three languages
should be the official langu-
age of the Union or the As-
sociate official language which-
ever was mnot taken up in
"Classes V—VII.

Classes - XI—XII: The study of
only two languages should
be compulsory at this stage.
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Higher Education: The study of
no language should be com-
pulsory,

(b) The matter is under considera-
tion.

(c) The Report of the Commission
is being circulated to State Govern-
ments for their comments.

Use of Non-coking Coal

447. Shri Raghunath Singh: Wiil the
Minister of Education be pleased to
refer to the repy given to Starred
Question No. 881 on the 30th March,
1966 and state:

(a) whether Government have com-
pleted the investigation regarding the
use of non-coking coal as coking coal
on the basis of the process developed
by the Central Fuel Research Insti-
tute; and

(b) if so, the result thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Investigation on the
project has not yet been completed.

(b) Does not arise,

Theft of Maps from Nicobar Islands
Secretariat

448. Sh-i A. K. Gopalan:
Shri M, N. Swamy:
Shri Dinen Bhattacharya:
Shri Dasaratha Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
secret maps were stolen from the
Secretariat of the Chief Comrmission-
er of Andaman and Nicobar Islands
during 1964;

(b) whether any enquiry was con-
ducted in the matter; and

(c) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) One Shri
Austin Paul son of late Shri Paul

Leong of Port Blair while working
as stationery clerk in the Chief Com-

. missioner’s Secretariat was alleged to

have been found in illegal possession
of certain “Restricted” maps and
confidential docuiments in December
1963 after his resignation from the
Andaman and Nicobar Administra-
tion.

(b) and (c). Shri Paul was prose-
cuted for the alleged stealing of Gov-
ernment gtationery articles under sec-
tion 381 of Penal Code in the court
of Additional District Magistrate, Port

Blair in December, 1964. The court
acquitted Shri Paul. A preseculicn
against Shri Paul was thereafter

launched in May, 1965 under Indian
Official Secrets Act, 1923. The case
is sub-judice.

Corruption in the Andaman &
Nicobar Islands

449. Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri M. N. Swamy:

Shri Dinen Bhattacharya:

Will the Minister of Home Affairs:
be pleased to state:

- (a) whether the Central Vigilance
Commissioner visite§ Andaman and’
Nicobar Islands during 1965;

(b) if so, whether he received a
memorandum from the Non-Gazetted
Officers’ Association, Port Blair giving
instances of serious corrupt practices
prevailing in the Islands; and

(c) the steps taken by the Ceniral
Vigilance Commissioner in the matter
and the result thereof?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of’
Defence (Shri Hathi): (a) Yes, sir.

(b) No, sir.

(¢) Does not arise.
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Refusal by Pakistan to accept Postal
Bags for Afghanistan

450. Shri Jashvant Mehta: Will the

Minister of Communications be pleas- "

-ed to state:

(a) whether it ig a fact that Paki-
stan has refused to accept Postal bags
for Afghanistan at Hussainiwala point;

(b) if so, whether Government
have informed the Government of
Afghanistan regarding this; and

(c) the steps taken by Government
for thig breach of International Law
by Pakistan?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) The Pakistan Postal authori-
ties were refusing postal bags for
Afghanistan at Hussainiwala Bridge
on the plea that they were not properly
closed.

(b) Yes.

(c) The matter was taken up with
the Pakistan Postal authorities and
.also at the diplomatic level. The
mails for Afghanistan are now being
aceepted by the Pakistan Postal staff.
Instructions have also been issued to
our staff to ensure that the bags for
Afghanistan are properly closed so that
there is no scope for raising objection
even on the flimsiest grounds.

Lightning Strike by Telegraph Staff
Delhi

451. Shri Ram Sewak Yadav:
Shri D. C. Sharma:
Shri Bagri:
Will the Minister of Communica-
tions be pleased to state:

(a) whether telegraph services were
paralysed for 6 hours in New Delhi
and most of the north Indian towns

by a lightning strike by several
hundred Operators of the Central
Telegraph Office, New Delhi, on the

13th July, 1966;
(b) if so, the reasons therefor; and

(c) the steps taken to ensure that
such essential services are not dis-
rupted?
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The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jagantha Rao):
(a) Yes.

(b) and (c¢). An enquiry by =&
Senior Officer of the Department to
ascertain the reasons has been insti-
tuted, Further steps will be taken
after the enquiry report is received.

Promotion of Government Servants

452. Shri Brij Basi Lal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose
to replace the present system of sen-
iority by merit for giving promotions
to their staff;

(b) if so, whether Government
have started the implementation of
this new scheme; andq

(c) whether there have been any
protests against the introduction of
this new scheme?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Under the
present system promotions to selec-
tion posts are '‘made on the basis of
merit with due regard to seniority;
promotion to other posts which are
not selection posts are ynade on the
basis of seniority subject to the rejec-
tion of the unfit and in certain cases
promotions are made on the basis of
competitive examination and|or selec-
tion through interview limited to de-
partmental candidates in the lower
grade. There is also a scheme of
merit promotion and advance incre-
ments for certain scientific and tech-
nical staff. Government do not pro-
pose to replace the present system of
promotions. However, a closer scru-
tiny of merit of officers has been
undertaken to ascertain their suit-
ability for higher posts.

(b) In view of answer to (a) that
no new scheme has been started, the
question does not arise,

(c) Does not arise.
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Paper Plant at Indravati Basin

453. Shri Wadiwa:
Shrj Chandak:
Dr. Chandrabhan Singh:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 1838 on the 9th
March, 1966 and state:

(a) whether the Paper Corporation
of India has now been entrusted with
the work of detailed investigation for
the establishment of pulp and paper
plant in the Indravati Basin in Danda-
karanya; and

(b) if so, the progress made so far?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R, Chavan): (a)
The proposed Paper Corporation has
not yet been set up.

(b) Does not arise.

Spinning Mill at Jagdalpur

154. Shri Wadiwa:
Shri Chandak:
Dr. Chandrabhan Singh:
Shri Hukam Chang
Kachhavaiya:

Will the Minister of Labour, Em-
ployment and Rebabilitatien be pleas-
ed to refer to the reply given to
Unstarred Question No. 165 on the
16th February, 1966 and state:

(a) the progress so far made on
the establishhrment of spinning mill at
Jagdalpur under the Rehabilitation
Industries Corporation in BPandakar-
anya;

(b)" whether the progress made is
according to schedule; and

(c) if not, the steps Government

propose to take for establishing the .

spinning mill?

The Deputy Minister in the Minis-
try of Labour, Employment angq Re-
habilitation (Shri D, R. Chavan): (a)
to (c). The scheme for the establish-

998 (Ai) LSD—T.
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ment of a Spinning ‘Mill in Dandakar-
anya has to bé implemeénted by the
Rehabiiitation Industries Corporation.
The Corporation is reconsidering the
question of the Jocation of the mill
and has decided that the economics
of alternative sites vis-a-vig Jagdal-
pur should be examined. A Sub-Com-
mittee has been appointed for the pur-
pose and the report is to be submit-
ted to the Board of Directors at its
next meeting. A fresh target for
commencement of production will be
fixed after a final decision is taken
about the location and a Project Re-
port has been prepared. Meanwhile,
orders already placed for machinery
are being pursued.

Scientific Posts in the Ministry of
Home Affairs

455. Shri Kajrolkar: Will the Minis-
ter of Home Affairs be pleased to
state: ’

(a) the number of posts|cadres re-
commended by the respective Heads
of Departments to be declared
“Scientific” in the Ministry of Home
Affairs and its attached and subordi-
nate offices under the recommendations
of the Second Pay Commission;

(b) the -number of cases still await-
ing a final decision of Government;
and

(¢) when a decision is proposed to
be taken in regard thereto?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a)'to (c). The
requisite information is being collect-
ed and will be laid on the Table of
the House as soon as possible.

12 hrs,

RE: CALLING ATTENTION
NOTICES (Query)

st Tw AW qEF (ITEET)
TEAE WETEd, AT SATH AHYT Tl

21
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oETR WERET : g 9% I8 foan
AT | FF G AT qrHEw § ?

= THATE AR : qNMAT AT
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&t forar &, s & qF oFET R

=t ag fomd : 9O @19 9@ W
foram &, o 39 0 faare X

WEAR WD : HITHT O oY qg=w

g

Shri Hem Barua (Gauhati): I sub-
mitted a Call Attention notice on the
acute food situation in Assam, Kerala
and West Bengal. I was told by your
office that that was under considera-
tion. But just now I have been in-
formed that that has been disallowed.
Whenever there is an acute food situa-
tion in any part of the country, I
think, a Member has the right to de-
mand a reply or some sort of a state-
ment from the Government. I do not
understand why you have pusheq it
out altogether.

Mr. Speaker: Because there were so
'many questions yesterday that had
been answered and there might be
further replies also, I will again look
into it,
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Shri Hem Barua: I went through
the questions put yesterday. . The
questions do not clarify anything.

Mr. Speaker: Then, a separate dis-
cussion can be asked for.

Shrimati Renu Chakravartty (Bar-
rackpore): I just wanted to point out
that the price of rice in our parts is
beyond Rs. 80 g maund.

o et W TR (FEY)
TEqeT RIS, TF HIT ATo&T 577 & %
e g gFa & AfFT qrer @ 9,
FfET gad 6 97 GST T §, SHHT
TTE HTIFT CATT 7S ATAT, ;IS 57 90
Tw1 & AT =G qT GIT AT E |

TEqW WE2F | AT G gU F, AfwA
N ATIRT ATH FET Ag) a@r |

Y FTHTH TR : AL FTE G
gIr g, AT SHFT II& AGH EATT
ST =fed |

wEa AT © BATT AT T&T ATaT
£, Tar F9 TET gran T O @3 g AR
& T A 9% | § 9% @A g, afFa
T o AATLN ST &, TN &Y FhelT |
# & a9 WORT qH q@al § |

=t @ fag (Wvm) : F oy
TS ¥ qSTw F& fF aw
#1 I3 & Q@1 g § fF o and
e g7 ¥ QET wEEqu &1, S W
JHTST g & FTIU T AT &Y, qfHT
T AL H Fa17 7 & Fodr gt qgieg
< &, a7 o wywfa & ag q@rw
2 gFQ & | AT FT SROAT TG SO ATaAT
a1, T A€ TAfoeed & a1 &, Frow

Eqed WEEd - {Y AIOHY AT GHA
@ @ 1| e fafaeet amga =g W)
feRee F a1 & @ 7 & faX
darT g
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stazfag : & s af<d fafaes
aTeq & faaee #3m §
s wgi 93 P fafaeet
qTeF T qTH ¥ WA Al T T8
T § A qF S AT AL 2
fafreex arga =med & arg 3, @
& 7@ *rf vaaw A9 R )

1203 hrs.
PAPERS LAID ON THE TABLE
STATEMENT oN FLOOD SITUATION

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): I beg to
lay on the Table a statement on the
flood situation in the country. [Placed
in Library, See No. LT-6482/66].

ANNUAL AccOUNTs OF UNIVERSITY
GrapTs COMMISSION, ETC.

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
On behalf of Shri M. C. Chagla, I beg
to lay on the Table—

(1) A copy of the Annual
Accounts of the University
Grants Commission for the
year 1964-65 together with the
Audit Report thereon, under
sub-section (4) of section 19
of the University Grants Com-
mission Act, 1956. [Placed
in Library. See No. LT-6483/
66].

(2) A copy of the Annual Report
of the Council of Scientific and
Industrial Research for the
year 1965-66 along with the
Audited Statement of Accounts
for the year 1964-65. [Placed
in Library. See No. LT-6484/
66].

GOVERNMENT RESOLUTION CONSTITUTING
‘WaGE BoARDs

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri D, R. Chavan): Sir, on
behalf of Shri Jagjivan Ram, 1 beg to
lay on the Table a copy each of the
following papers: —
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(1) Government Resolution No.
WB-14(1) /64 dated the 28th
May, 1966 constituting the
Wage Board for Road Trans-
port Industry. ’

(2) Government  Resolution No.
WB-15(1)/64 dated the 28th
May, 1966, constituting the
Wage Board for Electricity
Undertakings,

Government Resolution No.
WB-3(4) /66 ~ dated the 4th
June, 1966 announcing accept-
ance of the final recommenda-
tions made by the Wage Board
for Tea Plantation Industry.

(4) The main conclusions of the
* Fifth Session of the Industrial
Committee on Cement held at
New Delhi on 22nd April, 1966.

(5) Notification No. S.O0. 1444
published in Gazette of India
dated the 14th May, 1966
adding certain industries to the
First Schedule to the Indus-
trial Disputes Act. 1947, under
sub-section (3) of section 40
of the said Act.

[Placed in Library. See Nos. LT-

@3

~

6485 to LT-6489/66].

UPSC (EXEMPTION FROM CONSULTA-
TION) SECOND AMENDMENT REGULA-
TIONS ETC.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, I beg:

(1) to re-lay on the Table a copy
of the Union Public Service
Commission (Exemption from
Consultation) Secong Amend-
ment Regulations, 1966, publi-
shed in Notification No. G.S.R.
622 in Gazette of India dated
the 30th April, 1966, under
clause (5) of article 320 of the
Constitution, together with an
explanatory note. [Placed in
Library. See No. LT-6330/66].

(2) to lay on the Table—

(i) A copy of the Defence of
India (Third Amendment)
Rules, 1966, published in Noti-
fication No. GSR. 771 in
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Gazette of India dated the 18th
May, 1966, under section 41 of
the Defence of India Act, 1962.

[Placed in Library, See No.
LT-6490/66].

(ii) A copy of the Ministers’

(Allawances, Medicgl Treat-
ment and other Privileges)
Second Amendment Rules,
1966 pubhshed in Nquﬂcatlon
No GSR 772 in Gazette of
Indxa dated the 18th May,
1966, ynder sub-section (2)
of section 11 of the Salaries
and Allowances of Ministers
Act, 1952. [Placed in Library.
See No. LT-8401/86].

(iii) The High Court Judges (Tra-
velling Allowance) Amend-
ment Rules, 1966, published in
thlﬂcatlon No. G.S.R. 943 in
Gazette of Indla dated the 18th
June, 1966, unqle'r sub-section
(3) of section 24 of the High
Court Judges (Conditions of
Service) Act, 1954. [Placed in
Library. See No. LT-6492/66].

(iv) A copy each af the follpwing

Notifications under sub—sectxon
(2) of sectlon 3 of the All
India "Services Act 1952 —_

(a) GSR 829 publisheg in Ga-
" zette of India dated the 4th
{une 1966 contammg corri-
gendum to G.SR. 194 publi-
shed in Gazette of India
dated the 5th February, 1966.

(b) The All India Services

" (Conduct) Amendment

Rules, 1986, publishedq in

Not:ﬁcatlon No GSR 830 in

" Gazette of Indm dated the
4th June, 19686.

() GSB 891 published in Ga-
zette of India dated the 11th
Junpe, 1968 containing corri~
gendum to GSR 1475 pub-
lished in Gazette of India
dated the 9th October, 1965.

(d) 'I'he Indian Police Service
(Probet:on) Amendment
Rules, 1988, published in No-
tification No. GSR 945 in
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Gazette of Indya dated the
18th June, 1966.

(e) GSR 996 publisheq in Ga-
zette of India dated the 25th
June, 1966, making certain
amendment to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954.

(f) G.S.R. 1035 published in

Gazette of India dated the
2n4 July, 1966, making cer-
tain amendment to Sche-
dule Il to the Indian Palice
Service (Pay) Rules, 1954.

(g) The Indian Police Service
(Recruitment) Amendment
Rules, 1966, published in
Notification No. GSR 1075 in
Gazette of India dated the
9th July, 1866.

(h) Fhe Indian Administrative
Service (Recrmtment) Am-
endment Rules, 1966, pub-
lished in _Notlﬁcation No.
GSR. 1076 in Gazette ~ of
India dated the 9th July,
1966.

[Placed in Library. See No, LT-
6493/66).

(v) A copy of the Delhi Munici-

pal Corporation (Allowances
of Councillors and Aldermen)
Amendment, Rules, 1966, pub-
lished in Notification No. 1/
67/64-Delhi in Delhi Gazette
dated the 25th May, 1966,
under sub-section (2) of
Section 479 of the Delhi Muni-
cipal Corporation Act, 1957.
[Placed in Library, See No.
LT-6494/66].

(vi) A copy of the Kerala High

Court (Amendment) Act,
1966, (President’s Act No. 6 of
1966) under sub-section (3)
of section 3 of the Kerala
State Legislature (Delegation
of Powers) Act, 1965. [Placed
in Library, See No, LT-GM/
66].
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THE DispLACED, PErsoNs (COMPENSA-
TION AND REHABILITATION) RULES

Shri D. R. Chavan: Sir, I bég to
lay on the Table a copy each of the
following Notifications under sub-
section (3) of section 40 of the Dis-
place Persons (Compensation and
Rehabilitation) Act, 1954:

(1) The Displaced Persons (Com-
pensationn and Rehabilitation)
Second Ameadment Rules,
1966, published in Notifica-

* tion No. G.S.R. 1017 in Gaz-
ette of India dated the 2nd
July, 1966

(2) The Displaced Persons (Com-
pensation and Rehabilitation)
(First Amendment) Rules,
1966, published in Notifica-
tion No. G.S.R. 1081 in Gaz-
ette of India dated the 9th
July, 1966.

[Placed in Library. See No, LT-
6496/66].

AMENDMENTS To KERALA INDUSTRIAL
ESTABLISHMENTS (NATIONAL AND
FesrivAi. HoLmays) Ruies erc.

Shri D. R. Chavan: On behalf of
Shri Shahnawaz Khan, I beg:

(1) to re-lay on the Table a copy
of Notification No. S.R.O.
72/66 published in Kerala
Garette dated the 22nd Feb-
ruary, 1966, making certain
amendment to the Kerala
Industrial Establishments
(National and Festival Holi-
days) Rules, 1959, under sub-
section (3) of section 12 of
the Kerala Industriml Estab-
lishments (National and
Festivals Holidays) Act, 1958
read with clause (c) (iv) of
the Proclamation dated the

24th- March, 1965, issued by"

the Vice-President, disharg-
ing thé functions of the Pre-
sident, in relation to the State
ot Kerala. [Placed in Lib-
rary. See No. LT-6280/661.

(2) to lay on the Table— ~

(i) A copy each of the follow-

* ing Notifications under sec-
tion 24 of the Pérsormal In-
juries (Compénsation lhst-
rahce) Act, 1963¢

(a) The Personal Injuries
(Compensation Insurince)
Third Amendment Scheme,
1966, publisheq in Noti-
fication No. SO. 1883 in
Gazette of India dated the
28th May, 1966.

(b) The Personal Injuries

(Compensation Insaranée)
Third Amendment Rules,
1988, publishéd in Noti-
fication No. S.O. 158¢ in
Gazette of India dated the
28th May, 1966.

[Placed in Library. See No LT-
*+ 6497/66].

(ii) (a) A copy of the Coal

Mines (Amendment) Regu-
lations, 1966, published in
Notification No. G.S.R. 515
in Gazette of India datéd
the 9th April, 1966, under
sub-section (7) of section
59 of the Mines Act, 1952.

(b) A statement showing the
reasons for delay in laying
the aboveé Notification.

[Placed in Library. See No,  LT-
6498/66].

.

(iii) A copy of the Annud] Ac-

counts of the Employees’
Provident Fithd Orgafiisa-
tion along with the Audit
Repott thereon for thé year
1963-64. [Placed in . Lib-
rary. See No. LT-6499/66).

(iv) A copy of Réport of Engiliry

on the fatal accident at
Katras Choitodih - Colliery,
Dhanbad occurred on the
17th May, 1966. [Placed in
Lidrary. See No. LT-<6500/
66].
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SEVENTH REPORT OF THE COMMISSIONER
FOR LINGUISTIC MINORITIES

The Deputy Minister in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukla): Sir, I beg to lay on
_the Table a copy of the Seventh Re-
port of the Commissioner for Linguis-
tic Minorities for the period 1st Janu-
ary to 31st December, 1964 (Hindi
version). [Placed in Library. See
No. LT-6501/66]. .

12.05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS‘_ BILLS AND RESOLUTIONS

NINETIETH REPORT

Shri Krishnamoorthy Rao (Shimo-
ga): 1 present the Ninetieth Report
of the Committee on Private Mem-
bers’ Bills and Resolutions.

12,05 hrs.
PETTTION

RE. ENQUIRY COMMISSION ON
MAHARASHTRA-MYSORE BOUN-
DARY QUESTION

. 8hri Sivamurthi Swamy (Koppal):
I beg to present a petition signed by
63 petitioners regarding the proposed
One Man Commission to enquire into
the boundary question between Maha-
rashtra and Mysore.

-

12.05}% hrs.
RE. RECENT RAILWAY ACCIDENTS

Mr. Speaker: Questions on the
Statement regarding railway acci-
dents. Are the ‘members ready?

Shri Nambiar (Tiruchirapalli): We
should have a two-hour discussion on
this.” Mere questions will not satisfy
us. o

Mr. Speaker: I have received the

notice. I have yet to see. If the mem-
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bers want me to postpone it till I have
taken a decision....

Shri Nambiar: That is better.

Mr. Speaker: If I decide that a
discussion would be held for two
hours, then I would not allow any
questions.

sty fomd (H17) : wr 9@ aw
% @7 FT A7FT e ?

TR ARG : AT ITHT AL
far at fm< =i faer ST o

12.05§ hrs.
BUSINESS ADVISORY COMMITTEE

FORTY-EIGHTH REPORT
The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): I move:

“That this House agrees with
the Forty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 26th
July, 1966.”

Mr, Sﬁeaker: The question is:

“That this House agrees with
the Forty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 26th
July, 1966.”

The motion was adopted.

12.06 hrs.

' COTTON. FABRICS
EXCISE DUTY)

(ADDITIONAL
(REPEAL) BILL*

 The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha

" *Published in * Gazette of India
lated 27th July, 1966.

Extraordinary, Part II, section 2
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Rao): On behalf of Shri Manubhai
Shah I beg to move for leave to intro-
duce a Bill to provide for the repeal
of the Cotton Fabrics (Additional
Excise Duty) Act, 1957.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the re-
peal of the Cotton Fabrics (Ad-
ditional Excise Duty) Act, 1957.”

The motion was adopted.

Shri Jaganatha Rao:
the Bill.

I introducet

12.07 hrs.

MOTION RE: PRESENT ECONOMIC
SITUATION IN THE
COUNTRY—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Sachindra Chaudhuri on on the 26th
July, 1966, namely:—

“That the present economic
situation in the country be taken
into consideration.”

Shrimati Renu Chakravartty (Bar-
rackpore): May I point out one
thing? Yesterday when we were not
here, you had suspended the rules and
allowed an amendment to be introduc-
ed saying that there were precedents
to that in the House. I have been a
Member of all the three Parlia-
ments and as far as I remem-
ber, on every occasion whenever
-we had allowed suspension of rules,
it was accompanied by some reason:
either the papers had not been given
in time or for some other reason. The
House may be told as to why you
are suspending the rules,
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Mr. Speaker: I might correct the
hon. Member here that no rule was
suspended nor was any suspension
required.

Shrimati Renuy Chakravartty: Do
1 take it that you have taken it in
your discretion to allow the Govern-
ment to move...:

Mr. Speaker: That is in the rule

itself.

Shrimati Renu Chakravartty: Nor-
mally you have never done it in the
past.

™Mr. Speaker: It has been done so
many times.

Shrimati Renu Chakravartty: It
has been done, but with an explana-
tion. \You have always explained
to us as to why it was necessary. So
we would like to know what was the
reason that prompted you to do this.

Mr. Speaker: I have seen one case
where Mr. Kamath requested me after
the debate had begun. Mr. Kamath
made g request that because it had te
go on for two more days, even amend-
ments that are brought after one day,
should be allowed to be moved. And
1 had allowed that.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I submit to you in all
humility that this is not on all fours
with that because this amendment
which was allowed yesterday is iden-
tical with an amendment given by a
member Who was not present in  the
House and which you therefore, re-
jected. '

Mr. Speaker: This is not the same.
Shri Hari Vishng Kamath: This is
identical with that..

Shri Tyagi (Dehra Dun): When the
motion is of the nature that a particu-
lar policy be considered, it is not pos-
sible for anybody to give an amend-
ment in advance that it approves ot
it. The House should first know what
the policy is. It is-only when the

ﬂntro_duced with the recommendation of the President.
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[Shri Tyagi]
House knows what the policy is that
an amendment seeking approval can

be tabled. Therefore, on any such
motion, such amendments are per-
missible even at the late hour.

Shri Hari Vishnu Kamath: After

the Tashkent

Agreement, he is not
himself.

Mr. Speaker: Does the hon. Prime
Minister want to say anythmg"

The Prime Minister and Minister of
Atomic ¥mergy (Shrimati Indra
Gandhi): Not on this. But | find that
hon. Members opposite are raising
some points. ...

Shri Surendranath Dwivedy
(Kendrapara): Yesterday, I had made
a request to the House for creating
conditions for the normal funtioning
and the mormal carrying on of the
business of the House. The Minister
of Parliamentary Affairs and the
Leader of the House has agreed that
in future if there is a no-confidence
motion, a substantial motion on policy
matters will not be taken up and he
“has said that he will examine this
question. At the end he had also said:
“We shall see that such things
do not recur in future.” Even after
that, we have continued the discus-
sion on the economic situation. But
some of our Members are not pre=
pared to participate in it....

An hon, Member: Not some, but
most of the Members.

Shri Surendranath Dwivedy: ..and
they have boycotted this debate. The
main demand is that this debate may
be postponed and taken up after the
no-confidence motion is disoposed of;
then, probably, those Members will
not have any objection to participate
in the discussion, and this important
matter can be discussed with all sec-
tions of the Hause participating in the
discussion.
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Therefore, I would reiterate my
appeal again, and request the Govern-
ment, through you, Sir, to agree to
this request. We have already debat-
ed this matter for 3 day. Now let us
postpone it till the no-confidence
motion is disoposed of. Let us post-
pone it to a suitable day which Gov-
ernment and you, Sir, may decide
later. '

Shri Mohammed Koya (Kozhikode):
It is g question of witg and coun.ter-
wits.

Shri Hari Vishnu Kamath: Wit 1nd
outwit.

Shrimati Indira Gandhi: It has beer
a well recognised and honoured prin-
ciple of parliamentary democracy that
important  policy decisions taken
during the period when Parliament is
not in session should be put before
Parliament on the very first day that
Parliament assembles. It was in pur-
surance of this principle and it prac-
tice, and not to forestall the debate
on the no-confidence motion that
Government made their motion be-
fore the Lok Sabha.
w5t aww (foqms) @ e W&y St
F ag W AT ww 7T faam

WMo TH FHgT Afga (FRETER) :
sreae wE\Ey, 3y °g fog FX WL € 0

srov wE.IT: HH S ¥ F1E qAqT
L]

o T WL « fgar : Wit TF
gaTe fear man | & gt OF g4 7O

weR AEFE ¢ A ;T ST &
E (LI

o T WAL Wifgw : AT OF
Fave § f fgady ofr & s g faan
NMARWFTIW@WE ? & svaer
ST IT T § | ot oft & gpaer goran
T FT TR ¥ FIANT g TH A 7
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N AKE (F70) ;o &, @2y Y
FIATT FT OTAT 4

Shri Surendranath Dwivedy: So.far
as I am concerned, I did not know
whether she had written it or not; I
did not know what Govenament were
going to decide.

e WEiEa : OF 3UT § wdhe
7% § #x 7addz #1 fdawa qer &,
FiRr Fr% @rq gE & a1 7 g€ @ vay
qa ®r§ qFew T4 g

Shri Kapur Singh (Ludhiana): We
cannot allow this kind of command
performance. It is reducing Parlia-
ment proceeding to a farce.

o TW AAEY Wifgar: 73 fow
T FZ XX AL ? T IT FT IALN
gAT FIAT § weang faat & 7

Shrimati Indira Gandhi: I am glad
that Shrj Surendranath Dwivedy has
made an appeal, but actually we had
come to this decision on our own. I
did not know that he was going to
speak about it this morning. Ag I was
saying, we did not make our motion
to forestall in any way the no-confi-
dence motion.

Shrimati Renu Chakravartty: They
have done it.

Shrimati Indira Gandhi: Govern-
ment have always respected the Op-
position and have tried to seek their
co-operation. At the same time, Gov-
ernment cannot make a positive res-
ponse to protests which take the shape
of holding up the business of the
House. But after the debate was
resumed, we thought about the matter
again. Government would now be
prepared, should the Speaker and the
House wish, to postpone the discussion
on the Finance Minister's motion is

after the no-confidence motion is.

debated and disposed of.

But I should like to take this op-
portunity to appeal to all sections of
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the House to co-operate with the
Chair in maintaining the highest tra-
ditions of demecracy for which our
Parliament has earned a reputation
throughout its career.

it wg o (H7) : wrewer vy,
& o w@ FIO ATRAT E. .. ..

TeTW WERd . WMIEY, ;e |

Shri Solanki: Now they have real-
ised their mistake. They have been be-
having like mad people so far and re-
mained silent while the Chair stood
insulted.

Shri Ranga (Chittoor): T am glad
that wisdom has dawned on this Gov-
ernment even at such a late hour, and
the Prime Minister now expresses the
hope that all sections would cooperate
with  the Speaker. I should have
thought that the Govermment should
have thought many times before they
chose to exercise their fullest possible
rights and thus create all that em-
barrassment to the Speaker and to
various sections in the House during
those two days when we were going
through that searing experience.

Ordinarily, it should have been un-
derstood by anyone who has any
instinct for parliamentary democracy
that a no-confidence  motion
should be given precedence. That
should have been understood by
them. Immediately  they knew
that that point would be pressed.
Therefore, the Leader brought the
whole House to such a level of tricks
that he chose to lead you and us into
a wrong path by Government them-
selves giving notice of a substantive
motion. The gravamen of my charge
is against the manner in which this
House is being led, or rather misled,
by this Government, and what is more.
to being led into such a pass where
the Speaker himself is not only em-
barrassed but put into agony so much
so that he was obliged to appeal to
the House, on grounds of his own
health, to obey him.
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[Shri Ranga]

Who was responsible? True, all
those friends who created that troub-
le, from which all of us dissociat-
ed ourselves, were also responsible.
But more was the responsibility  of
this Government, They should have
apologised to the House and to the
Speaker. If they have not got that
decency, I do not know when a sense
of decency would descend upon them.
I have nothing more to say.

N gEw T FFAW ([TH)
Sere wared, 9 T faar< fwan sy o

To TW HARGT Sifgar: I

AT F ATY TF [HAT FaAT AT2dT

Mr. Speaker:
bate on this.

I do not allow a de-

Shrimati Remu Chakravarity: We
are not asking for a debate.

Shri Surendranath Dwivedy: I
formally move:

“That further debate on the
Government motion regarding
Economic Situation be adjourned.”

oY ZFN 9T FGAE : HeqeT WA,
BT aTa W7 g «fwd | =g T
qIgT T T AW F aTq gAY a7 fA
AT g7 wigT |l g g § ?

qIW wgRw ;- F w7 ogy ! oA
sfgx & fF 500 qrAdYT waeqt F7 av
¥ ag g7 @Fa1 g |

What does Shrimati Renu Chakra-
vartty want to say?

Shrimati Renu Chakravartty: Ali
that I would like to say is this that I
am glad that the Government have
at last seen sense, and better late than
never, I would also say that whatever
has happeneq in this Hougse and we
have really held up the debate—there
is no doubt about it—I want to tell my
hon. friends opposite that we normally
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never take things to this pitch. But
the reason for doing it was an extre-
mely serious one. We tried to plead
with Government again and again to
realise that what they were doing was
against the tents of parliamentary
democracy, about which the Prime
Minister spoke just now. (Interrup-
tions). They talk about parliamentary
democracy, but they do not want to
hear . about it.

Here were we trying to uphold a
very healthy convention, and I am
very glad that my hon. friend Shri
Ranga has also agreeqd that in the cir-
cumstances in which devaluation has
taken place behind the back of Parlia-
ment. when a no-confidence motion
was also outstanding, the Government
should not have asked for a vote of
confidence prior to the no-confidence
motion being disposed of.

Anyway, I would plead with you
further that you should re-examine
rule 198. I know you have given your
ruling that you are helpless in the
matter, but I would request you once

‘again to see that we by our rules have

given you overriding powers in this
particular clause on the question of
no-confidence motion, to advise Gov-
ernment, as you have always advised
us, on keeping parliamentary deco-
rum to consider the importance of the
no-confidence motion. Therefore, on
both these points Iwould say that if
we had been able to use thé powers
and the intelligence which we should
have brought to bear on this matter,
much of the unfortunate scenes that
took place could have been avoided
and I hope that in future we shall be
able to avoid it with the co-operation,
willing co-operation, of the ruling
party who have got such a huge majo-
rity.

Y I (QTTNT ) @ HeAEr WRIET,
T g w0 @ fF I oY gwen e
2 fadt ¥ 7=t & T & 9uw fag A
qréf o JuT AE @ 1 dfFw 9=
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en F 3 fx feqrdd & fgars arq
a5t B WY § AT wriwaraee & wigsr

i AT wF aF A | AT A FT
f omq &7 wIarT gwn | 9fFE 3@

qEF & FAT FT HTAT G AL A
EEAT AT I ZAT T FT FATARE! WEA
T E | T W IF AT FT AST
ars T e wra &t ar zaar o=
AR TZAT 1 AfFT X 99T g
qAZ | AT T FEY | N¥iFwa § ag
FAT  ATLAT § T At 9% S e
AT AT AT AT FT HIA(T g1 <H
1 foraerdr s 9% i g #r wTwt
IgT AS w1 fwT oY & war wel v
FT GAE 7 FY T T AT E fF
g Wt §9 WS § w6
GICATa T SEAT & FH FLAT A1 |

Dr. L. M. Singhvi (Jodhpur): The
acceptance of the suggestion which 1
made day before yesterday is very wel-
come, but it is all the same surprising
that this suggestion should have been
accepted after all this indecision and
vacillation lasting for nearly two days
and contributing to all that happened
in this House, all the unpleasantness
that was generated in the House. This
seems to be a case really of psycho-
pathological schizophrenia. I besotght
the Minister of Parliamentary Affairs
and the Prime Minister to accept it.

Mr. Speaker: Why go into this?

Pr. L. M. Singhvi: How is it that
such a decision was delayed so long?
Yesterday Mr. Chatterjee requested
the Government to  reconsider the
whole matter.- Does it take all this
time’ to come to a positive  decision
like this?

Shri Hem Barua (Gauhati): It
seems the Prime Minister has very
generously  accepted the suggestion
made by the Opposition. She has done
it very gracefully. My submission is
that all these Members on whom the
suspension order.... '
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Mr. Speaker: That is a separate
thing. This must be finished.

To TH TAIGT fgar :  weAw
HEEA, FTE FTH A Tz FH TG0 &Y,
e T FSBT &7, g I ¥ &1 AR /9
T &1 A =Tk @It §9 9 g, W
=T i A1 # I§ THILT § M A
SOTH HelT ST FT ST AT gwATE QT
g wfe 39 & 919 919 9 q% 927
FT AT FT 1T FGAT G A9 ST F1TF
gAlg [T ATRATE | - AT W F QA
NG §, uF feoot gt AT TH
FGAF ATAT L §T A1 . L (FmEEE) |

AT AT TR AT G AT

TR FEET . STHT W, ST

| HTT FTFE FArz AV A q¥ &Y

$fa a9 aT=T ewT R g9 gaw
f& my g &

TTo T AAET Wifgw : A¥
T weiwl ) e Sama &
afd garg I AT E | 99 aE

mﬁmﬁ@a Wfs’@ﬁﬂﬂ‘
Far a”g € ... (wmagw) |

WA WEE  ATEY, AT |

=t W W FgT 0 & wer
FaT g 5 5= arex fasre s -

oW WEE . W9 39 a<@ ¥
qE T TFS | STFRLT GTed, AT
TEATfeeRT qa1 g1 w7 & wEd qay
T IIRF | .. (FEAEW) | W
@ S |

Tio TR WAL Mfgav: @ wq
qA FT AT IR AT QT FEA G |
T R o & 97 AT gaaw
g
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aw gAq

Shri Raghunath Singh
He ghould not be allowed.

(Varanasi)

weaqw WEEW 33 YT qEr
adi & fF ga g0 dro ¥ 1w fafaeex
FiAgEAMT | AT AT THT TR
G A & S g1 T R
Tro IW WARL Wfgar -
IEQ T 2 (caagqr) |

&

qeaw AEiEa
W AT WA ..

st wg famd: & w9 ¥ geAT
g g | wwfET s A<t g %
A A ATACFFIE ! Ao FRET
gewgaTr FT e § gL a7 Wy g
FL TGS, AT SA F A3 UF @
g1 ... (=a=m)

&Y g fag: I=F ‘A ARG
Wil & A Fa fat @ 9 /g7 &
21 . (wgawm ) ... ag fi=y
ra &, oy & dfeq a9 &, fex
‘R ART Fg W § CF @IS vt
AT oF faed areit | W FT AT W
gaay &1 97 ¥ F© wIW gAv
arfaq | AR} st w2 am wfgar
%5 1

Mo TW AAT Afgar:  faeat
F W @A et A FPw AT
aa iy faam = €0

s AETT . AH I9 1T F
aEEE ...

=t Ro Xo fam (IqT@Ty) : AR
JIATE ATT A W E |

s AR G AT WIE
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) TwETE e (FITAEET)
T qIATE WINT g | Wi gifEd
X 1 3 §TIRY |

Zro T wAIET Aifgar : w9 A,
e, afeqr 71 WG 7@ g E ?
a3 aTq A g9 | ALY A6 1 wgA
# g4 qTell AFGAT 1 98T F7T @ |
T qErAgT !

Shri Raghunath Singh: There is the
Prime Minister here.

Shri Kandappan (Tiruchengode):
Let all these Members better speak
in English to avoid all this confusion.

e TEET: & STo WifAT ¥

Fa AATE, WR IS 3@ &, fw

qq {91 & I qUHT GG A q1 A0S

fpa gt s afe efiwe 1 Sfeesw
i A T g @ q¢ Fawaw T @
q&HRat |

oY g ST wEA™ ¢ AT A,
AAATRY IR |

WeqR EWT ¢ 9gr &1 W AT
g F R E | 91 S 9 foew §F
faat & grar @Y ¢ SF 19 o I R
39 &1
oY A9 TE FL, TE a1 W
21 .. (mawm) ..

o TH AAET ifgar : &1 WY
AT AR W O AL EAIT ) ST F
QT g AT 1 R agt T
W R qFT g a1 & wfgend Fg ATE |
1 faeely aret wfeat & 99 & GHaT F7
war §. .. (wwaem) . . F; arfe-
T 17 F W | FAT T Fod Wy
A wWT F | R W AT ql
g FA I | A T s o
F2 ¥W F ToAfa F FEOT W 4T
& g2 1 T FO0, AFT ATHXH
Far ¢ fr ST b 7 @ ¢
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Situation (M.)
T qifaq w0 W fr ag w & A
T ad &1 gafed g ag g Aw
AT FT  WAT F7 TQMAT FATedT § ar
FIF T37 9T dFeq F2 fF 39 Iw *7
TN § AT AT, gAY ST, FAAY
ary  wAWTAY ITWAAAT GH & F

TF g AT FEOT AR 1 FIAT &Y
W@ o R
Mr. Speaker: The proposal before

the House is that further discussion on
this be adjourned. Yesterday we had
already taken a decision on the motion
of Shrimati Renu Chakravartty., So,
Rule 338 should be suspended.

Shri Hari Vishnu Kamath: Rule 340
has to be suspehded for that.

Mr. Speaker: No, it is Rule 338.

Shri Surendranath Dwivedy: Sir, I
beg to move: .
“That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of further debate on the Go-
vernment motion regarding eco-
nomic situation be suspended.”

Mr. Speaker: The question is:

*“That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of further debate = on the
Government motio regarding
economic situation be suspended.”

The motion was adopted.

Mr. Speaker: Now I will put the
substantive motion of Mr. Dwivedy
to the House. The question is:

“That further debate on the
Government motion regarding
economic situation be adjourned.”

The motion was adopted.

»

12.32 hrs.

RE: REVOCATION OF SUSPENSION
OF MEMBERS

st vy fwd (§10) @
g famt ® wafng a3 faar @ 2,
& qIoFT ARG FEAE TE@AT ATRAT
fe fomr vt &1 fawrer @ & S9ay
afm gar foar amg )

NN WFIAT : g weedl qa™
A

Shri Hem Barua (Gauhati): May I
repeat that since the situation has im-
proved. ...

Mr. Speaker: He may give jt in
writing and I will put it to the House.

st amdt (femx) - o vy famw
¥ ST T 4T gAT §, WA WERA !

12.33 hrs.

PERSONAL EXPLANATION BY
MEMBER (Shri Khadilkar)

Mr. Speaker: Mr. Khadilkar wants
to give a personal explanation. He
has given me advance notice agnd I
have permitted him.

Shri Khadilkar (Khed): Yester-
day, while speaking after Mr. Masani,
1 made some reference to the state-
ments made by Mr. Masani and they
were challenged, I had gaid that if
they are found to be incorrect or cer-
tain modificatiomg are called for, I will
make those modifications on the floor
of the House. Yesterday I said:

“Me had advised publicly our
creditors in America—American
creditors—not to advance 5 cent
to India unless Indian Government
toes a particular economic line.”

I had quoted from memory what I
had said during the debate on fhe no-
confidence motion last August.
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I will read one more sentence from
my yesterday’s speech. I said:
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“I ask whether it is open to the
Member of this Parliament to
advise the foreign Government
which  happens to be the
creditor. ...”

. In thig connection, the actual state-
ment of Mr. Masani which I quoted
then and which was not contradicated
runs like this: This is from his
speech which wag reproduced in the
March of the Nation, a Bombay paper
then—I do not know whether it is
published now. He had said that:

“We are going bankrupt, that
TTK is going to lead this country
to bankruptcy....”

It has no relevance here. The next
is important, I said that he has ad-
vised other countries this way:

“He welcomed the West German
Government’s recent decision not
to give any more government
loans to India and other develop-
ing counfries except for the legi-
timate purpose of building roads,
bridges, dams and power stations.
For everything else, those = who
wanted capital must go to the
money market and raise foreign
equity capital”.

There is one more sentence which is
more important. It is:‘

“Mr. Masani hoped the US Gov-
vernment would also impose
similar economic discipline on the
Indian Government by  with-
holding further economic  aid
unless inflationary policies were
abandoned, the proposed Fourth
Plan was scrapped, the bias to-
wards heavy industry eliminated
and agriculture given the priority
that it badly needed.”

This is the quotation, Except for one
word it is substantially correct. I
have used here: “He has appealed to
the Government” and at one place:
“He advised.” Instead of that it
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should be: “He hoped.” That is a

minor correction in what I said yes-
terday, and I am making ‘it here now..

12.37 hrs.

MERCHANT SHIPPING
MENT) BILL

(AMEND-

Mr. Speaker: We shall now take up
the Merchant Shipping (Amendment)
Bill, I might inform the House that
we have on the Agenda only -two
Bills. If they are finished earlier, we
will have to take up the Calling At-
tention Notice,

Shri Hari Vishnu Kamath (Hoshan-

gabad): When will the No-confi-
dence Motion come up?
Mr. Speaker: He might settle it

with the Leader.

Shri Hari Vishnu Kamath: Majcr
Billg should not be moved before that
is disposed of (Interruption),

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): Sir, T beg to move:

“That the Bill further to amend

the Merchant Shipping Act, 1958,

as passed by Rajya Sabha, be

taken into consideration..”

While moving the motion for
consideration, I beg to submit that
the Merchant Shipping Act, 1958,

- prescribes certain minimum standards

which Merchant ships should comply
with in the interest of safety of life
and property at sea. These provisions
are based on the International Con-
vention or the Saety of Life at Sea,
1948, which was ratified by India in
1954. This Convention requires cargo
ships of 1600 tons gross to-have radio
telegraphy installation on board the
ship. Both cargo and passenger
ships are also required to maintain
certain life saving and fire fighting
applicances which should be open to
inspection by the concerned Govern-
ment authorities. Passenger vessels
are required further to comply with
additional measures relating to struc-
tural safety, stability, safety of na-
vigation, etc. - - - -
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The 1948 Convention wag consider-
ed at the 4th Internationa] Conferen-
ce on Safety of Life at Sea in London
in 1960 under the aegis of Inter-gov-
ernmental Maritime Consultative Or-
gamisation, one of the specialised
agencies of the United Nations. The
working of the 1948 Convention was
reviewed and it was modified in  the
light of the experience gained and it
was decided to replace the Old Con-
vention by a new Convention of 1960.
The provisions of the new Conven-
tion woulq necessitate a number of
amendments to the Merchant Ship-
ping Act. As the Indian ships were
facing difficulties in having their Sa-
fety Convention Certificates renewed
in the countries which have &ccep-
ted the International Convention for
the Safety of Life at Sea, 1960, India
has deposited the instrument of ac-
ceptance of the above Convention
with effect from the 28th February,
1966, after consultation with the Mi-
nistry of Law. The Convention will
come into force for India with effect
from the 28th May, 1966, three
monthg after thte date of acceptance

But, a5 stated earlier, it is neces-
sary to amend the Merchant Ship-
ping Act to provide for the various
changeg brought about by the Con-
vention of. 1960, The present Bill
has been introduced to effect these
amendments.

Some of the more
quirements of the 1960
are briefly as follows:—

important re-
Convention

(1) Under the 1960 Convention, the
scope of survey of cargo ships has
been extended to cover the survey
of hull, machinery and other equip-
ment of cargo ships. Further, all
cargo ships of over 500 tons gross
will be required to carry in addition
to the existing certificates a safety
construction certificate issued by or
under the authority of a contracting
Government. It is, therefore, neces-
sary to make suitable provisions in

the Act for survey of cargo ships and
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for the issue of safety construction
certificates to cargo ships.

(2) In contrast to the 1948 Con-
vention, the 1960 Convention re-
quires that every ship must carry
on board sufficient data to enable the
master, by rapid and simple proces-
ses, to obtain accurate guidance as to
the stability of a ship under varying
conditions of service.

(3) The most important deviation
made by the 1960 Convention in re-
gard to life-saving appliances rela-
tes to the removal of the restriction
imposed by the 1948 Convention on
the use of inflatable and other rafts
which depend on air for their buoy-
ancy. Inflatable life-rafts ag well as
rigid life-rafts as an alternative are
now acceptable, provided these com-
ply with certain conditions.

(4) Under the 1948 Convention,
cargo ships below 500 tong gross
were not required to be fitted with
radio installations but under the -1960
Convention even cargo ships of less
than 500 but not less than 300 tons
gross are required to be fitted with
such installations.

(5) The 1960 Convention contains
a number of new requirements re-
lating to the carriage of grain in
ships. Emphasis is laid on the need
for giving trimming and on the fun-
damental importance of preserving
the stability of the ship. Duly ap-
proved grain-loading plans are re-
quired to be carried on board by
ships carrying grain and such plans
are required to be accepted by the
other contracting Governments as
evidence of compliance with the re- -
quirements of the Convention.

(6) The 1960 Convention contains
a number of new regulations rela-
ting to the classification, packing, la-
belling, documentation and stowage
of dangerous goods on board ships.

(7) The 1948 Convention does pot
contain any special provisions rela-
ting to nuclear ships. Having re-
gard to the new problems in the
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field of safety owing to the advent
of nuclear power as one of the means
of propulsion for merchant ships, it
is necessary to have special provi-
siong relating to nuclear ships. The
1960 Convention contains a special
Chapter for this purpose. A pumber
of requirements are provideg for in
this Chapter for the purpose of en-

suring that nuclear ships do not be- .

come g source of damger to life, not
only at sea but alse at ports and
‘other places and that such ships do
not become a source of contamina-
tion of food and water resources.

This Bill was introduced in Rajya
Sabha on 7-4-66 and if was passed
by the Rajya Sabha. But, due to
some other pressing work, this au-
gust House was not able to find time
to spare for the passing of this Bill
during the last session. As the mea-
sure had to be brought into force
under the Intermational Convention
three months after the date of accep-
tance, we had to issue an Ordinance
to bring it into force.

Shri Hari Vishnu Kamath: The
House could have sat a day longer
and passed it.

Shri C. M. Poonacha: The last ses-
sion was extended by three days and
I wag here till the lagt minute. Still,
I could not get the time. As such, this
Bill could not be brought before this
House, because the time at the dispo-
sal of the House was taken away by
other more jmportant and pressing
weork.

Shri Hari Vishnu Kamath: Sir, 1
rise on a peint of order. I am not
speaking on the Bill but on this mis-
representation. The House was wil-
ling to sit but the Government did
not want to sit. Because of that they
had to pass an Ordinance.

Shri C. M. Poonacha: Therefore, we
were forced to bring the measure into
force through the Ordinance-making
power, and an Ordinance has been
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duly issued. With these words I move

that the Bill may be taken into con-
sideration.

Mr. Speaker: As no hon. Member
wants to speak on this Bill, I will
straightway put it to the vote. The
question is:

“That the Bill further to amend
the Merchant Shipping Act, 1958,
as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: We will now take up
clause by clause consideration.

Shri U. M. Trivedi (Mandsaur):
We have not got copies of the BIilL

Mr. Speaker: I am not to be blamed
for that.

Shri U. M. Trivedi: In the agenda
it was mentioned that some other
item was goirig to come up for dis-
cussion for today and tomorrow. Now
this item has come without notice,

Mr. Speaker:
agenda.

Shri U. M. Trivedi: According to
the agenda it was to come up only
after the earlier item was over.

But it was in the

Mr. Speaker: K is always pessible
that the earlier item is disposed of
soon, earlier then ‘expected.

Shri U. M. Trivedi: We must be
given time to prepare ourselves. Sir,
you are a lawyer and you must under-
stand this thing,

Mr. Speaker: Sometimes lawyers
do not understand things. It is just
possible.

Shri U. M. Trivedi: If you do not
understand, it does not mean that 1
should not understand it. You can
forget it; but I cannot forget it.

Mr. Speaker: I am not blaming
him. I am blaming myself. Every
lawyer might not have the same com-
prehension. I am not blaming him.
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Shri U. M. Trivedi: In any case, let
copies of the Bill be supplied to
us.
Mr. Speaker: It has been in the
agenda for the last so many days.

Shri U. M. Trivedi: But it was to
have come up after the consideration
of the motion.

Now that we have
taken

Mr. Speaker:
no other work on hand, it is
up.

Shri U. M. Trivedi: How can onc
speak or take part in the debate with-
out seeing the Bill?

Mr. Speaker: What can I do? It is
on the agenda for the last iwo or
three days.

Shri U. M. Trivedi: I am not finding
fault with you. But I want to plead
with you one thing. The question is
this. Every day we bring with us
here only such papers and Bills &as
are likely to be taken up that day. We
dq not bring all the paraphernalia,
all the papers and copies of Bills that
are supplied to us. Because we have
not brought the papers relating to
this particular Bill today, we are not
able to participate in this debate 1
do not think we should be deprived
of that opportunity.

Mr. Speaker: Copies of the Bill
have been circulated to Members. This
Bill has been on the agenda for | the
last two days as well. There is al-
ways the possibility of the previous
item collapsing.

Shri U. M. Trivedi: We never ex-
pected that.

Mr. Speaker: A motion for adjourn-
ment of the debate can be moved at
any time.

Shri U, M. Trivedi: A motion un
the same point was lost yesterday.
How could we anticipate that it will be
taken up and adopted today?

Mr. Speaker: I am sorry, I cannot
help it. Now, the question is:
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“That clauses 2 to 39 stand part ¢
of the Bill”.

The motion was adopted.

Clauses 2 to 39 were added to the
Bill.

Mr. Speaker: There are two amend-
ments by Government, Amendment
No. 2 js for insertion of new clauses.

Shri C. M. Poonacha: .Sir, I beg to
move:

Shri Hari Vishnu Kamath: On a
point of order, Sir. I invite your at-
tention to rule 76. You had already
rebuked the Treasury Benches once
on an earlier occasion but they have
not learnt 3 lesson and they seem to
be incorrigible. Rule 76 says:—

“No motion that 3 Bill be taken
into consideration or be passed
shall be made by any member other
than the member in charge of the
Bill”.

Then, there is 3 proviso which reads:—

“Provided that if the member in
charge of a Bill is unable, for rea-
sons which the Speaker considers
adequate, to move the next motion
in regard to his Bill at any subse-
quent stage after introduction, he
may authorise another member to
move that particular motion with
the approval of the Speaker.”

On the previous occasion also you
had rebuked a senior Minister, because
without staling reasons somebody else
came, got up and started moving that
the Bill be taken into consideration.
It is very unfair to the House and to
you; it is contempt of the House and
of yourself also. They do not learn
a lesson. Why do they not give rea-
sons why Shri Sanjiva Reddy is

absent today? Let them give the
reasons.
Mr. Speaker: It is appropriate that

in the beginning some statement
should be made in order to satisfy the
House that such has been the case and
the Minister has not been able to
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come. But the word “minister” in-

cludes other ministers also. Therefore
there is no bar and he could take it
‘up. But in the beginning he ought to
have made the gstatement that the
minister in charge could not come to
take up and move the motion, and
therefore he is moving it. Then there
would not have been any objection.

Shri Hari Vishnu Kamath: Let him
state the reasons now before he pro-
ceeds further.

Mr. Speaker: Not now when I have
allowed it and the motion has been
moved. It will be taken care of in
future.

Shri Hari Vishnu Kamath: Your al-
lowing also is not in order, I am sorry
to say. Why should you give such
easy, facile approval to these minis-
ters? It whets their appetite, and the
appetite grows by what it feeds on. It
makes matters worse,

Clauses 40 and 41 (New).
Amendment made:
Page 23,—

after line 8, insert—

“[Certain contraventions etc. not
to be offences.]

40. Notwithstanding the retros-
pective operation of this Act,
no contravention of, or no
failure to comply with, any
of the provisions of the
principlal Act, as amended by
this Act, shall render any
person guilty of any offence if
such contravention or
failure—

(i

-

relates either to any  pro-
vision inserted in the princi-
pal Act by this Act, or to any
existing provision thereof as
amended by this Act and

(ii) occurred on or after the 28th
day of May, 1966 and before
the 6th day of June, 1966.
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[Iiepeal and saving.]

"4l. (1) The Merchant Shipping
(Amendment) Ordinance, 1966

(No. 3 of 1966) is hereby
repealed. ’
(2) Notwithstanding such repeal,

anything done or any action
taken under the said Ordi-
nance shall be deemed to have
been done or taken under this
Act.” (2)

(Shri C. M. Poonacha)

Mr. Speaker: The question is:

“That clauses 40 and 41 be added
to the Bill.”

The motion was adopted.

’

Clauses 40 and 41 were added to the
Bill.

Clause 1.— (Short title and com-

mencement).
Amendment made:
Page 1,—

for 'lines 5 and 6, substitute—

“(2) It shall be deemed to have
come into force on the 28th day of
May, 1966.” (1)

(Shri C. M. Poonacha)
Mr. Spe«:lker: The question is:

“That clause 1 as amen‘ded, stand
* part of the Bill’,
The motion was adopted.

Clause 1, as amended, was added to
the Bill

The Enacting Formula and the Title
were added to the Bill.

Shri C. M. Poonacha: Sir, I move:
“That the Bill, as amended, be
passed.” )
.Mr. Speaker: The question is:
“That the Bill, as amended, be
passed.”
The motion was adopted.
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12.55 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): Mr. Speaker, Sir, I beg to
move: N

“That the Bil] further to amend
the Eiectricity (Supply) Act, 1943,
be taken into consideration.”

12.56 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

Sir, the Electricity (Supply) Act of
1948 was passed with a view to deve-
loping eleciricity in this country. In
1951 electricity was only under six
thousand million kilowatt hours;
today, it is 36 thousand million kilo-
watt hours; that 1is, electricity has
multiplied very greatly. Therefore,
it is very necessary for us, from the
experience that we have had in these
years, to introduce some amendments
in the interest of better performance
under fhis Act.

This Act serves two purposes. One

* is to render more efficiently the ser-
vices rendered by the State Electri-
city Boards and the other is about
private licences. There are a few
‘amendments which have been sug-
gested, of which I shall mention only
the most important for the hon. House.

In regard to the State Electricity
Boards the most important amendment
is in respect of the' uniformity of
rates. The hon. House has unanimous-
ly been stressing that the rates for
electricity must be the same all over
India for any particular type of load.
The Ministry has always submitted
that while it is our ideal object to
achieve, it will not be possible to do
so because we have not got an all-
India grid and that we shall try.to
get the uniformity of rates for the
same type of load at least in each
State.

Accordingly, we gave advice to the
various State Electricity Boards to in-
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troduce uniformity of rates in their
respective areas and most of the States
have done that. But, unfortunately,
under the present Act this does not
seem to be legal; the present Act does
not seem to permit it. A municipality
of Maharashtra has filed a suit against
the Maharashtra Board that the rates
cannot be fixed on a uniform basis and
that the rates for a concentrated area
like the towns should not be fixed in
such a way as to finance the rural
areas. The High Court has-also said
that the present Act is defective and
they allowed what that particular
municipality wanted. Now the Maha-
rashtra Board had to appeal to the
Supreme Court.

Similarly, there have been some
cases also brought out in the States of
com-
plaints are happening because our Act
is defective. Therefore, one of the
amendments that we are suggesting is
to ensure that the Government and the
State Electricity Boards can introduce
uniform electricity rates whenever it
is possible and desirable to introduce
them. That is the most important am-
endment actually that we are introduc-
ing in respect of the State Electricity
Boards.

Then, we have taken this opportu-
nity to introduce some more desirable
changes. For example, Members of
Parliament and members of Panchayat
Boards or local authorities cannot be
members of the State Electricity
Boards for a period of twelve months
from the date on which they cease to
be such members. We thought that
it was too long a period and it is
really not necessary, As soon as a
member ceases to be a Member .of
Parliament he can be taken into the
Electricity Board. Therefore we have
said that this limitation of twelve
months is not necessary and it can
be reduced.

Then, in order to have some amount
of reserve and to be able to finance
electricity development, we had said
that every year there shall be a con-
tribution of half a per cent. of the
fixed assets to the general reserve up
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to a maximum of 8 per cent. Now we
are raising that limit of 8 per cent to
15 per cent. so that we can accumu-
late more amount of money and we
will be able to take up the develop-
mental projects and projects of elec-
tricity extensions by self-financing
them out of the reserves as much as
possible.

The amendment about depreciation
is a matter of smaller detail. There
has been depreciation of this machi-
nery on a very complex formula. We
have now reduced it to a straightline
method of depreciation, which wi!l
take up more of depreciation in the
earlier period. That is really the cor-
rect way of doing things.

Coming to limitation, electricity was
under the management of Government
before, and under the Act the Gov-
ernment could recover money due
from a consumer for a period of 6)
years. When money is due from a

particular  consumer, Government
can file a suit even . for a period
of 60 years. Under the Limitations

Act, unfortunately, when this amount
was transferred to the State Electri-
city Board, the limitation period was
only three years, with the result that
the sums of money due to the State
Electricity Board, earlier due to the
Government, could not be recovered
because the period of three years was
already over by the time the Electri-
city Board, in some cases, took over
the charge. Therefore, we are intro-
ducing an amendment in the Act that
the three-year period will be from
now so that they can recover their
dues.

13.00 hrs. 4

Under the present Act, we have got
the provision for publication of
schemes. It is done twice, once at
the draft stage and the other when
the project has been sanctioned
irrespective of the cost of the pro-
ject, whether it is a small one or a
big one. What we are trying to do
is to ensure that for projects costing
Rs. 25 lakhs there is no necessity of
any pubfication, that for projects
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costing Rs. 25 lakhs to Rs, 1 crore the
publication need be done only after
the project is sanctioned, and that only
for projects costing more than Rs. 1
crore the publication neeq be done
twice. These are some of the provi-
sions we are trying to introduce in
the Act in order to improve the effi-
ciency of the State Electricity Board.

Similarly, with respect to licensees,
there are 214 licensees in this country.
They have an investment of Rs. 120
crores. -They have got an insta'led
capacity of 14 million KW. At the
moment, quite an appreciable amount
of power is being generated and sup-
plied by these private licensees. It
is, of course, the aim of the Govern-
ment to see that these licensees are
gradually taken over when our fin-
ances permit so that the electricity
may be control'ed by a pub ic under-
taking. But that will take some time
because the question of finance is
involved in this. Except in the States
of Andhra Pradesh, Jammu & Kash-
mir and Orissa, there are private
licensees all over the country. It is,
therefore, nccessary for us to'ensure
that these electricity undertakings are
run on an efficient style and that they
render a prop:r service to the consu-
mer without, at the same time,
making any extra profits or extra
charges.

With this end in view, we have
introduceg a few amendments. The
first and the most important is in
respect of the strandard- rate, that is,
the rate which they can charge is
dependent upon what we call the
standard rate which has got to be
taken on the fixed assets, and that it
sha'l not exceed the standard rate.
The standard rate has been defined
in the orlginal Act as the bank rate
plus 2 per cent. There has been a
change in the bank rate. Now we
want to ensure that this increased
bank rate shall not apply to the entire
amount. There is a large amount of
money which has already been invited,
prior to 1965, anq we have provided
that it has to earn only at 7 per cent
and that the increased bank rate will
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apply to amounts, which will be
invested, hereafter. That is to say, we
do not want to allow the private
licensees to earn 8 per cent return on
the whole amount with retrospective
effect. We want to safeguard this.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir. I
am sure you will agree that the Minis-
ter moving this Electricity, (Supply)
Amendment Bill has not so far suc-
ceeded in electrifying the atmosphere
here. Let us have quorum for a
change. That might help him.

Mr. Deputy-Speaker: Quorum has
been challenged. The bell is being
rung. . . . Now there is quorum.

Dr. K. L. Rao: Then, there is one
other amendment. There is a certain
amount of clear profit that they get
every year. We have provided that
it shall not exceed a reasonable
return by more then 15 per cent, that
is, the rate is so adjusted that the
clear profit shal] not exceed 15 per
cent. Now we are raising it to 20
per c¢ent, but it has been ensured
that out of that, one-third only upto
the maximum of 5 per cent goes to
the licensee, that one-third goes as
a rebate to the consumer ang one-
third is kept as a reserve. By
increasing 15 per cent to 20 per cent,
we are not benefiting the licensee at
all. We are only giving the benefit,
if any, to the consumer and there will
be a reserve fund.

Then, there is another minor
amendment. Wherever we supply
electricity, we allow the State Elec-
tricity Board to charge a certain
minimum whenever they give a con-
nection to ensure that the amount
invested by them is not wasted and
that the man to whom the connection

is given does take the power and does

pay for it. That kind of minimum
charge is not provided for the
private licensees. The licensees

have been pressing that there should
be a minimum charge provided for
them, That is what we are trying

(Supply) Amendment Bill 806

to do, An amendment has been intro-
duced here to the effect that minimum
charges as approved by the State
Government may be allowed for the
licensees.

I have described in brief the im-
portant amendments made.. I submit
that this amending Bill may be taken
into consideration by the House. Sir,
I move.

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Electricity (Supply) Act, 1948
be taken into consideration.

Shri Nambiar (Tiruchirapalli): 1
move that this Bill may be referred
to the Select Committee, This is an
important Bill.

Mr. Deputy-Speaker:
such amendment tabled.

Shri Nambiar:
al] of a sudden.
notice of this.

Mr. Deputy-Speaker: This Bill has
been on the agenda for the last two
days.

There is no

This has come up
I could not give

Shri Nambiar: The coming up of
this Bill today was not known to us.
It was not anticipated at all that this
Bill would come up today. You may
kindly waive the rule.

Shri Hari Vishnu Kamath: You can
waive it at your discretion.

Shri Warior (Trichur): It takes
time to get ready for the Bill. All
of a sudden, this has happened. No-
body could anticipate it at all.

Shri C. K. Bhattacharyya (Rai-
ganj): The Bill has been on the Order
Paper for the last two days,

Shri U. M. Trivedi (Mandsaur):
That is no argument. I know that
has been on the agenda for the last
two days.

Shri N. Dandeker (Gonda):  Sir,
thig Bill is one in the discussion of
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which 1 definitely intended to partici-
pate,  Naturally, everybody, includ-
ing the hon. Members in  this
House, makes calculations about the
time required for a particular jtem of
businesg to be reached and all sorts
of things depend on this, It is per-
fectly clear that until this morning
there was no question at all of the
Electricity (Supply) Amendment Bill
coming up today. Certainly, I am not
prepared for it and I do not think
anybody else would be prepared for
the Bill. Indeed, I did not think it
would come up during the whole
of this week having regard to the
time ailotted for the other business.
1 do not, therefore, think it will
be really proper to proceed with
this Bill today when so many Mem-
bers are interested in it and cer-
tainly I am very much interest-
ed in the Bill. But none of us are
prepared to debate it today. It is
not adequate to say that be-
cause this other debate has collapsed,
—the government has collapsed,—wc
have to take the consequence of that
kind of collapse. I am sorry to use
somewhat strong language, but I do
feel very strongly about it. I hope, Sir,
you will agree that the earliest this
Bill may be taken up would be to-
MOIToOW.

Shri Warior: We are all very much
interested in this Bill. In the last
session I had put in so many questions
..... (Interruptions).

Shri Nambiar 7rose—

Shri Hari Vishnu Kamath: I sup-
port Mr. Dandeker and T move....
(Interruptions) o

Mr. Deputy-Speaker: Mr. Nambiar,
please give the names also.

Shri U. M. Trivedi: This Bill should
not be taken up like this. We all
calculated the time. We may be told
that the agenda was there; the agenda
has been there since 1965. The same
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trouble arose when the Merchant
Shipping Bill came up and there was
nobody even to say ‘ves' or ‘no’.
Even without a proper quorum, the
Merchant Shipping Bill was passed.
Now the Electricity Bill has come.
Mr. Kamath moved 3 motion that the
House has to be electrified—that
there was no quorum. Now the quo-
rum is there. We feel that this is a
very important Bill. We generally
apply our mind to the Bill when the
business comes up before the House.
Thig hag come up all of a sudden. I
was in the Railway Reservation office
and I wag told that the resistance of
the Government had broken down
and the Government had yielded and,
therefore, the whole picture has chan-
ged. So from there I have come:-
here straight. As I.said, the Mer-
chant Shipping Bill was passed even
without a quorum. Now the Electri-
city Bill has come. This is g very
important Bill. Many important
points are involved in it: the question
of Articles 14 and 15 is there; the ap-
plication of the equality before law
is there; then you want to make the
provisions with retrospective effect.
So many things are there. How are
we to speak on this Bill? It is not a
casual bill that can be taken up like
this.

Dr. L. M, Singhvi (Jodhpur): My
humble submission is that, in the
extraordinary circumstances in which
we have to operate today, there
seems to be no other reasonable pro-
position than adjourning the House
for the day. You cannot possibly have
such a serious piece of legislation
enacted without any consideration. If
the Government wants merely to
bring forward a piece of legislation
and wants to have it passed without
even being scrutinised properly by the
House, then all the necessary inci-
dents of democratic legislation are
lost. This is a situation not of our
making. This is a situation which

is of the making of the Govern-
ment because of the foolhardy
and intransigent attitude taken
by it. What can we do?
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Shri Hari Vishnu Kamath: I move:

“That, under Rule 340, the de-
bate on the motion be adjourned.”

Mr. Deputy-Speaker: The time of
the House is very valuable. (Interrup-
tions).

Shri U. M. Trivedi: It is valuable

for us also.

The Minister of State in the Depart-
ments of Parliamentary -Affairs and
Communications (Shri Jaganatha
Rao): We can have this Bill as the
first item tomorrow.

Mr. Deputy-Speaker:
sense of the House?

Is that the

Several hon. Members: Yes.

Mr. Deputy-Speaker: All right. The
Bill will be taken up tomorrow as the
first item,

13.15 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary Af-
fairs and Communications (Shri Satya
Narayan Sinha): Mr. Deputy-Speaker,
Sir, as further discussion on the Motion
of the Finance Minister regarding
Economic Situation has been postpon-
ed, it has become essentia] to include
some additional legislative items in
the programme of the Lok Sabha for
the current week. I would, therefore,
like to inform the House that we pro-
pose to bring up before the House the
following business for tomorrow and
day-after. Of course, the first item
will be consideration and passing of
the Electricity (Supply) Amendment
Bill.

(2) Consideration and passing of
the Coal Mines Labour Wel-
fare Fund Bill, 1965,

(3) Consideration and passing of
the Delhj High Court Bill,
1965, as reported by the Se-
lect Committee.
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(4) Consideration and passing of
the Companies (Second
Amendment) Bill, 1965,

(5)- Consideration and passing of
the All India Services
(Amendment) Bill, 1965.

Consideration and passing of
Registration of Birthsg and
Deathg Bill, as passed by the
Rajya Sabha.

(8)

(7) Consideration and passing of

Delhj Shops and  Establish-
ments (Amendment) Bill,
1966.

Shri Hari Vishnu Kamath (Ho-
shangabad): Arising out of this, may
I at the outset say how concerned I
was to notice that voice of the Leader
of the House is noticeably subdued
and contrite. I do not know why it
is so.

He has given us a list of the busi-
ness for the current week. May I re-
mind him of the fact that on the last
day of the last session there were at
least three or four items which were
on the agenda and which could’ not
be taken up at all—the Rules Com-
miitee’s report and one or two other
motions. Does he want to put them
off to the last day of this session also,
<o that they may automatically get
postponed to the next session? So
let him keep these in mind and bring
these up early in this session,

T o e qdm (7EST) ¢ SIEAE
TERw, § uw fEeH T ARA g
@ faafed & fr feg afwared
(wiede) faw ot faew fodi 7€ @
AT AT § IER w AR F
F foy o FifE gt aT Ffaarad
FT FTEATR G 31 /I & |

Shri Satya Narayan Sinha: We are
going to take it up during this ses-
sion.

Mr. Deputy-Speaker: There is a
Calling-Attention Notice.
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13.18 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED DECISION OF GOVERNMENT TO
APPOINT SHRI S. BHOOTHALINGAM
As AmsBassaporR T0 EE.C. AT

BRUSSELS

Shri Bhagwat Jha Azad (Bhagal-
pur): I call the attention of the Mi-
nister of Finance to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The reported decision of the
Government to appoint Shri S.
Bhoothalingam ag Ambassador to
E.EC. at Brussels in spite of the
adverse remarks against him by
the Public Accounts Committee
in its Fiftieth Report.”

The Minister of Finance (Shri Sa-
chindra Chaudhuri): I may make a
statement here that so far as  Shri
Bhoothalingam’s appointment is con-
cerned, that appointment was made
before the Fiftieth Report of the Pub-
lic Accounts Committee, So far as
hig posting is concerned, the posting
has not been made now. The Govern-
ment has sent its reply to the Public
Accounts Committee. The Public Ac-
counts Committee has not yet made its
comments on that and, therefore,
there is no question of any posting
being made until that report is laid
before the House.

Shri Bhagwat Jha Azad: May I know
whether the Government is in the
knowledge of the fact that apart from
the serious findings of the P.AC.
against this officer, the Special Police
Establishment hag also enquired into
the conduct of Mr. and Mrs. Bhootha-
lingam; that Mrs. Bhoothalingam pur-
chased shares of certain companies on
the eve of the announcement of the
Budget when Mr. Bhoothalingam was
the Finance Secretary and when the
Budget wag out the shares went up
and they were sold at higher prices
by Mrs. Bhoothalingam  May I know

1966 Bhoothalingam’s gqppoint-
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whether the SP.E. has inquired into
this matter or not?
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Shri Sachindra Chauduhri: A simi-
lar suggestion was made in the other
House half an hour ago. Before that I
did not know anything about it. I
shall certainly look into this matter.

it fagwax wog (AmewT) - oA
ﬂ%ﬁ%ﬁffﬂﬂ'o'ﬁofoﬁ’{ﬂm
F graeg T A9 B 19 F1 97 AfeT
I9F T TG FIOT § 30 A H1 AF
fear mar a1? afz agaw & @ & s=AT
TR ifFamfm R
7€ A fead 777 ¥ OF & € W%
oy feafa 77 @ A 7 TawEe W@
QR AT FT AT FIEAT AT & 7
Yo To HYo FI guradl f@E o4 &
arg #ft gafems ¥ ar § S a1y g
#F o€ & SARr eq ® Y@y g A
FIFTT Y Q¢ AT &' FiF FEH F
faw F1E FHa TR a7 S5 R W
T F1§ siw FameAr 7 afg gt
a1 &9 I% A }WT I9 A9 w1 e
e 9 9T TGy JTwEr ?

Shri Sachindra Chaudhuri: Before
I can give any assurance to this House
that there will be an inquiry, I must
know what the facts are. I have just
said in answer to my hon, friend Shri
Bhagwat Jha Azad that certain sug-
gestions have been made about this
officer and I shal] have to look into
them and then make up my mind as
to what should be done.

So far as the suggestion of the
Public Accounts Committee is con-
cerned, Government have made their
observations .on that, and we are
awaiting what the Public  Accounts
Committee says about it.

Shri Sinhasan Singh (Gorakhpur):
The question was whether the inquiry
that was being proceeded with had
been suspended.
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Mr. Deputy-Speaker: The hon. Mi-
nister hag already given the answer.
st fadwre s o sETE AT
Fifgd 1| dg &Y wmET
Mr. Deputy-Speaker: He has al-
ready given the answer. He has said

that he will look into the papers and
then decide.

Shri Umanath (Pudukkottai): He
hag not saiq anything about the sus-
pension of the inquiry.

ot fegeae waw ;. W e
ot f oo Fro $o ¥ WY TTFTAY TE
N @Y, a7 AT gEge & af @
aﬁrﬁﬂésﬁ’{mﬁﬂéa’rm%ﬁ
T ST 7 /T T qWo Fro o AN
wErd f fafg mr g ?

Shri Sachindra Chaudhuri: As I
have said, I came to know about it
only half an hour ago, and therefore,
1 cannot give an answer. I shall look
into it. Apart from that, I do not
want to be technical in thig matter,
but this question does not really arise
out of the calling-attention-notice.

it wo ATo Y (=wET) Ao
To @o Y FeE o F T2 TT
ot ¥ qER & 9w f1E
AT AT & P o §er @ At
TIEX 39 9 #7477 @A g AR
WY TaiRe gy dfegwge T 2
dar fr w7 T & fr o el g€
= ar g€ qrET FHIE F e 39
A FY A ST T F IR WA qHE
T Y F7 AT 3 &1 @R faEr
wd g ?

Shri Sachindra Chaudhuri: As I
have already told this House, so far
ag the report of the Public Accounts
Committee is concerned Government
have made g statement on this part
of it also and sent it to the PAC, and
the reaction of the Public Accounts
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Committee I8 awaiteq before Govern-
ment can either start a departmental
inquiry, calling upon Shri Bhoothalin-
gam to give an explanation or make
up their mind that it i not necessary
and jt should be before any other
authority. For that, we have got to
wait for the reply of the Public Aec-
counts Committee.

Shri Bhagwat Jha Azad: Govern-
ment have only sent their statement.
Have they asked the Publir Accoumts
Committee to submit any further re-
port?

‘Mr. Deputy-Speaker: The statement
o Government has been forwarded By
Guvernment g ‘the Public Accoumts
‘Committee,

Dr. L. M. Singhvi (Jodhpur): On a
point of order. The guestion evas
‘whether any -explanation fram Shri

oothalmgam had been forwarded hy
Government to the Public Accounts
Committee, and if so, what the parti-
cula- point; were, and whether Gov-
ernment had formed any opinion on
that explanation furnished by Shri
Bhoothalingam. That is a question
which the hon. Minister must answer.

Shri Sachindra Chaudhuri: In the
other House, I was hauled over the
coals because I made g reference to
what had been sent to the Public Ac-
counts Committee by Government and
what the Public Accounts Committee
had said in their own report; and I
was reminded that until the Public
Accounts Committee had given actual
consideration to the statement that
Government had made to the Public
Accounts Committee, there should not
be any reference to it, and I was re-
minded of the highest traditions of
democracy and particularly parlia-
mentary practice. May I, therefore, beg
of hon Members here not to press me
to give any answers on that point,
but wait until the Public Accounts
Committee give their own comments
or give their own suggestions on any-
thing that I have to do on the Gov-
ernment side?



815 Bhoothalingam’s JULY

Shri Bhagwat Jha Azad: Have
.Government asked for any further
report from the Public Accounts Com-

mittee? That is what we want to
know.
Mr. Deputy-Speaker: The hon.

Member can ask only one question,
and he has already asked the question
and the answer hag come galready.

. Shri Bhagwat Jha Azad: 1 am not
-asking any second question, I want to
-know whether Government have ask-
ed for any further report from the
- Public Accounts Committee or not. We
4,know that Government generally send
. their comments on the findingg of the
Public Accounts Committee. We want
"to know whefher 'Government have
asked the Public Accounts Committee
to,submit any furthepreport.

" Mr.” Deputy- Spea.ker The Public
Accounts Committee can report only
" to Parliament and not to Government.

Shri Bhagwat Jha Azad: Have Gov-
ernment asked the Public  Accounts
Committee to submit another report.
to Parliament?

Mr. Deputy-Speaker: Government
have sent their statement to the Pub-

< lic Accounts Committee already. The
. ‘hon. ‘Mirndster has already said that.

27, 1966 appointment to 816
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But the Public Accounts Committee

cannot report to Government,

5T WWEX W WA . W9 T
REEERT A M T | AT AT
¥ ag 7

We want to know whether Govern-
ment have asked the Public Accounts
Committee to submit any report to
Parliament about this or not. We want
a reply to that question.

Mr. Deputy-Speaker: That is for
the Public Accounts Committee and
not for Government. Government can-
not direct the Public Accounts Com-
mittee.

Y AER W WAL ZH T P

T HTT FJ & TAAT | § WaErT &+
Er.Am |
Mr. Deputy-Speaker: There is no

other agenda before the House. So,
the House will now stand adjourned
and meet again at 11 a.M. tomorrow.

13.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
July 28, 1966]Sravang 6, 1888 (Saka).
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